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Particulars to be examined Endorsement as to result of Examination

1. Is the appeal com p etent?  '

2. (a ) Is the application in the prescribed form  ? '

(b ) Is the application in paper book form ?

Wo ^>3 r̂ PP̂  

f 0

(c ) Have six com pleta sets of the application  
been filed  ?

3. (a ) Is the appeal in tim e ?

(b ) If not, by how  many days it is beyond  
tim e ?

ffo
V -

(c) Has sufficient case for not making the  
application in tim e, been filed  ?

4. Has the docum ent of authorisation/Vakalat- 
nama been filed  ?

5. Is the application accompanied by B. D ' / f  ostal- 
Order for Rs. 5 0 /-

6 . Has the certified copy/copies of the order (s) 
against w hich the application is made been
filed ?

H 5

filM 0!~1

7. (a) Have the copies of the docum ents/relied  
upon by the applicant and m entioned in 
the application, been fildd ?

(b ) Have the documents referred to  in (a ) 
above duly attested by a Gazetted Officer 
and num berd accordingly ?



( 2 )
Particulars to be Examined

(c ) Are the documents referred to in (a) 
above neatly typed in double  space ?

8 . Has the index of documents been filed and 
paging^ done properly ?

9 . l^ave the chronological details of repres­
entation made and the outcom e of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
I j^ o re  any Court of law  or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop­
ies signed ?

12. Are extra copies of the application w ith  A nn- 
exures filed ?

(a) Identical w ith  the origninal ?

(b ) Defective ?

(c ) W anting in Annxures

Nos:........................./Pages N o s . , ............?

13. Have file size envelopes bearing full add­
resses, of the respondents been filed ?

14 Are the given addresses, the registered  
addresses ?

15 Do the names of the parties stated in the  
copies tally w ith  those indicated in the appli-
c ^ io n  ?

16. Are the translations certified to be true or, 
supported by an A ffidavit affirm ing that they 
are true ?

17. Are the facts of the case mentioned in item  
No. 6 of the application ?

(a) Concise ?

(b ) Under distinct heads ?

(c) Numbered consectively ?

(d ) Typed in double space on one side of the  
paper ?

18. Have the particulars for interim  order prayed 
for indicated w ith  reasons ?

Endorsement as to result of Exami

H o

No

y

' p

V
T

19. W hether all the remedies have been exhaused..

7 ' V '

M L.
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Reserved

CENTRAL AI24IN ISTRJ^riVE TRIBUNi^ 

LUCKNOW' BENCH

LUCKNOW

/"

>■

O .A . No. 1188 o f  1987

Bah(J Lai and others

Union of India & others

i^ersus

Applicants

Respondents,

Shri N .K . Nair 

Shri K.C, Sinha
Counsel for applicants 

Counsel for Respondents.

Coram

Hon. Mr. Justice U£; .Srivastava, V«C.
Hon. Mr. K. Obavva, Adm. Member.

(By Hon. Mr. Justice U .C . Srivastava .V .C .)

The app)licants, feeling aggrieveds against the 

seniority list  of Chargeman Grade I(Mech.) ofthe j

Ordnance Factories Board inclusive of those who were
I

in the D30F Organization as well as those who were 

transferred to tte Organization o f  the D30F from the

Director General of inspection Organization consequent

upon the the transfer of stage^int erst age inspection

rgsponsibilities from the DGI to the DGOF as per

the Rajyadhyaksha Committee on 
recomrriendations o f/th e  Ordnance Factories,wherein

the applicants who vjere seniors, were shown as juniors,

have approached the Tribunal praying that the respondents

be directed tofix the seniority of the applicants in' the

cadre of Chargenan Grade I on the. basis of. the seniority

of the applicants in th e cadre of Chargeman grade I I

and the seniority list  published by the Ordnance

Fpctories Board on 12.5^86 be recast/rectified . Subsequently
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by way of amendment yet another relief challenging the 

transfer o f the applicants from DGI Organization to
t

the DGOF Organisation i-jithout taking optionsyhas been added.

2 , Before opening his arguments the learned counsel

forthe applicant stated that the relief which, has been

claimed by the applicants by way o f  amendment has

/and
already been ansvjered by some,^of^the Trib u n^he  is not 

pressing this relief and thus original re lief only 

survives.

From

3 . /  tt>e facts, as appeir from the pleadings of the 

parties,the  plea of the respondents is that as per 

recommendations o f Rajadhakshya, Committee relating to 

the transfer of stage/inter-stage responsibilities from 

DGI to the DGOP,persons belonging to M u n i t i o n  Group

, etc. were shifted to EX30F Organisation in various 

Ordnance Factories. The principle that was applied was 

personnel to be transferred was "the  man ô . the jo b ". The 

Ministry of Defence in: its- better dated 30 .4 .85  provided 

that the DGI employees including the applicants transferred 

to K30F Organisation were assigned seniority in their 

respective grades in the DGOF Organisation vJith reference 

to their holding the posts on merger. The applicants were 

promoted to the grade of Charganan grade I /T  in D .G .I .  

Organisation with-effect from 1 0 » 1 ,1981 and 12 . 1 ,1981 

but the respondents, against whom the applicants are 

claiming seniority were promoted during June, 1980. Thus, 

the ap;plic©nts were not promoted before the merger o f  the

cadre from the DGI Organisation to the CGO Orgianisation. 

Consequent upon the merger of Chargeman grade I I  (T^

with Supervisor grade II(T ) the overall sanctioned strength 

of Chargenan grade I(T ) and Chargeinan Grade (T)
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in the ratio of 1 s . 2 maintained ..The revised authorised 

strength of Char^arm §rade l(T) and Chargenan Grade II(T ) 

were 7o5 and l410 respectively in DGI Organization. In 

DGOF Organi'sation the revised authorised strength c£

Cl:/ar^3iHn 3ra.de I(T ) and Chargeman Grade II  (T) were 2917

and 5936 and additional 1655 vacancies of Chargenan grade I

(T) were sanctioned to the DGOF Organisation with effect 

from 1 .1 .1 9 8 0 .Supervisor 'A* (T) were awarded the pay

scale .of Rs 425-700 with e ffect from 1 ,3 . 1977 andon the 

merger of both the grades with effect from 1 .1 .1 9 80 / 

the s eniority of erstwhile Supervisors 'A ' ( T ) ,

4 . According tothe respondents, it  was done through 

regular departmental promotion committee held during 

April/May, 1980 and May-July, 1980. There appears to 

be material inthe version of the respondents and the

same appears to be correct. The Departmental Pibmotioa 

Committee found the Charganan grade II(T ) fit  for 

pronx3tion tothe Charge grade I(T) and t hereafter the 

promotion orders were issued in five batches in June

1980 and after this the final l is t  of Departmental.

Promotion Committee was published. Aeeording to the 

applicants .the Char.._,eman grade II/Tech  of the D .G .I .  

Organization vjho had not been transferred tothe DGOF 

Organization and were much juniors totte applicaiAs, at 

the time vh en they.werd transferred from EGi'to  DGOF 

, O r g a n i z a t i o n ,a l r e a d y  got higher promotions to the 

grade o f  Assistant ^'oroman while the epplicants have been 

vjrongly deprived of tte promotion and persdns junior
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to them vjere promoted and have become senior in che 

higher cadre and the applicants have been''deprived 

of their legitimate claim for the lapses on thepart 

of the Organization anc they have been made to suffer wifehsas 

without any reason. The promotion rules from Chargeman 

grade i l  to ChargeT.an Grade I are different in DGI 

AND D30F Organization. The Ministry of Defence letter 

dated 3 0 .4 .8 5 , on which reliance has been placed by 

the respondents# does not in any v;ay come in the, way

of the reliefs claimed by the a:pplicants.The applicants

i^ere not givQi any opposrtunity to exercise option before

transferring th e  applicants from D3I to D30F and they

could not refuse the transfer whichotherwise vjould have 

resulted in disciplinary action.

5. The learned counsel for the applicant contended

 ̂ , that the applicants should be gi/:en seniority over the

j'.uniors who were promoted. He made reference to the

Avadi
case of Employees Heavy Vehicle Factory/which was 

earlier beyond the purview of the DGOP Organisation 

and the said factory merged into DGOF Organization 

and the employees prior to the said merger were senior 

compared to the merged Cha rgemen ^rade I I  of the D30F 

organisation batthey were treated junior after merger 

and were not given promotion prior to 1980 to -tiie p..B t

of Chargeman grade I ,  After the merger they got promotion

only in August, 1981 and claimed back seniority. They 

approached- Gentril Administrative Tribunal, Madras,v.’hich 

directed for considering the promotion of the petitio 'B  rs 

as Asstt. Foremen and to place them i f  selected, above 

those who were promoted as Assistant Foremen by th e said 

DPCs/which, decision v.;as implemented and in the year 198 6
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the petitioners were promoted as Asstt. ForOTen.

The applicants contend that they are even senior to 

such employees of Vehicle Factory and in this connection 

they have made reference to the seniority list which 

has been placed on record. After the said judgment, 

the applicants made representations to tlie Director 

General and the represent^ion was rejected on the 

ground that the decision of the C,.A.T was irnpleriented 

only in the-caieiof applicants of that case .It  is 

because of this reason the applicants have filed  this

application, h perusal of tte jiaidgment of Madras 

Benchof the C .A .T . vjhich has been placed on record by 

the applicants as Annexure A„6 states that the

respondents stated before the Tribunal that they have

decided tto review the proceedings of the IPC of

March 198 3 like the earlier two DPCs and they have

asked their counsel to infoan the Court accordingly,

withWhich the the applicants were satisfied, 
i

6 , The case o f the applicant precisely is that it 

was an administrative lapse that the promotion was not 

considered and it  is a settled principle that nobody 

is to sufter due to lapses on the part of the Govt.

g^^t^:_gfJiMiarashtra vs. J .A .Karandikar(AlR 1989 
Supreme Court, 1133) , ”

In the case o f Madras Tribunal (Supra) .also the 

persons said to be affected were granted relief,There 

appears to be no reasonwhy the relief is^not granted*

7 , The respondents are directed to convene Review 

D .P .C . and consider the case of the applicants in this
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light as to whether they vjere entitled to  promotion 

post earlier, i f  so# their case w ill be ODnsidered from 

that date and they may be given dijs place in the seniority

lis t . Let it  be done within a period of three months 

fro^the date o f receipt o f a copy of th is  judgment.

8 , Application is disposed of as above, without any 

o r d ^  as to costs.

Adrn. M e m b e t r ^  Vice Chairman.

Lucknow: Dated 1 5 ^ ^ ^  i
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Registration No. of 1987 

Babu Lai S, others ..., .... Applicants

VERSUS

Union of India & others ,,,

ii.

I

SI
No,

T

1.

2 .

3.

4 .

5.

APPLICATION UNDER SECTION-19 OF THE 
AgvlINISTRATIVE TRIBUNALS ACT. 1985

IN D EX ■

Description of Documents to 
be relied upon

Document Annex* PAGES 
dated no. From~To

Application under section»l9 9.12,87 
of the Administrative Tribunals 
Act, 1985.

True copy of the Govt*of India, 30.1.80 
Ministry of Defence Letter No,
F. 26 (12) 77/224/6-11/0( Fy. 11) 
dated 30.1,80,conveying the 
sanction of the President to the 
merger of the posts of Supervisor 
'A» (Tech) in the OFCs/OEFCs and 
IX30F Hqrs and OEF Kqrs with that 
Chargemen Gr.II (Tech) w.e.f.
1.1.1980.

True copy of the Circular no. 
89947/l/Sup./DGl(Admn,8)/PCC/ 
4273/D(Prod.) dt.5.5,80 issued 
to the DGI regarding merger of 
Supervisor Gr.II (Tech) with 
Chargemen Gr.II in the D3I 
organization.

True copy of the corrigendum 
dated 18.9.80 issued to the 
DGI directing ante-dating of 
the merger from 1,4,80 to 
1.1,1980,

True copy of the Inspectorate 
of Ornaments, Kanpur, D,0,Pr,II 
No, 10 dated 14,1,81,announcing 
promotion of applicants nos.l 
and 2 as Charaeman Grade-II 
w.e.f, 10,1,1981.

21

A.l 22 23

5,5.80 A,2 24 00

18,9.80 A.3 25 26

14,1,81 A,4 ,27 29

6. True copy of the Ministry of 
Defence letter no,l(3)/8V 
(Inspection) dated 28,11,83, 
addressed to the OFB and the 
DGI regarding transfer of 
personnel from DGI to DGOF 
consequent upon the acceptance 
of the recommendations of the 
Hajadhyaksha Committee relating 
to the transfer of stage/inter­
stage inspection responsibili­
ties from DGI to DGOF in respect 
of Ordnance Factories,

28,11,83 A,5 30 31
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7. True copy of the order dated 17.4,86 
17.4.86 passed by the Central 
Administrative Tribunal,Madras 
Bench in the Transferred 
Application Case no.734 of 1986 
(Writ Petition No.11339 of 1984) 
on the file of the High Court • 
of Madras regarding,promotions 
sought by the juniors to the 
applicants to the post of 
Assistant Foreman.

8. True copy of the enclosures 
to the OFB' Calcutta letter 
no.3265A€^{A/NG) dt.27.8.86 
announcing promotion of the 
juniors of the applicants 
who were parties to the 
aforementioned case in the 
Central Administrative 
Tribunal, Madras Bench.

9. True copy of the represen-, 
tation of the applicant no.l, 
dated 26.6,1986.

10.True copy of the represen­
tation of the applicant no.2, 
dated 30.5.86.

11.True copy of the represen­
tation of the applicant no.3, 
dated 23.7.86.

12.True copy of the. represen­
tation of the applicant no.4, 
dated 26.6.86.

IS.Vakalatnama

14.Bank Draft

A»6 32

27.8.86 A.7 38

26.8.86 A.8 42

30.5.86 A.9 44

23.7.86 A.10 45

26.6.86 A.11 47

9.12.87

20.11.87

49

Dated:9.12.87 

Place:Kanpur.

37

41

43

00

46

48

00

Applicant AppI 
no. 1 n

AWOCAJ^E

pplicant Applicant 
''*<Q0_^ no,4

lllCNAIR )

all*

FOR USE IN I-OFFICE

Date of filing 

Registration No.

SIGNATURE 
For REGISTRAR
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IN THE CENTRAL ADA4INISTRATIVE

ALLAHABAD BENCH

TRIBUNAL,

Babu Lai 8, others
BETWEEN

AND

Union of India & others,...

DETAILS OF APPLICATION 

^ ' Particulars Of The Applicants;

.,,. Applicantsi
!

.... Respondents.

Names, Fathers’ names ; 
age, designations and 
particulars of offices 
in which employed,office 
addresses and addresses 
for service of notices.

a) Babu Lai, S/O late Mana Prasad, 
aged 43 years, R/O 37, Bara 
Sirohi, Post I.I.T.,Kanpur-16, 
employed as Chargeman Gr.l(Tech), 
Ordnance Factor^f Kanpur.

b) Ram Kunwar Singh, S/O Sri Balwant 
Singh, aged 47 years, R/O 17-MIG, 
Barra-I, Hemant Vihar,Kanpur-14, 
employed as Chargeman Gr.I(Tech), 
Ordnance Factory, Kanpur.

c) Narsingh Bahadur Saxena, S/O late
Pratap Bahadur Saxena, aged 50 ■
years, R/O 119/217, On Nagar, | 
Darshanpurv(/a, Kanpur-12,employed ̂ 
as Chargeman Gr.l(Tech), Small 
Arms Factory, Kanpur.

d) P.K. Sarkar,S/0 late DL Sarkar,!
aged 41 years, R/O NT-3/142, 
Armapore Estate, Kanpur-9, i
employed as Chargeman Gr.I(Tech) ,Vr 
Small-Arms Factory,
Kanpur. ^

2. Particulars Of the Respondents:

Names, designations, 
particulars of offices 
office addresses and 
addresses for service 
of notices.

a) Union of India,
Through the Secretary,
A'linistry of Defence Production, 
Government of India,
New Delhi.

b) Chairman/Director General of 
Ordnance Factories (OGOF), 
Ordnance Factories Board, 
lOA, Auckland Road,
CALCUTTA-700 001.

c) Director General of Inspections, 
Ministry of Defence Production, 
Government of India,
DHQP.O.,
NEW DELHI.
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2. •

3. Particulars Of The Orders Aqainst Which 
Application Has Been Made;

The application is against the follovdno

orders

(l)(i)Order no.

(ii)Date

(iii)Passed by

(iv)Subject in brief

V I

(2)

(a) QBF No.l47/CH/Mech/A/NG

(b) 12.5.1986.

(c) Chairman/Director General
Ordnance Factories Board 

Calcutta(DGOF). >

• (d) Circulating the combined

inter-se seniority-list of

Chargemen Grade I (Mech.) 

of the Ordnance Factories 

Board (OFB) Organization 

inclusive of those whoilte i 

originally in the DGOF | 

Organization as well as ^ 

those who were transferred^ 

to the Organization of the'p 

DGOF from the Director T  

General of Inspection(.DGI) 

Organization consequent 

upon the transfer of stage/ 

interstage inspection 

responsibilities from the 

DGI to the DGOF as per 

recommendations of the 

Rajyadhyaksha Committee 

on Ordnance Factories,

\A/herein the applicants who 

are seniors, have been 

shown as juniors.

a) OFB N0.323/A/DPC

b) 11.6.1986

c) Secretary, Ordnance 
Factories Board.

d) Publishing the DPC 

Selection-List/Panel of 
Assistant Foreman/STA(T) " 
as prepared by the DPC 
held at the OFB Headquarters

• V)
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(3)(i) Order no.

(ii)Date

(iii)Passed by

(iv)Subject in brief.

(4)(i) Order no.

(ii)Date

(iii)passed by

(iv)Subject in brief.

(5) (i) Order no.

(ii) Date

(iii) Passed by

(iv) Subject in brief.

3.

a) OFB No.3265/AF/Mech/A/N3

b) 18.6.1986

c) Secretary, Ordnance Factories 
Board.

d) Promoting juniors of the 

applicants.

a) OFB N0.3265/AF/NG.

b) 28.8.1986

c) Secretary, Ordnance Factories 
Board.

d) Promoting juniors of the 
applicants.

a) OFB No.3265/AF/A(NG).

b) 27.8.1986

c) Secretary, Ordnance Factories 
Board.

d) Promoting those who w r e  

placed juniors to the 

applicants even in the 

combined seniority-list 

dated 12.5.86, consequent 

upon the decision of the 

Central Administrative 

Tribunal,Additional Bench, 

Madras,

4. Jurisdiction Of The Tribunal;

The applicants declare* that the subject-matter 

of the orders against Vv/hich they want redressal, is vdthin 

the jurisdiction of the Tribunal.

5. Limitation:

The applicants further declare that this 

application is within the limitation prescribed under 

section-21 of the Administrative Tribunals Act, 1985, in 

as much as the orders challenged were issued bet\''/een May,86 

and August,1986 and a period of one year after the expiry
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of 6 months of submission of the appeals/representations 

has not passed vdth the representations having not been 

replied.

6. FACTS OF THE CASE:

The facts of the case are qiven below:-

(1) That the applicants were initially appointed

in different lower posts in the technical trades/grades 

in the Organization of the. Director General of.Inspection 

(DGI), Ministry of Defence Production, Government of India 

and all of them became Technical Supervisors and were 

subsequently promoted as Chargemen Grade-II (Tech) and 

again as Chargemen Grade-I (Tech) in the DGI organization 

itself.

That the applicant no.l, Babu Lai, became 

Supervisor Grade II (Tech.) in the then pay scale of 

Bs.205-280, on 27.2.1957, He was promoted as Chargeman 

Grade II on 27.7.1975 in the pay scale of Rs.425-700 and 

v̂ras again promoted as Chargeman Grade-I on 10.1.1981 in 

the then pay scale of Rs.550-750. The applicant, no. 2,

Ram Kunwar Singh, became Supervisor Grade-II (Tech) on 

23.5.1966 and was promoted as Chargeman Grade II (Tech) 

on 25.9.19S2 and was again promoted as Chargeman Grade-I 

^  (Tech) on 10.1.1981. The applicant no.3, Narsingh Bahadur

Saxena, became Supervisor Grade II (Tech) on 25.3,1966, 

was promoted as Chargeman Grade-I on 21.5.1974 and was 

subsequently promoted as Chargeman Grade I on 10.1.1981.

The applicant no.4, P.K.Sarkar,.was appointed as Supervisor 

Grade-IIl(Tech) on 6.1.1969 and was again recruited on 

selection as Chargeman Grade II on 6.5.1977 and vt/as 

promoted as Chargeman Grade I (Tech) w.e.f. 12.1.1981.
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All the applicants became Chargemen Grade-I while 

vrarking in the organization of the DGI. The seniority 

of the applicants in the post of Chargeman Grade II is 

to be reckoned with reference to the date of promotion/

appointment of the applicants to the said post and the

applicants xought to derive all benefits arising there- 

^  from.

^ t> (3) That in the Ministry of Defence Production,

there,have been two Departments, viz., the organization 

of the Director General of Inspection (DGI) and the 

organization of the Director General of Ordnance Factories 

(DGOF), presently called Ordnance Factories Board (OFB). 

Similar posts of Technical Supervisors, Chargemen Grade-II, 

Chargemenk Grade I and higher posts of Assistant Foremen 

arid Foremen etc. with identical nature of duties and pay 

scales exist in both the DGI Organization as well as the 

DGOF organization. The Supervisor Grade II (Tech)' in the 

DGI organization was equivalent to the Supervisor Grade-A 

(Tech) of the DGOF organization and the pay scale was 

Rs. 205-280 with the next post of promotion having been 

the post of Chargeman Grade II in both the organizations,

'I That as a result of the recommendations of the

III Pay Commission for Central Government Employees, 

Supervisor Grade II (Tech) and Supervisor Grade-A(Tech) 

were given the pay scale of Rs.380-560 w.e.f. 1.1.1973 in' 

place of the pre-revised pay scale, of Rs.205-280. The Pay 

Commission had, however, recommended a higher pay scale 

of Rs.425-700 to similarly placed employees of other 

Departments who v\ere in the pre—revised pay scale of 

Rs.205-28^ such as in the Railways and Posts 8, Telegraphs 

Departments etc. Representations were made against this 

anomaly by the Associations of the Supervisors ̂  consequently 

the Government agreed to upgrade the pay scale of the'
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Supervisor'S .A (Tech)/Supervisor Gr.II (Tech) of the 

DGOF/DGI organizations to Rs.425-70CI at par vdth the 

other Departments w.e.f. 1.1.1980.

(5) That since as a result of such upgradation

-of the pay scales, the Supervisors-A{Tech)/Supervisors 

Grade-II (Tech) of the DG0F/H3I organizations happened 

\ to drav^sarae pay scale as were availed by the Chargemen

Grade-II of these organisations, it was deemed proper 

to abolish the posts of Supervisor Grade-A(‘*rech)/

Supervisor Grade-II (Tech) by merging the then existing^^a^ 

SupervisorsGr.A(Tech)/SupervisorS Gr.II (Tech) vdth the
1L--

cadre of Chargeman Grade-II and designating all such 

Supervisors also as Chargeman Grade-II. Accordingly 

instructions were issued by the Ministry of Defence,

Govt.of India to the B®gt^DGI and the Ordnance Factories 

Board for such merger of Supervisors-A/Supervisor Gr.II 

with the cadre of Chargemen Gr.II.^ Vide letter No.

F-26(l2)77/224/6-Il/0(Fy.Il) dated 30.1.1980, issued
, .,7 , to the
by the Under Secretary to the Govt.of India^Secretary,

Ordnance Factories Board,7the section of the President
A

to the merger of the posts of Supervisor Gr.A(Tech)/ 

Supervisor Gr.II (Tech) and other allied categories who 

were placed in the pay scale of Hs.425-700 in the 

Ordnance Factories and Ordnance Equipment Factories
«.

including the DGOF Headquarters and OEF Headquarters v

with that of Chargemenl?(Tech) in the N.G.Establishments-
■*-—  V,

w.e.f. 1.1.1980^ It was further ordered that consequent

upon the merger, the revised strength in' the grades of

Chargeman Grade-I (Tech) and Chargeman Grade-II (Tech)

in the ratio of 1:2 was to be maintained and the

existing strength and the revised strength of both the

categories of Chargeman Grade-IIE (Tech) and Chargeman



Grade-II (Tech) were also mentioned in the Annexure 

to the aforementioned letter of the Ministry of Defence. 

The true copy of the said letter of the Govt.of India, 

Ministry of Defence, dated 30,1.1980 is annexed herevd.th 

Annexure A-11 as Annexure-Al, It may be seen from the said Annexure

that as a result of such merqer, additional 1655 vacancies

4, of^ posts of Chargemen Grade-I were sanctioned to the OFB

organization as on the effective date of merger i.e.

1.1.1980.

(6) That, however, in the DGOF organization as on

1.1.1980. there remained only about 200 Chargemen Gr.II

m̂ io vrfere eligible to be promoted as Chargemen

Grade-I who had completed 3 years of regular service as

Chargeman Grade-II after having successfully completed

their period of probation in the cadre of Chargeman Gr.II

after their promotion to the said cadre. Since there wfiTd
t

SCKKK not sufficient number of eligible Chargemen Gr.II 

in the OFB organization at that time vho came under the 

eligibility criteria for promotion as Chargeman Gr.I laid 

down as per S.R.O. 4-56 i.e. 3 years regular service as 

Chargeman Gr.II after successful completion of minimum 

period of probation of 2 years, the additional 1655 

vacancies sanctioned by the government for the post of 

Chargeman Gr.I v/ere filled by the OFB by promoting all 

the then existing Chargemen Grade-II as on 31.12.1979, 

numbering 300 (both eligible and not eligible) and the 

remaining about 1400 vacancies of the Chargeman Gr.I 

were filled by promoting those Supervisors-A (Tech) v\ho 

were fiiig^xki^ designated as Chargeman Gr.II w.e.f.

1.1.1980. It may be mentioned that such promotions 

were Effected without constitutinq any DPC and obviously 

200 persons all those v̂ ho v̂ ere promoted did not remain

7.
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eligible for such promotion and the^ were, in fact, 

promoted on the basis of their seniority in the grade 

. of Supervisors Grade-A (Tech).

(7) That instead of taking the seniority of the

incumbents in. the grade of Chargeman Grade-II as Vv-as 

required by the SRO 4/56, the OFB had deliberately not 

,4, constituted the DPC v^ich was necessary for promotion

^  of the Chargemen Grade-II to Chargemen Grade-I as, a

selection post. Instead, the OFB granted blanket 

promotion as Chargemen Gr.I to all those v^o were 

Chargemen Grade II as on 1.1.1980 as well as a large 

number of those v>/ho were redesignated as Chargeman Gr.II 

&  on 1.1.1980 from the post of Supervisor~A (Tech).

For such promotion of the erstwhile Supervisors Gr.A 

(Tech), the only criteria v/as their seniority in the 

grade of Supervisor Grade-A. Such promotions v^re 

ordered by the DGOF/OFB in 5 batches in June,1980, i.e.

12.6.1980, 16.6.1980, 20.6.1980,gpsel 23.6.1980 and

25.6.1980. Out of these batches only first featkk batch 

promoted on 12.6.1980 v̂ as of existing Chargeman Grade-II 

prior to the date of merger. It may be mentioned that 

the Ministry of Defence letter dated 28.12.1965,clearly 

prescribed a minimum period of probation of 2 years for 

adjudging the suitability of an employee for regularisation 

in the post of Chargeman Gr.II and thereafter it is 

necessary that a minimum period of 3 years regular 

service in the post of Chargeman Grade-II should be 

completed for further promotion to the higher post of 

Chargeman Gr.I. As mentioned above, the OFB did not 

follow such requirements and granted blanket promotion 

to a large number of ineligible persons including those 

who were only Supervisors Gr.A(Tech) prior to 1.1.1980.
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It may be seen that a large number of junior persons 

got such irregular promotions in the DGOF organization 

as Ghargeman Gr.I in June,1980.

(8) That in the DGI organization, however,

similar letter regarding merger of the posts of 

Supervisor Gr.II (Tech) with the posts of Ghargeman 

Grade-II in the DGI orgaaization consequent upon the 

upward revision of the pay scales of Supervisors Gr.II 

(Tech) to Rs.425-700 could be issued only in May,1980, 

and similar instructions as v̂ ere given to the DGOF 

organization/OFB were issued to the DGI organization 

vide letter no, 89947/1/SUP/DGI(Admn.8)/PGC/4273/D(Prod.) 

dated 5.5.1980, by the Under Secretary to the Govt.of 

India. In the said letter also, the sanction of the 

President to the merger of the posts of Supervisor Gr.II 

(Tech) in the pay scale of Rs»425~700 in the DGI organiza­

tion with that of Chargemen Gr.II was but the
A.

date of merger V\?as mentioned as 1,4.1980 while in the 

case of the DGOF organization, the effective date of 

merger was mentioned as 1,1.1980. Subsequently ,hov>;ever, 

to remove the anomaly in regard to the effective date 

of merger in the cases of both organisations of DGI and 

'V DGOF, the Under Secretary to the Govt.of India vide

letter no. 89947/l/Sup./DGI(Admn.8)/PCC/8655/D(Prod.)
V

dated 18.9.1980, issued a corrigendum amending the

earlier letter dated 5.5.1980 by ante-dating the effective

date of merger in the OS®? organization also as —

1.1,1980 instead of 1.4,1980. The true copies of the

letters dated 5.5.1980 and 18.9.1980 are annexed herevath

Annexures-A.2) as Annexures A-2 and A-3 respectively. It may be 
and A.3 )

mentioned that in the case of the DGI also while ordering 

merger of the Supervisors Gr.II (Tech) with the cadre of 

the Ghargeman Gr.II, the ratio of Chargemen Gr.II and 

Ghargeman Gr.I was maintained a^l:2 and the res,pective
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strength of Chargeman Gr.I and Chargeman Gr.II in the 

organization v̂ as specified. In the DGI organization,

336 additional posts of Chargemen Gr.I were also 

sanctioned consequent upon such merger v̂ r.e.f. 1.1.1980. 

The DGI -had to fill up 336 additional posts of Chargemen 

Grade I under-the circumstance^ from 1.1.1980. There 

were sufficient number of eligible Chargemen Grade-II 

in the DGI organization and the DGI had duly constituted 

the DPC, follovjed the selection procedure of promotion 

to the post of Chargeman Gr.I from the post of Chargeman 

Gr.II by selecting those Chargemen Gr.II who had already 

completed 3 years regularity service as Chargemen Gr.II 

after successful completion of minimum period of 

probation of 2 years. In this process, the matter of 

promotion was delayed for one year and the DGI promoted 

the eligible Chargemen Gr.II including the applicants 

32 Chargemen Grade-I in the month of January, 1981, 

about 6 months later than the dates on which the 

additional vacancies of Chargeman Gr.I were filled up

in the OFB organization by a large number of junior*___

ineligible persons.

^  (9) That since the additional vacancies of

Chargemen Gr.I arose in both the organizations of DGI 

V  and DGOF w.e.f. 1.1.1980, the date of merger of

Supervisor Gr.A(Tech)/Supervisors Gr.II (Tech) with 

Chargemen Grade-II, the Department ought to have 

granted atleast notional promotion and seniority in 

the promotion post of Chargeman Gr.I to all the promotees 

including the applicants w.e.f. 1.1.1980. Since the 

applicants continued to be in the DGI organization at 

that time, there was no question of the applicants^.
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being adversely affected in any way in the matter ,of 

inter-se seniority with any other Chargeman Gr.I of 

the DGI organization. The true copy„of the Inspectorate 

of {Armaments, Kanpur Daily Order Part HiaxII no. 10 

dated 14.1.1980 announcing the promotion of the 

applicants no. 1 and 2 along m t h  certain other persons, 

on the authority of the DGI New Delhi letters quoted 

therein, is annexed herewith as Annexure A-4, Similar 

letter was issued in the cases of the applicants nos.3 

and 4 also in the month of January,1981. The applicants 

continued to work as Chargemen in the DGI organization

upto 18yi^4, maintaining their own seniority __

in the grade of Chargeman Grade-1 in the

organization.

(10) That Government had appointed a Committee
A

named 2k®xR»:5^adkksk^ax The Rajyadhyaksha Committee to 

re commend at ions relating to the transfer of stage/ 

interstage inspection responsibilities from DGI to the 

DGOF under the Ministry of Defence Production. The said 

Committee had recommended transfer of stage/interstage 

inspection responsibilities from the DGI to the DGOF 

in respect of the Ordnance Factories. The Ministry of 

Defence, Govt.of India, vide letter no. l(3)/82/D(Inspn.) 

dated 28.11.1983, addressed to the OFB, Calcutta and the 

DGI, New Delhi issued directions regarding.the transfer

of the man-power along with the* from the DGI to the DGOF 

consequent upon the transfer of stage/interstage 

rsx inspection responsibilities. It was stipulated that 

S+ets Stftes- would be initiated to prepare a combined seniority-

list vdth the staff of the Ordnance Factor^®€in^;jei]?»d5 ,
i---------

keeping in mind the principle of fixation of interse 

seniority.detailed in C.S.R. 41, Article-26. It was
>■

also directed that in respect of all the staff proposed
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should be asked to exercise
to be transferred, they

^  option to be transferrred to the DGOF. The rue 

of the said letter of the Ministry of Defence 

aated 28.ixa983 is annexed herevdth as Annexure A-5 

However,' no specific policy was followed while trans er 

the ™an-po«r fro™ D31 to OFB and no option letters^ v«re 

obtained from the individuals as required and thereoy 

the respondents violated their own policy, 

management adopted a policy of pick and choose and 

jiffected transfer arbitrarily vdthout obtaining options. 

Senior persons including the applicants were transferrsd

to the OFB organization from the DGI organization^ ____

retaining juniors in the CGI. The applicants had not 

consented to'such transfers and no options were called 

from the applicants. Some of those juniors who were 

left over in the DGI organization, have since been 

promoted as ^.Assistant Foreman also while as a result 

of the transfer of the applicants to the OFB, the

applicants could not get such promotion so far in view 

of the wrong policies of the respondents.

(li) That on the transfer of the applicants from

the DGI organization to the OFB organization, the 

seniority of the applicants in the OFB 'organization v«s 

fixed and maintained with reference to the date of 

promotion of the applicants as Chargemen Grade-I w.e.f. 

the month ofjanuary, 1981. All those ^ o  were juniors 

to the ^  applicants in the grade of Chargeman Gr.II 

^nd Illegally promoted as Chargeman Gr.I by the

®  -  ^une.1980, to fia up the resultant 
the post of Charn» 'Vacancies

^nargei-nan GraHa t ,

in t, Placed sen-
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announced vidd OFB letter no. 147/CH/MECH/4/NG dated

12.5.1986. On account of the fact that the OFB had

implemented the Defence Ministry’s directions regarding

the merger and consequent filling up of the additionally

sanctioned resultant vacancies of Chargemen Grade-I by

adopting vcong policies, in the year 1980,^on account

of delay caused by the DGI organization for such

promotions, the promotions of the applicants as

Chargemen Grade-I in the DGI organizationjp^/ere done

only in the month of January,1981^ sw^'^fhus the 
were

 ̂applicants/,adversely affected by such delayed imple­

mentation of the policy by the DGI organization for no 

fault on the part of the applicants. The applicants 

were much seniors as Chargemen Gr.II than those juniors 

of the OFB who were promoted as Chargemen Gr.I in 

June,19B0. The seniority-list prepared by the OFB on 

12.5.1986 and all subsequent seniority-lists of 

Chargemen Gr.I (Mech) are illegal, arbitrary, malafide, 

untenable and the legitimate rights and entitlements 

of the applicants cannot be jeopardised on the basis 

thereof. The said seniority-lists and the relevant 

promotion orders did not take into consideration the 

actual interse seniority of the incumbents in the post 

of Chargeman Gr.II and persons who were much seniors 

in the grade of Chargeman Gr.II have been illegally 

and varongfully placed as juniors in such seniority- 

lists on account of the lapses on the part of the 

respondents and for no fault on the part of the affected 

individuals including the applicants.

(12) That on account of the fact that the applicants

have been illegally and arbitrarily shovci as juniors to



those ought to have been ranked as juniors to the

applicants, the applicants v̂,'ere not included in the

DPC held in the year 1986 and consequently the

applicants v̂ ô remained entitled to be promoted to the

next higher post of Assistant Foreman in preference to

A their juniors who'wre wrongly placed as seniors in the

/ seniority-list of Chargeraen Gr.I could not be considered
A , /i. ̂

for promotion and empanelled by the DPC of 1986. This 

resulted in persons who were much juniors to the 

applicants getting promotion over the heads of the 

applicants to the detriment of the legitimate rights 

and claims of the applicants. The said DPC proceedMM 

and the promotion orders issued consequently are liable 

to be quashed/reviewed and by granting the applicants 

their rightful seniority in the post of Chargeman Gr.I 

by ante-dating the promotion of the applicants from 

Chargeman Gr.II v»;.e.f, 1.1,1980, the wrongful seniority- 

list of Chergemen Gr.I prepared by the OFB organization 

\ and announced on 12.5,1986 is liable to be rectified and

on the basis thereof, the DPC of the year 1986 is liable 

to be reviewed and the applicants duly considered for 

promotion to the post of Assistant Foreman in preference 

to those v;ho have been empanelled/promoted as a result 

of the said DPC.

o

(13) That similar anomalies occured in the matter

of pDomotion to the post of Assistant Foreman in the 

case of some erstvt,4iile employees of the Heavy Vehicle 

Factory, Avadi who were absorbed as employees under the 

OFB consequent upon the merger of the Heavy Vehicle

Factory, Avadi with the OFB on 1.8.1980. Those persons 

v̂ ĥo v̂ ere holding the post of Chargemen Grade-II in the 

Heavy Vehicle Factory, Avadi at the time of such merger,



e

-15.

were further promoted as Chargemen Gr.'I by the OFB 

only w.e.f, 1,8.1981 while the OFB had already promoted 

with effect from June,1980, a large number of those 

who were converted as Chargemen Grade~II by the OFB ^  

on 1,1*1980 vho were actually much juniors in the grade 

of Chargeman Grade~II. Consequently such senior persons 

were also placed juniors to those of the OFB who were 

actually juniors to them. Such Chargemen Grade~I dravffi 

from the Heavy Vehicle Factory, Avadi were placed, from 

serial nos, 1223 to 1269 of the seniority-list of 

Chargemen Grade~I, much below their juniors who v<ere 

illegally and lAorongfully shown as seniors in the 

seniority-list consequent upon their wongful promotion 

made in June,1980. The said Chargemen. Grade-I of the 

Heavy Vehicle Factory, Avadi filed a varit petition in 

the Madras High Court, numbered as Miscellaneous l;?rit 

Petition no. 11339 of 1981', challenging the wrongful 

seniority awarded to their juniors in the OFB and for 

including the names of the petitioners in the DPC 

select-lists of the year 1983 and 1984 and for promotion 

as Assistant Foremen taking into account their factual 

seniority in the category of Chargeman Grade-II and also 

to place them, if promoted, above those juniors who 

were included in the said select-lists.

(■̂4) That the said vffit petition was subsequently

transferred to the Central Administrative Tribunal,Madras 

Bench as transfer application no, 734 of 1986. The 

petitioners of the said petition had requested the 

Tribunal that the DPCs of the years 1983 and 1984 should 

be reviewed and the names of the petitioners should be 

inserted in the panel and they should be considered for 

further promotions to the post of Assistant A Foreman
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based on their seniority in the grade of Chargeman 

Grade-II, The Central Administrative Tribunal, Madras 

Bench, vMle accepting the pleas of the petitioners 

raised in the said petition, directed the DGOF, Calcutta 

to reviev.' the DPCs of the years 1983 and 1984 for 

considering the promotion of the petitioners as Asstt. 

Foremen and to place them, if selected, above those 

juniors who \«re promoted as Assistant Foremen by the 

said DPCs. The true copy of the judgement of the Central 

Administrative Tribunal, Madras Bench dated 17,4.1986 is 

annexed herewith as .^inexure A-6, ' '

(15) That consequent upon the directions given by 

the Central .Bimini str at ive Tribunal, Madras Bench, as 

mentioned, above, the OFB held review DPC in the year 

1986 and promoted the said petitioners as Asstt.Foremen 

vide their order no. 3265/AF(A/M3) dated 27.8,1986. in 

the enclosure to the said letter, the promotion-list 

was published. The true copy of the enclosure to the - 

OFB Calcutta letter in question dated 27.8,1986 showing 

the promotion of the said petitioners as Assistant Foremen 

(Mech) is annexed herewith as Annexure A-7,

(16) That it will be seen that the said petitioners 

who have been promoted by the OFB on the basis of the 

judgement and direction given by the Central Administrative 

Tribunal, Madras Bench were juniors to the applicants in

, the cadre of Chargeman Grade-II as well as in the cadre 

of Chargeman Grade-I. They were accordingly placed juniors 

to the applicants in the seniority-listjf^ated 12.5.1986 

also. In the said seniority-list of Chargemen Grade-I 

announced on 12.5.86, the applicants nos.l, 2, 3 and 4 

^  placed at serial numbers 1187, 1204, 1186 and 1195 

respectively virile the petitioners of the said writ-petition
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(17) That some employees î bo uiere similarly

placed as .the applicants, i-bo yiexe originally employed 

under the DGI and were subjected to transfer to the 

DGOP just as the applicants as a result of the 

recomendations of the B:ajyadhyaksh Ccmlttee, it bout 

obtaining options just as in the cases 'of the 

applicants, had filed a case before the Jabalpur Bench 

of the Central Adninistrative Tribunal, stating that 

ccfisequent upon their - transfer from the DGI to the 

BGOF, their legitimate claims and expectations in 

the natter of pronotions, seniority., etc have not 

been preserved and that they had to suffer thereby 

and also, that since options \vere not taken from them 

for such transfer, yhich was effected in a ‘pick and 

choose* manner, the said employees sought their transfer 

ack to their present Organisation, «here their Juniors 

had got further promotions. The said case \vss decided 

by the C,A»T. , Jabalpur Bench on 11-8-89, directing 

the respondents to transfer the applicants of the said 

case to their parent Orgaiiisation and the transfer of- 

the said applicants from the BGI Organisation to the 

DGOF Organisation was struck d0¥n. The applicants 

came to know of the said judgment.in the middle of 

year 1990 and obtained copy of the same in October,

1990 and thereafter the applicants submitted identical
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representations dated 10-10-1S90, seeking the 

relief that they be also transferred back to the 

0GI Organisation. The true.copy of the judgment- 

AMEXUEE A~8 dated 11-8-1989 is annexed herewith as hm exuve 4-8

and the representations of the applicants No. 1 , 2,

A-9 3 '&  4 are annexed hereiath as 4nnexures 4-9, 4-10,

TO A-12

A-111 & A-12 respectively.

(18 ) That since the applicants are sii'nilarly

"''T'

i

placed as the applicants of ,the above 

mentioned case O.A, Mo. 436 Of 1987, naaely,.

B. L. Patel aM  Others ¥s. Union of Indit and 

Oth.ers, decided by the Jabalpur Bench of the

G.A. T. and since the respondents have duly 

transferred the applicants of the said case 

vjith tbeir original seniority and other benefits 

of promotion., seniority etc. , in the parent 

Organisation, the applicants are also 

entitled to the .benefits of the said 

judgment an,d the respondents are liable 

to grant such benefits to the applicants also.

By not granting such benefits as have been 

given to similarly placed employees who had. 

filed the case 0*A, Ho. 436 of 1987, B.L# Patel

iid Others ?s. Union of India and Others,
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decided .by the Jabalpur Bench of this 

Tribunal r'^tecriinination violative, of 

Articles 14 and 16 of the Constitution 

of India is being practised against the 

applicants.

(19) That the transfer of the

applicants from the DGI to the DGOF 

Organisation without seeking options 

and. \>Jithout ensuring and safeguarding 

the legitmate claims and expectations 

of the applicants in the matter of 

seniority and promotions etc. , is }

liable to be struct dom and the 

respondents are liable to be directed 

to transfer the tpplicants back to 

their parent Organisation of DGI and 

to restore the original seniority 

and consequent promotion and other . 

benefits, accruing thereby and the 

applicants are seeking suchi reldef 

by \'̂ ay of an alternative relief in
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who v/ere promoted as Assistant Fpremen as per the 

verdict of the Central .tiministrative Tribunal,Madras 

were placed betvjeen serial nos. 1223 to 1269. Hence, 

it will be seen that even those who were actually 

juniors and were also placed juniors to the applicants

iri "the seniority-lists of both Chargemen Grade-II and,

Chargemen Grade-I, have been granted promotion as 

Assistant Foremen by the Review DPC held in the year 

1986 but the applicants have not been so promoted. The 

petitioners of the said writ petition were promoted as 

Chargement: Grade-II betv^en 1974 and 1976 whereas the 

applicants nos, 1, 2 and 3 were promoted as Chargemen 

Grade-II betvv'een 1972 and 1975. The said petitioners 

were promoted as Chargemen Grade-I on 1.8.1981 while the 

applicants were promoted as Chargemen Gr.I in the month 

of January,1981, Hence, it is apparent that the applicants 

v»/ho were seniors have been illegally and wrongfully 

superseded in the matter of promotion as Assistant Foremen. 

The applicants ought to be promoted and given seniority 

over their juniors including the petitioners of the said 

writ p e t m o n  by reviewing the earlier DPCs and promotion

1 the applicants, if selected, a &  also entitled ̂ i
 ̂ to be placed seniors to their juniors, in the promoted post.

* Details Of The Remedies Exhausted:

The applicants declare that they have availed 

of all the remedies available to them under the relevant 

Service Rules. The applicants nos.l, 2, 3 and 4 submitted 

representations dated 26.6.86, SoiTs^, 2.7.86 and 26.6,86 

respe^ctively addressed to the Chairman/DGOF, Ordnance 

Factories Board, Calcutta, through proper .channel, in the 

matter of the wrongful interse seniority assigned to them

- J
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in the seniority-list published on 12.5.86 as well 

the v̂ oronqful promotion of the juniors of the applicants 

to the higher post of Assistant Foreman by the DPC held 

in the year 1986. The true copies of the said represen­

tations are annexed herewith as Annexures A-8, A-9, A-lO 

and A-11 respectively. Inspite of the fact that more 

 ̂ ^ months have passed since the submission of the '

the respondents have neither replied 

to the representations nor conceded the genuine demands 

- 4  applicants in the representations, and

hence this application, vMch is being moved within one 

year of the expiry of the period of 6 months from the 

date^f submission of the representations.

8. Matters Not Previously Filed Or
ZiPding Vlith Any Other Court;

The applicants further declare that they have 

not previously filed any application, v^it petition or 

suit regarding the master in respect of v^ich this 

application has been made, before any Court of Law of 

any other Bench or any other Authority, nor any, such

application, writ-petition or suit is pending before any 

of them.

RELIEFS SQir.HT«

In vievv of the facts mentioned in para-6 above, 

the applicants pray for the following reliefs

(I) The respondents be directed to fix the 

seniority of the applicants in the cadre of Chargeman Gr.I 

on the basis of the seniority of the applicants in the 

cadre of Chargeman Grade II and the seniority-li« published 

by the Ordnance Factories Board on 12.5.86 be directed to
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■ . ‘̂ 3). In the alternative, the transfers

; of the applicants from the DGI

Organisation to the DGOF Organisation

without taking , options, as ^as

required and .lUthout ensuring

and safeguarding the legitimate

claiins and expectations in the

matter of seniority, promotion

etc., be struck down and, the

respondents be directed to transfer

the applicants back to the parent

Organisition, . that is , the D.GI {noî

called DGQA) Organisation teTresfoytHo 

the Oyi^tv‘%1 cxm  ̂ <:̂ ra/)rjru  ̂ ^

benefits of promotions etc, accruing

thereby.
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1)

2 )

■A

3)

4)

't'

5)

■I-

F .26(12)77/224/6-11/0(Fy.II) 30.1 * 80
dated 30.1.80, conveying the 
sanction of the President to 
the merger of the posts of 
Supervisor-A{Tech) in OFCs/
OEFCs and DGOF Hqrs and OEF 
Hqrs with that Chargemen Gr.II 
(Tech) Wee»f. 1.1,1980

True copy of the circular no, 5.5.80^
89947/1/Sup/DGI(Admn.48)PCC/
4273/D(Prod.) dt. 5.5.1980,
issued to the Hal regarding
merger of Supevisor Grade-II
(Tech) with Chargeman Gr. II
in the D3I organization.

True copy of the corrigendum 18,9.80
dated 18,9.80 issued to the
DGI directing ante-dating of
the merger from 1,4,80 to
1.1,1980.

True copy of the Inspectorate 14,1,81 
of .toaments, Kanpur, D.O.Pt.II - .
Mo,10 dated 14,1.81, announcing 
promotion of applicants nos.l 
and 2 as Chargeman Grade-II 
w.e.f. 10.1.1981.

4

A.l

A.2

A. 3

A.4

True copy of the Ministry of 
Defence letter no,l(3)/82/ 
(Inspection) dated 28.11,83, 
addressed to the OFB and the 
DGI regarding transfer of 
personnel from DGI to DGOF 
consequent upon the acceptan­
ce of the recommendations of 
the Rajadhyaksha Committee 
relating to the transfer of 
stage/interstaqe inspection 
responsibilities from,DGI to 
DGOF in respect of Ordnance 
Factories.

28.11,83 A,5

6) True copy of the order dated 17,4,86
17,4,86 passed by the Central 
Administrative Tribunal,A/ladras
Bench in the Transferred 
Application Case no. 734 of 86 
('/•Irit Petition no. 11339 of 1984) 
on the file of the High Court 
of Madras regarding promotions 
sought by the juniors to the 
applicants, to the post of 
Assistant Foreman.

7) True copy of the enclosures 27.8.86
to the OFB Calcutta letter no.

A,6

A. 7 

" , , , , 2 1 .
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3265/AF(A/NG) dated 27.8.86 
announcing promotion of the 
juniors of the applicants,who 
were parties in the afore­
mentioned case in the Central 
Administrative Tribunal,Madras.

True copy of the representa- 26.6.86 
tion of the applicant no.l, 
dated 26.6.1986.;

True copy of the representation 34^ 8)̂ 
applicant no.2, dated

8}

9)

10) True copy of the representa­
tion of the applicant no. 3. 
dated 23.7.86.

11) True copy of the representa­
tion of the applicant no. 4. 
dated 26.6.86.

23.7.86

26.6.86

A.8

A.9

A.10

A. 11

i

VERIFICATIQN

We, (1) Babulal, (2) Ram Kunwar Singh, (3) Narsinah 

Bahadur Saxena and (4) PK Sarkar, the applicants nos.l^ 2,

3 and 4 respectively, vvhose details are given hereinabove, 

do verify that the contents of paragraphs-1, 2, 3, partly-4, 

partly-5, partly-6, 7, 8, partly-9, partly-lO, 11 and 12 « 

are true to our personal knowledge and those of paragraphs 

partly-4, partly-5, partly-6, partly-9 and partly-io'are 

believed to be true on legal advice and that we have not 
supp:^sed any material

Appli'cant
no.l

Appli
No.

Applicant 
no. 3

TO,

( N .K . NAia )/. ■

AWOCAlfe.cS'i.

a dv oc a te .
The Registrar, KANPUR*
Centpl Administrative Tribunal,
Allahabad Bench.

CjJ

Applicant 
no.4



IV " ' # -

4

a .x ~

II THE CEITRifj ADMIII^SmTIYS TRIBUNitt 

&Lkim kJ) BBHQH

Hegi strati on No, of 1987

Babulal & others .............. APPIICAII'S

VERSUS

. X  Uiiion of India & others ,,,,,,, ISSPONBEKTS.

- - -  - MEZ[JRarA"r

GQEY of Govt, of India, Kan. of Defence, lew D^.hi, letter 

lo. F.26 (12) 77/224/6-II/0(PY-II) dated JO January i960 

addressed to the Secretary, Ordnance Pactory Board, 6, 

Esplanade Sst. Calcutta- 7̂ 00 069 an.d copy to others,

aiDject : SIIPSR?ISI«K!ESGH) AID ilLLISl) GH413ES II O O T M G E  
M D  ORBNMCB EQUIPEgHg JACTORIES-I^HGER OF.

-f

Sir,

I am directed to convey the sanction of the President 

to the merger of the posts of Sipervisor-A( Tech) and other 

allied categories Seiior Planner, Senior Eate ELxer and Senior 

Estimator in the scale of Pay of Es 425-15-500-EB-15-560 -20- 

700/- in Ordnance and Ordnance Bq.uipment Factories including 

the DGOF H. Qrs. and OEF H^s. v/ith that of Ghargeman Gr,II(Tech)

. in Non- Gazetted establishment xv’,e. f. 1,1.80 consequent 

upon merger the revised strength in the grades of Ghargeman 

Gr. I (Tech) and Ghargeman Gr. II ( Tech) will he shovm in the 

J  annexure attached hereto.

2. This issues with the concurrence of IPA(Proj| vide

their U.O. lo, 109/Proj/1/80 dated'22., 1.8C. i

Yours faithfully 

sd/

(JT. BALIBY)
Under Secretary to the Govt, of India.

Contd... 2/
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Amce;SJS3"T0 the m in istr y  op BSM CB  LST-TEH IfC. " f. 26( i2)j'iy'224/'

6-II/0(fY-II) DAOSD 30 Jan. 1980

Chargeman 
Gr,I (Tech)

Chargeman 
Gr. II( Tech)

Supervisor-A( T) 
& allied*^ 
categories

Total

Existing 1,262 2,626 5,063 8,951
Revised 2,917 5,936 IIL 8,853

* Consequent upon the above merger financial implication

Ox the increase on the No, of posts of Chargeman Gr, I( Tech) 

in tems of existing ratio prescribed in the Mn, of Def.letter 

No.8223/D-II dated 23.9» 1948 has been set off by surrendering 

of 98 posts of SupH^ (Tech) and allied categories.

THIS COPY':?

' a d v o c a t e .
Ka n p u r .

\

'v.
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IN THE CEIITRiSl. /kBMINISTHATIYE. TEIBTOAL 

£LLAHA3AD BEICH 

He ̂ strati on lo. of 1987

Babulal & others ••••.

VERSUS 

U m o n  of India & others

..... ippiic,i'ifs .

..... HESPOTOMT-S.

m m iBBE, A-2

COPY

Ic.89947/1/SUP/3}GI( Adm-8}PGC/4273/D(trod) 
Govt, of India.
Ministry of Defence.

lew Delhi, the 5th May 1980,

To,

5?he Director General of Inspection 
New Delhi,

Sihject: Merger of the posts of Supervisor Technical Grade II  witJ 

the Posts of Chargeman Grade II in PGI Orgnisation.

Sir, .
«

1 am direotga to convey the sanction of thejresident 

to the merger of the posts of ajpervisor Technical flrade II in 

the scale of Pi 425-15-500-EB-15-550-2C-700 in M I  organisation 

with that of Ohe.rgeman Grade II w.e .f . 1. 4.8O. Gonsequent upon ' 

the merger the revised strength in the grades of Chargeman 

Srade I and Chargeman Grade II will he as under j-

Chargeman 
Grade I

Ghargeman Supervisor
Grade 11 Technical

Grade II

Total

2142

2115

Existing 369 747 ^026

Revised 705 141O

Consequent upon the above merger financial implementation

f the increase of the nu.mber of posts of chargeman Grade I in 

terms of the easting prescribed ratio, has been set off bv 

f o l t T T /a l a d f  IIg T ^  Cha.rgeman (9 posts of Grade I and 18

issues with the concurrence of finance Branch vide
K a n p u r  ' ‘ 'I'^'i^/proj.n/so dated 20.4.1980.

Yours faithfully 
sd/

(K. Manohara prasad)
A - 4.1. XX „ Under Secretary to the Govt, oflndia
Copy of the letter forwarded to all concerned.

Shk'B.B.Oaikwad, MA (Eng),K

Indian national Befence‘-e Worlcers ,,pY:: sd/
= ! THU iS '
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f  . central iO)MIia strati ye THIBUI^E, V

,jg.LAHAl3AD BENCH 

Hegi strati on No. of 1§87

Babulali & others ....... APPlICilTS

VEHSUS

Union of India & others .......... 'RESS'OIDENTS
/  ----------------------- ----------------------------------------------------------- _________________________ _______________________

AMBXUR3.^3

Wo* 89947/1/aip/DGI(4am.8/PCC)/8655/D(Prod)
Governmen.t of India,
Mnistry of Defence/Deptt. of I^f.Brod.

-4- New Delhi, the 18th September, 1980.

CORRIGENDUM
»
The following amendment is made to Gtovt. of India, 

Ministry of Defence letter No. 89947/1/Sup/DGI( Adm.8/PGC)/4273/ 

D(Prod), dated 5th May, 1980, regarding merger of the post of 

Supervisor !B3chnical Grade II m t h  that of Ghargeman Grade II 

in the dGI Organisation j-

, f  4 of para 1 - for " 1.4.80*'

read ^ 1.1.80"

X, , . ,
2. Thj.s issues with the concurrence of Hnance Branch,

vide their U.O. No. 3119/Proj. 11/80, dated 30.8.1980.

%

sd/

(N. MANOPIARA PRASAD)
Under Secretary to the Govt.of India

, to:

Director General of Inspection, NEW DSL HI.

Copy to:~

(1) The Controller General of Defence Accounts, New Delhi.

(2) The Director of ipdit. Defence Services, New D^hi.

(3) The Sr*Dy. ia.r. of iidit, Defence Services, Calcutta & PUNE

(3 & 6)

(4} • The Dy. Director of ludit, Def. Services, Calcutta,

Poona,Meerut and Dehradun (3 copies each)
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(5)

(6)

(7)

(8)

(9)

(10}

-

%
-2-

The Controller of Defence Accounts (5^s)Galcatta (^)

The Controller of Defence iccounts, S. C. PUFE.

The Controller of Defence Accounts, General Command,

Meerut (3).

The Controller of Defence accounts, Patna (3).

The Controller of Defence Accounts, Western Goi.Jnand, 

Meerut. (3)

DCDA I/C Pay Section, lew Delhi. CAO /I6-III (5)

DPA (Proj-II) (2) m s  0rgn./RD.27.9ep-ut. of jef.prodn.

2gI (Adm. 121} (75 DGI (Stores-I) DGI (A®iT.3) }DGI(Tji;H.I) 

DGI ( ADM. 6)Copies DGI ( /CDM.8/PGC) DGI ( ADM.7 A)DGI(ADM.7B) 

DGI (ADM. 10) DGI (ADM. 12-B.) (75)DGI( ADM. 14} DG I (1.2)

M of D - D (®Y.II }Copies for infomation.
D(Prod-5 copies )

Copy signed in ink to
ALl Controllers of Defence Accounts as mentioned above.

%

-J
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II THE CEITRiL ADMIN I-STEATITE THIBUNAL

ALLAHABAD BSIGH

Begi strati on No. of 1987

Babu Lai & others ...... i$>PLIC#TS

VERSUS

Uni on of Indi a & o thers ..... ;E?ESP ONDENTS.

AlfflSJUiS. A-4'

suspbctobatb 01 A m im m s , m ^ B o m  P0ST,KAi^?puPr-208999

DAILY ORDER PART II

• II
GOLOMBL AG BANS5JBS, ARTY

SEIflOR INSPECTOR OP ARI^AMSWTS 

Dated 14 Jan. 81

lo. 10 PROMOTIOIS : SEl.ECTION GRADES

The following promotions are ordered with effect from

10 Jan. 81 (P/N);-

I.A]MS PROM TO

I.Shri P I ivflSHRA C/M II Offg G/M I

(SuD 3)

2. Shri BABU LAD G/M II Offg C/M I
(Sub 3)

3. ’• SN UPADIiYAY
C/M II Offg. G/M I 

(Sub 3)

4. ” OD TYAGI G/M II Off^w C/M I
(aib  I)

5. % ■I II Offg. C/M I 
(Sub 1)

6. •' RK SINGH C/M II Offg C/M' I
(Sub 4)

BEMAHKS: ,

Against one of the vacanci

es of C/M authorised vide

Govt, of India, M of D

letter No. 97184/DGI( ADl'̂  
12(A)/ 11441 80/D(prod) 
dt. Dec. 80.

-do-

-do-

-do-

-do-

- -do-

Z They vail be on probation for a period of two years from 

the date of assumption of duties of the higher grade to which 

promoted and if their performance is not found satisfactory

. . . . 2 /
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•> ✓ 
they will be liable to be reverted or the period of 

probation extended any time either before the expiry of 

the probationery period or thereafter. Ordinarily, the 

period of probation shall not be extended beyond 4 years

i.e. double the period of probation. The order of their 

"4' seniority on promotion will be as shown in the select list.

3. They will continue to draw the same pay and allowances 

which they are in receipt of at present, pending fixation of 

their pay in the higher grade by the CDA (I^"s)Calcutta.

4. Certified that the individuals assumed the duties of 

higher grade with effect from 10 Jan.81 (P/l).

^ t h y  :

(i) 3)GI, New DelixL letter Ifo. 87362/CI¥/80/ d &i (Idk- iO) 
dated 1 ^an 81,

(ii) BGI, Ifew Delhi letter No. 87362/Metals/80/DGi( ,adiv'_i o) 
dated 1 Jan 81.

(iii) bGI, lew Deliii letter No. 87362/CIj5/80/DGi (ADIvr-10) 
dated 2 Jan 81).

' IlgllATIOM OF PIT ON PROMOTION ;IGQ

Heference this- office pt. I I  order No, 206 dated 7.7.80.

respect of Shrx MB MIRZA on his promotion 

^ II order quoted under reference is fixed -

at Rs 725/” PM ^̂/ef. 5.7.80 in the scale of Rs 550-20-650-25-750.

3. He will draw his next increment on 1.11.80 if otheridse 

in order.

(luthy ; CBA (I^s)Calcutta letter No. lay/V827-1JI-CDS- 

7>-¥ dated 24. 12.80).

APPOINTIvjBNlu LOMBR DIVISION GLBT?F

Shri 3INDA. CHARM has been appointed as lov/er Division 

Clerk- @ Rs 260.00 PM in the scale of Rs 260- 6-290-EB-6-326-8-366 - 

EB-8-390-10-400 in the Inspectorate \̂ .e. f. 14.1.81 (P/K),
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2. He vill "be on probation for a period of two years from 

the date of his appointment as Lower DiATision Clerk and

if his perfoimanoe is not found satisfactory, his services 

are liable to be terminated v/ithout assigning any reason 

or the period of probation shall be extended at any time 

either before the emiry of probation period or thereafter. 

Ordinarily the period of probation shall not be extended 

beyond four years i.e. double the period of probation.

3. Certified that Medical fitness Certificates on the 

prescribed foiras from the proper authority have been obtained 

in his respect.

4. He has been allotted Army No. 14,006,902.

5. He has been posted to Tech Coord.

No. 13 BSSIGHAglOIf; KmSTRIiO. STAg?

The resignation tendered by Shri IK Sachan !Ty. LIXJ of 

this Inspectorate is accepted by the Senior Inspector of 

iljmaments w. e.f. 10.1*81 {!/¥.) and accordingy, his name has 

been struck off the strength of this establishment from the 

same date. The notice period in his case has been waived by 

the appointing authority.

sd/
( PHEM SARM)

DSS
Copy to;- Inspector of Armaments.

The DGI (Adm-10), New Delhi-11 

The Controller, CIW, Jabalpur (M.P.)

The CD A (I^s ), Calcutta- 72 

The Controller, CIl iSLrkee, Pune-3 

The Controller, Cl (met ), Ichapur.

The GM, OiX).

The ACDA I/C AO, of Ka]:5)ur-9

The Poreman Estate of Araapore, ICaiipur-9.
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lif THS CENSRiil ItDMIII STRATI VE TRIBUIAIj 

ia:,LAHABA]) BENCH

Registration No. of 1987

Bat)ulal & others ... APPLICANTS

VERSUS

/  U m o n  of India & others Ra:SeOHDSIT3.

^ C o p y  o f  I'lin. o f  -Defence, Govt. o f  India letter No. 1(3)/82/
I) (inspection) dated 28th Nov ’83 addressed to Ordnance 
Factory Board, Calcutta and the Director General of Inspection,

' Ne\̂ f Delhi.____ ________ ^ __________________ ___________ _—

Subject : Transfer of Stage/ Inter-stage inspection responsibi­
lities from the DGI to BGOF- recoimaendation of the 
Rajadhyaksha GoBmittee on Ordnance Factories,

• • • • •

Sir,

As you are aware, Government have already accepted 

the recommendations of the Rajadhyaksha Committee relating to 

the transfer of stage/ interstage inspection responsibilities 

from the BGI to the BGOF, in respect of the Orajiance Factories. 

The modalities of transfer have been under consideration by a 

working Group under the Chaiimanship of Additional Secretary 

Defence Supplies. In pursuance of the discussions held by the

> vjorking group, the personnel to be transferred from the d GI

/ to the DGOF in respect of the factories b^onging to the

^■umunition group etc., has now been (fecided upon and the 

enclosed statements indicates the personel to be transferEdd 

at various levels in respect of the factories indicated 

in the statement,

2, Government are anxious to see that the transfer of 

personnel is effected not later than 1,4.84 and with t M s  end 

in view, it will be necessary to take the following actions
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(i) m  respect of the factories indicated in the

statement, attached to this letter, the ifectory
N

Managers and Inspectors should immediat^y prepare 

a list of names of all categories of employees who 

vdll be transferred to the DGOP. The basic principle 

to be observed in deciding the personnel to be 

transferred is ’man on the job’,

(ii) Hie development of personnel in the factories as

©a. on 1.12,83 vail be frozen until further orders,

(iii) On the basis of the list prepared as per (i) above,

in respect of the individuals employed and non. 

industrial employees where seniority lists are 

maintained in a factory-wise basis, steps v/ill be 

initiated to prep.are a combined seniority list 

with the staff of the Ordnance J^actory concerned 

keeping in mind the principle of x fixation of 

interse- seniority detailed in C3B-41 Article 26. in 

respect of other staff and officers, list of names 

vjill be forv/arded to the OPB and DGI HQrs. so that 

inter-se-seniority could be worked out in this 

respect as well.

(iv) In respect of service officers, they will be sent 
\

to the DGOP at the present moment only on deputation,

(v) In deciding on the transfer of officers, apart from 

the principle of ’man on the job* the levd.s may be 

so vjorked out as to maintain a proper balance in the 

distribution of officers and the proportional relati­

onship between the various levels is more or less

that now available in the BGI. .

' * a d v o c a t e , respect of all the staff proposed to be transferre(J

KANPUR. they may be asked to exercise on option to be trans­

ferred to the DGOF. The formal in this regard may be 

finalised by the OPB in consultation vdth the 33GI. 

(vii) Consultation were required with concerned representa­

tive bodies of the employees may also be taken Uf M  

immediately, TciUZ: Q(SYt . . hAO) sd/ \ ^
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IN THE CENTRAL /0MINISTRATIVE TRIBUNAL

ALLAFSABAD BENCH 

Registration No. of 1987

Babulal & others ..........APPLICANTS

VERSUS

Union of India S. others , .Ri.:SPO^DENTS.

-f'

J

ANNHXURE.A-6

0R4)€|<

CENTRAL ADMINISTRATIIE TRIBUI'i\L ----

iMADRAS BENCH 

Thursday, the 17th day of April, 1986 

P R E S E T

Justice Shri G.Ramanujam ---Vice-Chairman

and

Shri K.Ramamurti - Member.

Transferred application No. 734 of 1986

(Writ petition No. 113^9 of 1984 on the file of the 

High Court, Madras).

1. S .Afeniokam

2. S.N.K.ii^urthy

3. K.Sundar Rajan

4. K.Anchucthan

5. T.Radhakrishnan

5. P.Ealen

7. P.Swamidass

8. R.K.Dat ca

9. S.Chakkarapani Pillai

10. A.Ramalingam

11. R.R.Panikar

12. V.Thomas Abrahan

13. G.C.Sircar

14. I I.e. Roy

15. C.N.Solvaraj

16. B.K.R.Naidu
17.

^'G^Karundkaran

Applicants

,9 /
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OQ C __ '■. Applicants.

/
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18. P.P.Narayanan

19. K.Panduranga Rao

20. S.Krishnapillai

21. R.Rajappan

'22. S .N. Chandrasekaran

23. M .S .Namboodiri

24. R.D.Radha krishnan

25. l/alten Corea

26. P.George Thomas

27. M.A.Nandha

28. S.A.Khader

29. P.K.Sureshbabu

30. K.C .S .Pillai

31. N.Balkrishnan

32. D.K.Dass

33. C.S.Achari

34. .S .N .K .Pillai

35. M .M .Abdul Khadar

36. P.K .Cha 10 pa d hya

37. J.K.Vishvakarma

3: . A.K.Dandu

39 . A.K.Paul

40. il.N.Tiwari

41. S .K.Kiangia

42. S.K.Singh

43. S.K.Nandhi

)>
)

Versus

1* The Director General of Ordnance^ 

Factpress, 6, Esplanade Estate, '

Calcutta- 69.

2 . The General Manager,

Heavy Vehicles Factory,

Avadi, Madras- 600 054.  ̂ Respondents.
/

P .K .U .N a ir , Assistant Foreman 

C/o  General Manager, v

Ordnance Factory, Arabarnath,

D istrict Thane, P .O . 421 502 

Maharashtra.

4 . Orn Prakash Rao, Assistant Foreman'

C/o General Manager, Gun Carriage,

Factory, Jabalpur- 482 001,
Madhya Pradesh.  ̂ ^



/
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Prayer To issue a writ of mandamus directing respondents

1 and 2 to consider the cases of the applicants for 

inclusion in the DPC select lists for 1983 and 1984 

and for promotion as Assistant Foreman taking into 

account the seniority of the applicants in the category 

of chargeman Grade I I  and to place the applicants, if 

promoted, above the 328 persons represented b / 

respondent-S 3 and the 22 persons represented by 

respondent- 4 in the category of Assistant Foreman.

Head : Petition and affid4is7it filed in support thereof and

the records material to the case.

Heard : M/s Vijay Narayan and v Advocates for applicants.

^■^•Pathiban

C.Krishnan - Advocate for respondents*

0 D E R

-3-

(Order pronounced by Justice Shri G.Ramanujam,Vice~Chairman{

This matter which was originally filed as V/rit 

Petition No. il2>39 of 1984 on the file  of the High Court of 

Judicature at Madras, stards transferred this tribunal and 

numbered as Transferred Application Mo. 734 of 1986.

The applicants who are 43 in number have prayed for 

the issue of a w rit  of mandamus, directing the respondents 1 

and 2 (the Director General of Ordnance Factories.Calcutta 

and the General Manager, Heavy Vehicles Factory, M« Avadi ) to 

consider the case of the petitioners for inclusion in the 

DPC Select List for the year 1983 and 1984 and for promotion 

as Assistant Foreman, taking into account their seniority in 

 ̂ the category of Chargeman G rade.II and to place them, if promo-

4 /  ted, above the 328 persons represented by the third respondent.

, " . . . . 4 /
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Subsequent to filing of the above v̂ r̂it petition and 

after receipt of notice in the writ petition, the 

respondents 1 and 2 appeared to have considered the applicants 

case and they have decided the review the proceedings of the 

DPC of March 1983, like the earlier tv<!0 DPCs and they have 

asked their counsel to inform the Court accordingly.

-.7

The applicants \/vho have asked for a review of the 

DPC of the year 1983 and 1984 panels in the writ petition are 

now satisfied with the offor of the respondents 1 and 2 to review 

of the DPC penal of April 1983, like the earlier two DPCs. 

Ho'wever, the learned counsel for the applicants requested 

for a date being fixed for completion of such a review, by the 

respondents 1 and 2. In viev; of the fact that at least a part 

of the prayer 'of the applicants in the writ petition had been 

conceded and the respondents 1 and 2 have decided and undertaken 

to review the DBC of the year 1983, a time limit must be fixed 

for that review to avoid further delay. The learned counsel 

for the respondents represented that four months time may be 

granted. But we feel that a period of three months may be 

sufficient to undertake and complete the review.

We therefore direct the respondents 1 and 2 to complete 

the review of the DPC Panel of 1983 and communicate the result 

to the applicants within three months from the date of receipt 

of this order. The application is therefore closed with the 

above observations.

Given under my hand and the seal of the Tribunal

sd/

DEPUTY REGISTRAR

,5/
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To,

i.

2 .
3.

4 .

5 .

6.

7.

8 .
9.

10. 

11. 
12..
13.

14.

15.

16.

17.

18.

19.

20 . 
21. 

22. 

23.

24.

25.

26.»
27 .

28.

29.

30.

31 .

32.

33.

34.

35.

36.

37.

38 .

39.

40 .

41 .

42. 

43

S.Haniokam

S.N.K.Murthy 

K.Sundsr Rajan 

K.Achucthan 

T.Radhakrishnan 

P «Ba Ian 

P .Swarrfidass 

R.K .Datta

S.Chakkarapani P illai

A.Ramalingam 

H .H .Panikar

V.Thomas Abrahan

G .C .S ircar

H.C.Roy 

C.N.Selvaraj

B . .Ft»Na idu 

K.G.Karunakaran 

P.P.Narayanan 

K.Panduranga Rao

S .;.-rishnapillai

£ L «i'va j a ppan 

£ .N.Chandrasokaran 

M.3.Namboodiri 

R.D.Radhakrishnan 

’..'a It on Corea 

P.George Thomas 

I*. .A.Nandha

S.a.Khadar 

P.K.Buroshbabu 

K .C .S .P il la i  

N.Dalakrishnan 

B .K.La ss

C .S .Achari

S .N .K .P i l la i  

Ivl.M.Abdul Khadar 

P.K.Chatopadhyaya 

J .K . Vishvakarma

A.K.Bandu 

M .K.Paul 

rv.N.Tiwari

S.K.Nangia

S.K.Singha

S.K.Nandhi

C/o ;vi/s Vi jay Narayan and 

R.Parthiban,

Advocates,

No. 16j Pycrafts Garden Road, 

Madras- 600 006.

\
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44 . The Director General of 

Ordnance Factories,

16, Esplanade Estate,

Calcutta- 69 (By RPAD)

45 . The General Manager 

Heavy Vehicles Factory,

Avadi, Madras- 600 054- (By RPAD)

46 . P .K .U .N a ir , Assistant Foreman,

C/o General Manager,

Ordnance Factory,

Ambarnath,

District Thane, P .O . 421 502! 

Maharashtra.

47 . Om Prakash Rao,

Assistant Foreman,

C/o General Manager,

Gun Carriage Factory,

JABALPUR- 482 001,

Madhya Pradesh (BY RPAD)

48 . Vijay  Narayan and R.Parthiban, 

Advocates,

N o .16, Pycrofts Garden Road, 

Jvl/VDPAS- 600 006.

j:

49. Shri C.Krishnan,

Additional Central Government, 

Standing Counsel.

High Court, Mig3RAS.

: ;  TRUE COPY

Ad v o c a t e ,
SANPUR,
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II TUB CSNTRia- ADMIIISTR4TIYK fRIBmiAl

ArJ:AHABAD B3HCH

Be gi strati on Mo* o f 1987
A

B a M a l  & others IPPLICMTS

YEISUS

Union of India & others. ...HSSP0HD3KTS.

"* “ ' ~ MIIBIUia). A-7

Enclosure to OF Board, Calcutta 
letter No, 3265/ AF( A/BG)/ dt, 27.8,86.

*  *

ai. Name Designation 

and Factory.

1. 2-

1. Sri B. G. Narayanaswamy 
GBr-1 (Mech) HVJ'

2. AS #)parao 

GH-I (Mech) O T

3. S Manickani,
GK-I (Mech)? HVF

4. S. I. Kri shnamurthy 

CH-I (Mech},IWP

5. I. gandara Eajan,

CH-I ( M e c h } , m

6* K, jlchuthan,

CH-I (Mech),HYP- ’

7. T. Sadhakrishnan 

Cli-I (Mech)H?P

8. Samar Banerjee 

C&-I (Mech. ),EPI

9. P Balan 

CH-I(Mech), RPI

10. p Sxvamidass- 

C&-I (Mech) HYF

'11. RK Dutta

Glhl (Mech) HVF,

I4BCH

Transferred promotion to 

to

3. 4.

HVF Of fg. BX Mech), 

m i  -do-

05PM

OP TIRCHI

f-12

k i m

HJgP

RPI

-do-

-do-

-do-

-do-

-do-

-do-

i m -do-

Adal.DG/AY -do-

O.IPM -do-

. . . 2/
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12. S Chakrapani pillal 
CFr-I (Mech), m i

13. A Ramalingam 

GH-I (Hech},TO

14. HR Paniokar 

GI^I (Mech) WI¥

-2-

15. V Thomas Ahraham 
CE-I (Mech)irVF

16. C-. C. Sarkar 

CI^-I(Mech),I®"P

17. H.C.aoy 

CtM(Mech) im

18. Sri G. I. Selvarao 
OH-1 (Mech) m j

19. B, IC. Samakri shna 

laidu CH-I(Mech}HV.?

20. Telyson Edward 

OfrI(Mech},ir/F

21. K. G. Iferunakaran 

GH-I(Hech),Hy5’

22. p .P .Iara3/-anan 

GH-I(Mech),IOT

23. JC.P anduranga Hao 
CH-I(Mech) HVf

24. S Krishna pillai 

CK-I(Mech) m y

25. S Raj appan 

CE-I (Mech) IWP

26. SIT Ghandrasekharan 

orui (Mech) HYP

27. ST Kumarappa 

0¥r-l (Mech) m i

3^

HVP

T-72
AVADI

T-72

AVADI

A¥ABI

IvPP

m ¥

OEPM

OEPM

HVP

CPA

HVF

T-72
AYADI

OEPM

~Sb~

-do-

-do-

-do-

«do-

-do-

Offg. iJ'(Mech). 

-do-

“do-

-do-

-do-

- do-

-dO“

Ad'a DG/ AY “ do-

BYP

OEPM

-do~

-do-

. . . .  3/
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J

MS 1 NomlDoodiri 

CH-I (Mech) IT/F

29, Iffi la dhakri s Iman 

OR* I (Mech) KYF

30. Walton Corea 

C'Srl (Mech) H\TP

33. Sri P. George Thomas 

GH-I(Mech) WIf

32. I. ii. Nanda 

GIihl(Mech) HVP

33. S. K. AlDdul Ifader 

CH-J(Mech) m f  .

34. P. K. airesh Ba'Du 

Gl-t-I (Mech)HVP

35. K. Chandrasekhar an 

Pillai GH-I(Mech)BJP

36. Sri S.Jaganathan 

Cft-I(Mech)h^F :

37. E.K.Das 

GH~I(Mech) HVT

38. G.Sivan Achory 

Gli-I (Mech) i m

39. N. Bal akrl shnan 

CIi>I (Mech),HVT

40. S.Neelakanta Pillai 

Glfl(Hech) H¥F

41. M.M. Abdul Khader 

CH-I (Mech) GIF

42. R.N.2iwari 

GB-1 (Mech),g YFI!

T-12

AV4DI

OFPM

T-72
AYADI

T-72
mm

i m

'H-72

ATADI

T- 7 2

AVADI

liYF

OPPM

m i

OFPM

T-72

AYADI

HAPP

Urchi

Gif

Gli'

-do-

-do-

-do-

Offg. AP(Mech) 

-do-

-do-

-do-

-do-

-do-

~do~

-do-

-do-

-do-

-do-

-do-

. . . 4 /
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45. R. IC. Chattapadhyay 

C&I(Mech},¥PJ
YIJ -do~

/  + '
i

44.

45.

J. If* Yi shwaka rma 

Cft-KMech) Gip

I{. Bandhu 

CH-I(Mech) YPJ

Gif'

Ym

-do-' 

“ do-

"46. N.K.Paul 

GH-I (Mech) O M OFK -do-
\

--f-

a.

m sm m -  b

l^closure to OP BOA'9.3) Calcutta letter Mo.
5265/ AF( VMG)/IG • Dt. 27.8.86.

ELECl’RICiOL

Name Designation Transferred Promotion 
and Factory ^

h . 2. 3. 4.

1.
^Sri
C. Haviculan 

CH-I (aectjHVF HYP • 0ffg. AP(SLec)

■'r-<
2. J. Joseph 

Cft-I(SLect)HVF
HliPP

Tirchi

-do-

3. P. Y. Govindan 

OH-I(ELec) HYP CFA - do-

■i

a

17

If am e Be si gna ti on 
and Factory

AlWEIimS

Transferred
to

i.c

Promotion
to

2. 3. 4. .

■ 1. Sferi Y, li, H, pu ru s&haman 

CH-I (Civil) HYP.
M P Offg. AP(Civil)

s U « / f

a d v o c a t e ,
KANPUR.



IN TiiE GEHIIvAL  ̂ ADMINISTRATIVB TRIBUim, 

ALLAtlABAl) BEICIi

Registration'0. A,, lo. 1188 of 1987.

Babu Lai and Ot hers ....... .. Appl leant s.

Versus

Union of India & ■ Others -------- ... Be s pen dent s.

A-8

.AlMjjlSTRATlVE TRIBOML..

0,A. 436 of 1987

B,L, Patel & others 

fersus 

Union of India & others

COUNSEL;

Shri P. S', Kair 

Shri B.K. Ravjat

COR Ms

APPLlGM’fS.

.. '■ EBSPCilSDENTS.

. . .  FCE. TI-E APPLICMK 

. . .  FOE m ‘ RESPOIDEKTS

Hon’ble Shri S.K.S. Chib 

Hon’ble Shri K.B. Khare

... V i ce Ch airman 

... Member (J)

J U D G M E N T

(Delivered on this the 11th day of August, 1989)

The applicants \̂ ho were origineaiy ivorking as 

Charge.nian Grade II under the Director General of 

Inspection in the Gun Carriage Factory, Jabalpur have

filed- this petition against the order dated 20.7.1987
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of the General Manager, G.C.F» Jabalpur transferring

them to the Ordnance' Factory. Th^ contend that as

a result of this their pronotion prospects have been 

affected Mhich they would have availed in their parent

organisation and this change has been detrimental to
V

! " their service condition and this has been done contrary

to the instructions coi^tained in letter Ho. 1 (321 )U2/b 

ilnspection) dated 28.J.1.1983 (Annexure-A) according 

to x̂ hich it was necessary to take the options frcin 

the staff iBKK to be transferred.

2. In their return dated 10.4.1988 the respondents 

have taken the plea that no departmental appeal had been

filei against the iiTipugned order and the petition should 

fee dismissed on that ground besides that of limitation 

as the orders are of 20.11.1983 and 18.10.1984. The 

respondents have stated that this transfer is in 

pursuance of an Expert Committee’ recommendation and.

' -̂ a4e in the public interest and, therefore, cannot be

challenged. The respondents have not raised any other 

points.

3. In. their rejoinder dated 12.7.1988 the 

petitioners have stated that they were serving with 

the Director General of Inspection Organisation as 

Ghargeman Grade II  and \>jere transferred to Director 

General Ordnance Factories organisation without 

obtaining their consent on a pick and choose policy.

In their parent establishment they ^̂ !ê e due for 

promotion as Ghargeman Grade-I lihich promotional 

chances they have lost. In the DGOF organisation 

they have also become junior in the grade although 

in the matter of overall seniority they are senior

to the serving Ghargeman Grade I in BGOF organisation.
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a'ere ^̂ ê̂ e also vacancies jji the DGOF organisation.

(b the one hand the ^irector General of Inspection Is 

transferring his employees to IBOF ard at the saae 

time in directing new hands.

On the question delays and laches and failure 

to file department appeal they centend that they bad 

^ filed representations î 'hicb were finally decided only

on 20.7.1987 and the present application had been filed 

before^ this Tribunal on 17.9.1987 \<jhicb is therefore, 

within liinitation. •

4. Me toâ e considered the contention of the parties.

It appears from circular of. the Ministry of Defence, 

Department of Defence Production dated 28.11.83- 

(ilnnexure-A) that certain reorganisations beti-jeen 

the Director General of Inspection and the Director 

General of Ordnance Factories \-jas contemplated and 

consec|.uent to the Hajadhyaksha Committee’s recommend­

ations certain responsibilities and functions were 

transferred from the Director General of Inspection 

to the DGOF organisation in respect of the Ordnance 

Factories. The transfer of staff and functions u’ere 

■considered by a u>orking groupd under the Chairmanship 

of an Additional Secretary Defence Supplies, In 

pursuance of ■ĝ arious discussions, the Goverhment then 

issued the aforesaid circular the operative part of 

which is paragraph 2 ¥hich is reproduced as followss-

■*•2. Gover.nment are anxious to see that the 

transfer of personnel is effected not later 

than 1 .4 .84  and with this and in view, it 

will be necessary to take the foHoxving 

actions-
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( i ) In respect of the factories indicated 

in the statements attached in. this letter 

the factory Managers and Inspectors should 

imiTiediatelj prepare a list of names of all 

categories of employees 'I'jho x̂’ill be transferred 

to the DGOF, The basic priinciple to be 

observed in deciding the personnel to be 

transferred is OH THii JOB“ .

(ii ) The deployment of personnel in the 

^ factories as on 1 .12 .83  will be frozen until

further orders.

(iiii  On the basis of the list prepared 

as per para (i j above in respect of the 

Industrial employees where seniority lists 

are maintained to prepare a conbined seniority 

list vath the staff of the Ordnance Factory 

concerned iieeping in mind the principal 

fixation of inter-se-seniority detailed in 

CSR»41 article 26. In respect of other staff 

and officers lists of names will be for^v'arded 

to the OF Board and DGI H'^rs, So that inter­

stage seniority could be 'worked in this 

respect £ts well.

(iv ) in respect of the service officer,

they will be sent to BGOF where the present 

movement only on deputation.

{ V ) In deciding on transfer of the

officers, apart from the principle of OH

JOB'* the levels may be' so \>jorked out as to 

maintain a proper balance in the distribution 

of officers and the propocrtion & relationship 

bet\*.’Gen the various levels is more or less 

thin no\̂  available in the DGI,

ivi ) 2h respect of all the staff proposed 

to be transferred, they may be asked to 

exercise an option to be transferred to
 . . . .  i H i n t f j . i i w      - y . c a « T C . . . * # g a ' r ~ ”  'f  L

the OGOF. The format in this re @ r d may

finalised by the CFB in consultation with 

the DGL
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Cvii) , Consultation \teve required with 

concerned representative bodies of the . 

employees may also be taken up iimieaiately.»

It m il  be seen from the above circular that the 

essential ingredients of the iaplenentation of the 

policy are Clauses Ci) and (vi) of the above para 

of instructions. In fact it has been enphasised 

by Clause (vi> that in respect of the persons 

proposed to be transferred they,

S S B S i S f *  M . W i i W i - f c i n u i . ' *  I  .

also envisaged that a fornat in this regard 

sliould be finalised by the OBB in consultation with

the DGI.

The ^o rt  point for determination in this 

case, therefore, is whether such options w re  asked. 

The applicants have clearly stated that options ^̂ jere 

not asked for from thea This has'not been rebutted 

by the respondents either. Any such inter _ 

organisation transfer without asking the options 

w iad  therefore, te liable to be struck doim as 

this has a material bearing on the conditions of 

service of the personnel involved.

Cn the question of limitation and delay 

and laches the applicants have clea33.y stated that 

they had filed a representation on \̂ hich the decision 

was taken by the resB>ondents on 20.7.198?. There 

was no averment to the contrary. ¥/e, therefore, 

hold that the petition is within limitation*

Moreover, this is a matter \*ich affects tlie 

continuous rights of Staff and their service ccnditions 

an<i it cannot be held that the petitions suffers



from, delay ant-lacheS;. We therefore rule out this 

object ions of the respondents.

Lastly we may observe that a similar point 

had arisen before the High.Court of Madhya Pradesh 

in Letters Patent Appeal No, 57 of 1985 in which 

' the Division Bendi of the High Court comprising of 

the Hon’ble Shri Chief Justice N,D. Ojha and Hon’ble

> Late ^bri Justice I.K. Adhilcari had upheld Single

Bench's decision holding such transfers iijithout asking 

for option as illegal and unjustified.- We are of the 

sane view.

5. In the net result in the light of the facts

and cireunstances of the case the transfer of the 

applicants from the DGI Organisation to the BGOF 

organisation is struck dora and they may be reverted' 

to their parent organisation unless they give a clear 

option of opting for the DGOP Organisation.

Sd/- Sd/-

to. Khare) CS.K.S. Chib)
Member (J) - V'ice Chairman

iSE4L OF THE GAT)
(JABALPUB BENCH.)

TRUE COPY

Sd/- illegible.

Deputy Registrar,
Central Administrative Tribunal,

Jabalpur Bench, Jabalpur.

-6- ■ ^
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IN TiiE GSNTR.AL ADMIHJB TRATP̂ /B TRI3mi4L, 

uLlMiABAl) 3EJCH,

Registration 0.A, Ko. 1188 of 1987

BalDu Lai and Others....  .......  Applicants.

?ersus

Union of India & Others ..............   Respondents,

AHIEXUim A, 9

To

The Chciirnan,
Ordnance Factory Board,
10-A, Aucld.and Bo ad,
CALCUTTA - 700 001.

Through i- The General Manager,
Ordnance Factory, KAKPUB-.208 009.

Sub s- TRAl^SFER FROM DGI TO DGOF - ORGANISATION.

Sir,

■Respectfully I beg to subnit the folloiang few 
lin.es for your kind considerationJ-

i i ) That I ¥as transferred from I of A, Kanpur to
Ordnance Factory, Kanpur forcibly under pick and choose
policy adopted by DGI/DGOF at the tiiie of transfer of .
Stage/interstage Inspection responsibilities from DSI 
to DGOF as per reconiinend ations of RiyAJXiYAKSH CCS''ii>1IT1EE.

(ii ) That as per policy decisions taken at the time 
of transfer it was clearly laid dovsn vide Letter No. 
1(321 )B2/D/Inspection dated 28-.11-83 that option \̂ ill 
be taken from the individuals employees who are 
proposed for transfer, but no such option î as taken 
from me and I was made struck of strength from 18th 
October 1984.

(iiij That I joined OFG on 19th Oct 1984 as there 
was no other alternative before me. Howef'er, at the 
time of transfer I was assured that my promotional 
prospects and other benefits will be maintained in 
my rMW Department as laid down in article 26 ISK 
of SSR 41 extract of which is given below:

"That while public interest is served 
legitimate claims and expectations of 
individual employees should not be 
ignored. It is also necessary to make

G ontd.. i. P/2



%
,2.

'^ure not only that there Is no less of pay but 
alc,o that the enployee’ s reasonable expectation 
in the original service or department are preservea 
or equal prospects are provided in the service or 
department to which the employee is transi.erred' .

Civ) That, it is noi-j seen that my contemporaries 
who Vijere muclT junior to me at the tiiTie of transfer _have 
either got one promotion and heading for the second 
one or some of them have even already received second 
laromotion where as I .am still rotting in the^ same 
grade ■vjhich is clear violation of GSR--41 article 26.

iv ) ■ That I have been so long -waiting/hoping that 
my promotional prospects and other legitimate claims 
vail te fulfilled in my nev? departnent but I do not
foresee any future here since this trcinsfer has
practically ruined my carrer prospects and I have been 
left far behind to my contemporaries in DGI for no 

fault of .mine.

In vie\̂ J of the foregoing, I have no other option but 
to request your goodslef, to either provide me the prospects 
equal to my contemporaries in OGI Cnov? DGs-̂4) or arrange for
my transfer back to iriy parent establishment. Fhrther it is
also brought to your kind notice at this transfer has already 
been declared illegal/unjustified by the HodgurabLe Court - 
CAT Jabal'our in writ petition Mo. Oil 436/87. Judgement 
delivered^on 5 .9 .89  in case of Shri B.L. Patel & others Vs. 
Union of India and others.

Under the circum.stances, I pray your honour to 
kindly look into my genuine grievances and order iiTimediate 
redressal/relief, so”that I may not be forced to go to Court 
of Lavj for justice.

Thanking you.

Yours faithfully,

Sd/- 
(BABU LAL)

Chargeman-I toech) 
OKDH *E  FACTCril, K.xJ'̂ PUB-09.

InclJ G.A. T. Jabalpur
Judgement in VIrit Ko.
OA 436/1907.

Dated; 9/10 Oct'SO.

Copy to:

The Director General,
Directorate of Quality Assurance,
Dept, of Defence Production,
DH4 Post Office,
MW DEM I ~ 110 Oil*

ThroughJ- The Senior 'Quality Assurance Officer, 
gu4l, KAWPUK - 208 OC0.



To,

Shri Baboo , 

CM-l/QCtW)

Ko. 1703/PL/E/SG 

Estt,/O.F.C# 

Date? 25.10.90.

SU3J KG Staff - Application Forwarding of, 

Eef; 2our application dated 10,10.90.

The application quoted under reference 

heis been fon^arded to the Secretary, Ordance Factory 

Board (A/HG), Calcutta for necessary action.

Sd/-

CSUEESH K KULSHEESHBiii; 

WQKKS MSAGffi UlBIN)

for GSKSi-iiiL



*

M  THE OmTRhh MEXSISTRAKtfE miBUftAL, 

ALLi^iiiBAD BISGE.
if-

Eegistration O.A* Eo, 1188 of 1907*

Babu Lai and Others................ ............... Applicants

¥er sus

Union of India a; Others.......... .........  Eespondents.

4̂..-

To

A-10
a g n i  u w i ^ a n ' t r » ' W ! '  a u '1't f f r ^ a M . i t w n i a w i w i H n r - a w w

The Chairman,
Ordnance Factory Board,
IQ-A , Auciaand Eoad,
GM03TTA » 700 OQL>

Through The General Manager,
Ordnance Factory, M P U R  - 208 009.

Sub s. IBiKSFER BtOM DGI fO DGOF » CEaiyî ilSAIiaH

■Sir,

Respectfully I beg to subrnit the following few 
lines for your kind consideration t-

( i ) That I  transferred fron I of A , Kanpur 
to Ordnance Factory, Kanpur forcibly under pick and 
choose policy adopted by DGl/BG'OF at the time of 
transfer of Stage/Interstage Inspection responsibilities 
from DGX to DGOF as per recomirBndation of EAJAfflYAKSIiA

ill ) 2hat as per policy decisions tsiken at the 
time of transfer it vjas clearly laid dom vide letter 
No. 1 (321 )82/iyInspection dated 28-11-83 that optioi^ 
will be taken from the Individual employees ^ho are 
proposed for transfer, but no such option was taken 
from me and I \̂ as made struck of strength from I 8th 

, October 1984,

( i i i )  ’ That I joined OFC on iSth Oct 1984 as there 
\<ias no other alternative before. However, at the 
time of transfer I ^as assured that my promotional 
prospects and other benefits will be maintained in lay 
ne\̂  Department as laid down in article 26 of CSK 41 

, extract of which is given belo\u

"That \i‘hile public interest is served legitimate 
claims and expectations of individual employees 
should not be ignored. It is also necessary to 
make sure ik«i not oily that there is no less of 
pay but also that the employee's reasonable

Contd... . 2



(s;

-t'-

■'i--

expectation in the original service or department 
preserved or equal'prospects are providr-d'in 

tne service or department to \̂ hich the employee 
is transferred.’*

(iv ) That, It is no¥ seen that ay contemporaries 
#)o were much Junior to me at the time of transfer have 
either got one pramotion and heading for the second one 
or sorae of then have even already received second 
promotion ^here as I am still rotting in the same 
grade ¥hich is clear violation of CSR-41 article 26.

< V ) That I have been so long vjaiting/honing that 
my^^proniotional prospects and other legitimate‘cl aims ' 
yiii be fulfilled in my new department but I do not 
loresee m y future here since this transfer has

career prospects and I have been 
lef t lar behind to my contemporaries in M l  for no 
fault of mine.

^ -K al’oregoing^, 1 have no other
option but to request your goodself, to either provide

^Q'^sl to ray contemporaries in BGl 
inoy BQqhj or arrange for my tr®isfer back to my parent 
establishment. Further it is also brought to your kind 
notice that tnis ticfisfer has already been declared

honourable court- CAT Jabalpur ir 
petition Mo. 04 436/67. Judgement delivered oS 

in case of Shri B.i* Patel & Others ¥s. Union 
of India m d  others.

+, ,. circumstances, 1 pray your honour
to kujialy look into my genuine grievances and order 
toediate. redressal/relief, so that I may not be forced 
to go to Uourt of law for justice*

iincl* C*A*T» Jabalpur

Judgement in Writ 
^0. OA 436/ 1987.

Bateds 10 Oct *90. 

Copy tot

lours faithfully,

■  ̂ Sd/=: ■
Cb . k , SXKQH) 

CHARGEMAI-lCMech)
CBMAKCE FiC.T(IiI, KAHPIB.-09.

The Director General,
Directorate of Quality Assurance, HQRS,
Dept, of Defence Production, 
m q Post Office,
MSM DELHI >.XIQ QLl,

Ihrough;-. The Senior ‘Quality Assui'ance Officer,
SuAF,  ̂ I'AHtJTTp ^ 208 009,



!■ .-V-

}

To.

Mo. 1 1 0 3 /m /B /m  

Estt./O .F .C , 

DatedJ 25-10-90.

.4^-. Shri R#K;. Singh

CM~I (TV c^C m ) ' - ^

SUBS MG STAFF - Application Forwarding of. ‘'f 

RefJ Your application dated 10,10.90.

I'he application quoted under reference has 

been forwarded to the Secretary? Ordnance Factory 

Board (A/MG), Calcutta for necessary action.

Sd/-

{SIBESH E KUmiEiSHTHA} 

MAlAfiEE (AiMil) 

for CBIIKAL MANASSR.
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II THE CEMTBAL J m i S I S m M m  fEIBUII4L, ^  

ALLiSABAI) 3B1CH,

Hegistration 0,A« Ko. 1183 of 1987.

3abu Lai and others  ............  Applicants.

¥©rsus

Union of Jhdia &  Others  ........   Eespondents.

To,

AMEiOJiai

Ihe Chairman,
Ordnance Factory Board,
10-A, Aucldand Eoad,
CALCUYTA-7000Q1.

ThroughJ- The General Manager,
Small Arms Factory, KAHPUB-208009.

Suhs- gtjajSIEB .FiiOM DGI to DGOF - ®GJ^ ISilTIOf.

Sir,

Eespectl'ully 1 btg to submit the folloxvii-^ rex'.' 
lines for your kind consideration;-

Ci) Th§t I tnnsferre.d Iran I of BA, K^ipur to 
Small iirms Factory, Kanpur forcibly under pick and choose 
policy adopted by DQI/MOF  at the tine of transfer of 
stage/inter-stage Inspection responsibilities frco M I  
to liGOF as per recommendation of'RAJAaiiYAKSHl Ga#lHTSI,

(ii) That as per policy decisions taken at the time
of transfer it yas clearly laid down vide letter No. 
l(3a) 82/D/Inspection dt. 28.11.83 that option will be 
taken from the individual enployees vho are proposed for 
transfer, but no such option ^as taken from me and I was 
made struck of strength from 18th October 1983:.

Ciii) That I joined SAF on 19th Oct 1984 as there \vas
no other alternative before me. IlO’vMever, at the time of 
transfer I «'as assured that my promotional prospects and 
other benefits ^ill be maintained in my ne\̂  department as 
laid down in article 26 of GSfi 41 extract of which is 
given belovjs

MThat "While public interest is served legtimate claims 
and expectations of individuals employees should not 
be ignored. It is also necessary to make sure that not 
only there is no less of pay but also that the 
e mpl oy e e s re a s on abl e e x pe c t at ion in th e or i g inai 
service or department are preserved or equal 
prospects are provided in the service or department 
to which the eraployee is transferred'*'.

2 / -
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(2)

(iv) That it is now seen that my caritenporaries ^̂ )ho 
î -ere much Jurdor to me at the tiae of transfer have 
either got one pD©inotion and heeding for. the second one 
or sojne of then have even already received second 
promotion whereas I am still rottiiig in the same grade 
which is clear violation of CSR 41 article 26.

(v ) That X have been so long waiting/hoping that my 
promotional prospects and other legitimate claims will 
be fulfilled in my ne^ department but I do not foresee 
any future here since this transfer has practically 
ryined my career prospects and I have been left far 
behind to siy contemporaries in BGI for no fault of mine.

In view of the foregoing,. I hage no other option 
but to request your goodself, to either provide me^the 
prospects equal to ny contemporaries in DGI (now 
or arrange for my trfmsfer back to my parent establishment, 
Purther it is also brought to your kind notice that this

lo. Oil 436/S7. Judgment delivered oti 6.9.89 in case of 
Shri Patel & Others Vs. Union of Indi^i k Others.

Under the circumstances, I pray your honour to 
kindly look into my genuine grievances and order 
immediate redressal/relief so that I may not be forced 
to go to court of law for justice.

Thanklg you,

Yours faithfully,

Sd/-
4 B, B, S M E M  ) 

Cbargeman-I (ifech) 
Small Arms Factory, 

Kanpur-9*
Enclonr

G.A. T* Jabalpur 
Judgement in Viirit No. 
Oil 436/1987.

Dt. 10th Oct 1990. 

Copy to;

The Director General,
Directorate of Quality Assurance, 
Deptt. of Defence Production 
ffl'Q Post Office



IH TliB GENIRAL il»lBISIRATX?E lEIBUKAL, 
. AliAHABAD BUra.

Begistration O.A. lo. 1138 of 1987.

Babu Lai and others..... ............. . Applicants.

Versus

"'f'-' Union of India and others................ Eespondents.

A :M  

To,.

The Chairman,
Ordnance Factory Board,
10-A, Auclaand Eoad,
CALQUTTA-7Q0 OQl.

Through?- The GeneraL Manager,
Snail Arins Factory, Eanmr-2080Q9.

SubJ- giAHSFSR m m  DGI TO BGOF ORGAfilSATM.

Sir,

.Respectfully 1 beg to submit the following few 
lines for your kind considerations-

( i ) That I vias transferred from I of SA, Kanpur to 
Snail Arms Factory, Kanpur forcibly under pick and 
choose policy adopted by DGI/DGOF at the tiae of 
transfer of stage/inter-stage Insr)ectlon responsibili­
ties from DGI to DGOF as per recomiTtendation of 
EAJAffiliKSHA CilimTTEB.

(ii ) That as per Policy decisions taken at the time of , 
transfer it was clearly laid dovm vide letter Ko. 1(321) 
82/B/Inspection dt. 28,11.83 that option will be taten 
from the individuals employees \*o are proposed for 
transfer, but no such option was taken from me and I 
was made struck of strength from 18th Cctcber 1984.

(iii) That I joined SAF on 19th Oct 1984 as there was 
no other alternative bel'ore me. However, at the time 
of transfer, I assured that my promotional prospects- 
and other benefits will be maintained in ay new Depart­
ment as laid down in article 26 of €3K 41 extract of 
which is given belowJ

"That while public interest is served legitimate 
claims and expectations of individual employee 
should not be ignored. It is also necessary to 
make sure not only that there is no loss of pay 
but also that the employee's reasonable expect­
ation in the original service or department are 
preserved or equal prospects are provided in the 
service or department to which the employee is 
tr£uisf erred.”

,2/-



(2 )

Civ ) That it is now seen that my contenporaries vho 
T,̂ ere much junior to ne at the ti>?ie of transfer have 
either got one. pronotion heading for the second 
one or some of then have been already received second 
pronotion whereas J am still rotting in the saine grade 
which is clear violation of CSB 41 article 26.

(iv ) , Ihat I have been so long vjai ting/ho ping that
iny promotional prospects and other legitiiaate claisns 
yill he fulfilled In my new departiaent but I do not 
foresee any future here since this transfer has 
practically ruined my career prospects aid I have 
been left far behind to ay contenporai’ies in DGI for 
no fault of mine.

In vieiij of the foregoing, I have no other option 
but to request your goodself. to either provide me the 
prospects equal to my contemporaries in BGI inox-i DGQAj or 
arrange for my transfer back to jkjsk my parent establishment. 
Further it is also brought to your kind notice that this 
transfer has already been declared illegal/unjustified by 
honourable Court - CAT Jabalpur in \^rit petition Ko. OA 
4 3 6 /^ »  Judgement delivered on 5.9*89 in case of Shri B.L. 
Patel & Others Vs, Union of India & Others*

Under the circumstances, I pray your honour to 
kindly look into my genuine grievances and order immediate 
redressal/relief so that I may not be forced to go to 
Court of la-iu for justice.

Thanking you.

Encl! GAT JilBALPUB 
Judgement in Writ Mo, 
6A 436/1 9S7.

lours faithfully,

Sd/-.
C p .k . SAEKAR ) 

Chargeman-I iMech)
Small Arms Factory, Kanpur-S,

Dt. 10 Oct. 90. 

Copy to*-

Th e Dire c t or Gen er al 
Directorate of ',Tluality Assurance H ^ S  
Dept, of Itefence Production,
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IN  THE CEI2R1L ADMIIIST^UTIl® TRIBUIiL 

^LAHABAD BENCH

Hegi strati on lo. of 1987

BalDU lal & others . . . . . .  . . . . .  AgPLICAITS

VERSUS'

Union of India & others . . . . . .  HSSPONBSNTS.

ANMBigHE. ir8

The Chainnan 
Ordnance factory Board
10 A ilicldand. Road,
CALCUTTA 1

SUlDject : PUBLIC A n  ON OF UPC SELECTION I I  ST OF 
ASSISTANT FORSMAiysIACT) ________

Reference OFB letter No. 323/VlfC  dated 11th June 1986.

SLr,

Respectfully, I beg to suhniit a few following lines for 

your icind consideration and issue of necessary orders j-

(i )  That as per seniority role published as on 1.4.86 for 

Chargeman Gde-I (Tech) my inter-se~seniority was fixed, at 2L.

No. 49« But in the select list published vide your letter under 

reference my name, including all others, v/ho have been transfe3> 

red from BGI, have not been fi@;ired in the n>C list. Whereas 

the persons much junior to me even in the grade of Chargeman 

Gde-I (T) have been included. In this reference ld.ndly refer 

select list SI. Nos. 46, 48 , 51, 52, 56 , 61, 65, 66, 69, 89,

94, 101 to 110, 123, 129. 131. 132, 135, 140, 142, 145, 148,

153, 161, 166, & 170 total 44 Nos. Here also I would like to 

point out that for promotion to” Assistant Foreman, Senioilty 

of C*Man Gde-I I is considered not of Chargeman- Gde-i.

( i i )  That accept a very few; chargeman Gde-I I am much more -
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senior in the NG Gadre, I was promoted to Ghargeman Gde-II 

in July 1975, whereas the persons, who were Supr, up to

1.1.80, were converted to C’ Man Qde-ii as on 1.1,80 and 

their notional seniority was given from 1,3.77. In OFB for 

maintaining of ratio of c’-nian Gde-I and II most of these 

converted G'Han-ll (as on 1,1,80) were again upgraded as 

C’man G-de-II in June I98O and hence promoting these O'man

Gde-I prior to me, v/ill be clear in injustice with me and
\

others, who have been transferred from Bgl. It is clearly 

laid down in the GSB 41 lrtcl.26’* that i f  a person is trans­

ferred vdth the work the legitimate claim and expectations

of the individuals will be preserved in case of inter-se-
f

seniority and promotions) Here I would also like to point 

out that my basic pay (Rs 750/) is much more than the converted 

Ghargeman Gde-I in June 1980,

In view of the above, I request you begign labour to 

kindly pass your necessary orders for inclusion of my name 

in the sd.ect list and in promotions.

Thanldng you,

Datedj 26 June 1986 

Copy toj-

1. Ilie Secretary, ( VHG)

ik /m Q )

Yours faithfully

sd/

(BA'BU l£j)

G*Man Gde-I (T) 
Mech*

Ordnance Factory, Kanpur,

2.
3.

tf

!Hie Secretary

AINGOs, Ordnance Factory

Kanpur (Branch),

s: 0?RUE COPY

% . c % .  % .all*

^^j VOCATE,
^ A xN?UR.



/

>■

LiV

IN THE CENTRAL ADMINISTRATr/E TRIBUNAL,

ALLAHABAD BENCH 

Registration No* of 1987

Babu Lai 8. others .... .....

Versus , .

Union of India & others

.Applicants

,Respondents,

ANNEXURE A-9

The Chairman
Ordnance Factories Board(A/NG)
CALCUTTA

(Through^-General Manager, Ordnance. Factory,Kanpur)

Sub: INTER-SE SENIORITY OF CHARGEFiAN'
GRADE-I (MECHANICAL!

Ref; Seniority-list of Chargeman Dr,I 
(Mech) as ’on 1.4.1985

-4'

On scrutinising the latest seniority list of 
Chargeman Gr.I (Mech) as on 1.4.85, it is revealed, that 
the seniority has been fixed from the date, of promotion/ 
recruitment in the lower, grade other than Chargeman Gr.I.

2. %  seniority has been fixed at SI.1204 whereas
it should be much prior to the existing one because I was' 
recruited as Technical Supervisor Gr.III (Supr.B) on 
4.10.62 and subsequently v/as promoted to Supv.Gr.Il(Supvr.A) 
as on 11.5.66.

3. I was promoted to Chargeman Gr.II (Tech) on 
25.9.72 and subsequently to Chargeman Gr.I(Tech) as on 
10,1,81,

4* It is quite clear that except a very feiv, there
is nobody senior to me either in the arade of Supervisor-H 
(Supvr.A) or in the grade of Chargeman-II who are placed 
prior to me in the seniority list.

In view of the above, it is requested to kindly 
look into the^matter immediately to save me from any 
promotional/financial loss. At present ray basic pay is 
also Es,775/- which clearly indicates that I am much more 
senior than to many others v^o are placed prior to me.

6.  ̂ I hope you will kindly do the needful at the
earliest to adjust my seniority at the proper place,viz.. 
after 31.no.4,8. ,

Thanking you,
Yours faithfully, 

Sd.RK Singh

(R.K.SINGH)
Dt. 30. D. 86 CHARGEMAIM" GRADE-1

QC(NA), OFC, KANPUR .
-;TRUE COPY:-

AD VO CATS, 

KANPUR.
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A^^^msmATiYE

Registration î q. 

lal & others
• • •

O f  1 9 S 7

~̂ ERsus

!“f“ ofxnaiaaothers
*'"■■-------________ _ "’**

So,

Secretary,

, through: Hie Sener,i if

a>all tois Jactofy,\a^uj..
: f ^ o r i t y  ii3t Of 0,

.litoient of. '̂ I’argeEan Oi^i (Heoh).

Ssf : IJligt ciroulo+=>j

dated 12.5.86.” Ifo. 147/clVKEOH/A/lfa

Hespected Sir,

per reference Ifo ^i\ +

■•“» «  ■ « « . ,  „  ; . : : :
again-Ey name/ semotity u

same list, ,<hioh orf.»- ”®®''

*■ .  1  r : ; : : r :  ™  > -  »•
•*ra. a  "  ■' •"”“ •» » « « . »

In  this eonneoUon T want +„  ̂

towards reference fto fP^ T

vas Placed at Serial'l j l
al ^0. 10( copy attached herewith)

Moreover, the entries of my seniority are self proof’ to

indicate my seniority fitment for seri^  no. «  „hlch see^s 

likely to i3e correct.

. . 2 /
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Hence, it is requested your honour to kindly make 

necessary arrangement for correct fitment of my seniority 

position due to w M c h  I may not be debarred from my next 

promotion to Asstt, foreman.

Hoping for your sympathetic consideration 

Thanking you,
Yours faithfully 

sd/

(I. B. Saxena) 

Char gem an G3> IDated/ 25rd July 86.

1#IG- Section, 
SAFY, Kanpur.

Copy to :

The Secretary,
AfA IGO Association,
S, iU P., Branch,
Kanpur -with a request to take up the matter at

the earliest please.

M  THUS COPY

L.C/i.

■  ̂̂ 'OCATE,
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IIT THE G E m m  ADMINI STRATI Vj5 miBTJUa

ilLAHABAB BSWGH

Eegistraiion lo. of 1987

Babu Lai & others ^PlICJfTS

VERStJS

Union of India & others ESSPOIDBNTS.

mElCJHB. A-11

To,
!The Secretary
Ordnance Factory Bo are ( ^ m j  
10-4, ̂ icKLand Soad, 
gjalcuttar- 700 001

^iLj--££E'IOATIQI eg m e SgLSCTIOI LIST Qg ASSTT POHEM.AH 

aef : OPB Letter ¥o. 323/V ® C  dated 11th Jun 1986.

Sir,

HespectfUlly I beg to submit a few folloidng lines 

foi your kind consideration and issue a necessary orders j—

That I would like to point out that for promotion to 

' ̂ stt. ibreman, seniority of Chargeman Gd-II is considered 

' A 2iot of Chargeman Gde-I,

That except a very few Chargeman Gd-I, I am much more 

seni.or in the IG Cadre. I was appointed to Chargeman Gd- II 

1977, whereas the persons, who were SUpr, upto 1,1,80 

}  converted to Chargeman Gde~II as on 1*1.§0 and their

rational seniority was given from 1.3.77. In OPB for maintaining 

the ratio of Chargeman Gd-I and II most of these converted 

Chargeman li (as on 1.1.80) were again upgraded as Chargeman 

Gd I in Jun, 198O and hence promoting these Chargeman Gd-I 

psilor to me, will be clear injustice with me and others, who 

have beai transferred from DGI. It is clearly laid down in the 

C3R 41 Article 26 •' that if a person in transferred m t h  the work

. . . .  2/
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the legitimate cl aim and expectations of the individuals vdll 

be preserved in case of inter-se-seniority and promotions,'*

In vievj of the above, I request your besign favour to 

kindly pass your necessary orders for inclusion of my name 

in the select list and in promotions.

Thanking you. \  ^
Yours faithfiilly

Bated t June 26, 1986 sd/

■ (B. K. SASSiiS)
ODiargeman ad -I{|;3})
Snail irms Factory

Kanpur,

= :: IRLJE i 9^

% a U

a d v o c a t e ,
KANPUR.
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I ^ie hl!k Ih

Mta JiiJij JSi, jyjs ifeii MJi ̂Jbls îte iJiij ĴrikhlkhJJs ̂  khate.

1 Ji ^ 1 S 1 8  ||ife ^  kkiiR a^£i

■fe Jj# iife îliS ‘̂fefeh ̂ifeM !̂ l!kjih±:h 1^ ayh (ÎPUj >,(H>
ai£ I 1J4_̂  Ji lifebJEi y* bll£ j| ia»iĴ-fexl liiiitS î te iii life id Ih Mili

&̂fe& kii± % £iJ22 ̂  M± ti±i£ ^ ĵl2 I iJtl| J; ^̂ JÎ > |AP' ]yjs

il6i ̂  I life li ̂ feii, ̂!fe ̂  ̂ S«feS; ̂  HJS ̂ ilJil ̂  iJî  ̂  ii2JJJi ^  <tj llt̂l 11-feJSjie |i£ 

‘| i , ikfelh I4I8 |k Ijita IBifeJ l̂ ife life itlfei JiiJs ^Ifej ]^j2i8 ife^  l ^ y t j  iltis I

IJ2M  |!felî  Ĵ JjUfe ^  ^  ^ l e  ^  11̂  (fe^^ ĵi!fe tjffji ai£  ̂ ĵr, tti£;

I 1±  J^ife  J,*

iJdte jjiifej lb UiifeM̂ lls I îfe â Sji ifetele :fe£ iikli ̂  |Jt ih, % ^ikki<k

4Mfe ^  ifliifeii j ^ i e  :̂ !fe t ^ k ii  i:feii£; >̂ iife j^j^yi^ ^irlkhlls ^  BikiJi %Ji£ lisJi

ibU ixii^S ijsj  ̂ i±  jj^^Bitii î issis i i a  M 2 £  ifeĵ  j<feji£ ij^j^ <̂fe

i^SiJs e ii- il ;^  ^Jif; ^  (^i^lt) ^ejji lisj^ J2ih3ii ^  i.;ie ^illil 'i<fe ii,ijs

iife^ ^ i i e  iifi l2alJS i^liil ^ii j j i jy j ^ js  4̂  i^te ^  Jilkli

i^te Jiii'fe23jii liaSll^ifeMklJs ih  ^  ihhis l>k ^  hU>ihih^ i|ltfe
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IN Tf-E c s w m h  ^DMINISTPATXVfi TRIBUNAL ADDrflOl^^L BEJCH

AT ALI/imBftD*

CIVIL  MISC. a p p l i c a t i o n  HO
0 .

On behalf of the respondents.

Applicants,

IN W :;

• > « » a e • •  6 »  «  •  »  C

RSGISTRM'ION NO, 1188 OF 1987, 

Babu Le,l and others

Versus

The Union of India 

and others*

Applicant,

• • •

To

The Hon'ble the vice--ChairnEn and His other 

companion memters of the aforesaid Tribuml,

The humble petition of the abovenamed applicant 

most resi^ectfully Showeths- -
I

1* That the full facts have been set out in  the

accompanying counter affidavits

2 , That it is rBcessary in the interest of justice !:■

that the reliefs sought by the applicant in his aforesaid  ̂

 ̂ ' /  applieation may kindly be rejected*-

0 .



$

4)

(2 )

PRAYER

/

'f-'

It is, therefore, most respectfully prayed 

that this Hon*ble Tribunal m y  be pleased to allow this 

application and reject the reliefssought by the 

applicant in his aforesaid application,

And/or be further pleased to pass such other 

and further order which this Hon^ble Tribunal may deem 

fit and proper under the circumstapnces of the case.

dated /-.'Jp- I

( K.C. SINHA ),: 

l^aai. standing Counsel, 

Central Governrtient,



!~!L

AT ALIAHABAD,

/

****•

COUl^ER AFFIDAVrr 

IK

REGISTRATION NO. 1188 OF 1987.

%
Shri Babu Lai and others

Versus

Petitior^rsi*

Respondents,

Affidavit ofShrî )g.«sirrkuLsHî e5:̂ 4T 

aged about ^'^'-ears son of Cl-vK.)

IL-^
 ̂ _  Uovl<^ (V>.=^-Ky

K'A-eT'oe.y », .

^ A - N P o ^ t

U  ' ^

(Deponent)

I , the ‘deponent a.bovenarted do hereby soleimnly affirm
.  I

and state on oath as unders-



(2>

t
I

1:
\ ■

1* That the deponsnt is posted as

and is authorised to file 

this counter affidavit on behalf of the respondents 

and as such he is fully acquainted with the facts of ths 

case deposed tofoelow,

2« That 6he contents or the application filed

>y the petitioner have been read over by this deponent 

and he has fullyunderstood then® and is in a position 

to reply tlie sane^*

3*. That the contents of paragraph nos,l, 2 , 3#

4 and 5 of the application need no comriBnts.

4. That the contents of paragraph no,6(l) and 6(2}

of the applicationte being matters of record, need 

no comments.

5. That the contents of paragraph no,6 (3)

of the application are admitted.':

That the contents o£ paragraph rK),6(4)
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( 3 )

of the application are not correct, as stated.

It is further submitted that the post of the Supervisor 

grade and Chargeiran grade I I  (Technical) vjere 

fiEierged in the scale of Rs,425-70G/- with effect from 

1-1-1980 and Siipervisofs *A * (Technidal) were 

designated as Chargemsn grade I I  (T) with effect 

from 1-.1-I980t

7* That in  reply to the contents of

paragraph no ,6 (5 ) of the application it is submitted 

that consequent upon the rrerger of Ghargeman grade II  

(T) with Supervisor grade I I (T )  the overall s^nctiored 

strength of Chargemsn Grade I  (T) and Chargeitian 

Grade II(T )  in the ratio of ls2 was rraintained.

The re'^ised authorised strength of Charge nan grade 

I (T )  and Ghargemn Grade II(T ) were 705 and 2410 

resiDectively in  DGI Orgn. In  DGOF Orgn* the revised 

authorised strength of Chargerten Grade I(T ) and 

Charge nan Grade I I (T )  were 2917 and 5936 respectiT^ly,

It is admitted that additional 1655 vacanciesof Charge-

«rtpn grade I(T ) «ere sanctioned to the DGOF Organisati-

' -oh vjith effect from 1-1-1980*



(4)

3  ̂ That the contents o£ paragraph n o .6 (6 )

and 6(7) o£ the application ate not correct, as stated. 

It is submitted that Supervisor "A* (T) ^^ere 

awarded'the pay scale of Rs ,425"700 with effect from 

1-3-1977 which is equivalent to Chargensn grade I l d )  ^

I

On the merger o£ both the grades vsith effect from

1-1-1980, the seniority of erstwhile Suoervisors

(T) (now re-designated Chaxgeimn Grade 11/f)

were considered for promotion to Chargenen Grade l(T)

through regular Departmental Promotion Committee held

t

during April-May, 1980 and I%y-July, 1980 in  iDGOF

Organisation to consider their e lig ib ility  of

the ir

Ghargerasn grade I I  (T) for/being propDfced to Char<^nv3n

grade I (T ) ,  The Departnental Promotion Committee 

found them suitable for promotion after being satisfie] 

v^ith a ll  the papers produced to thsm# The minutes/ 

agenda of the Departni?.ntalProraotion Committee were duj

5l

approved by the nssmbers of the relevant Departrontal 

Promotion Gommittee and proir)otion orders were issued 

in  5 tetches in June, 1980 in five batches to adjudgel 

administrative expediency* After issue of the promot

orders £or»l Select Listof tepsrtKItal Prortion

there i.
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of rules with regard to their promotion to ChargeuBB 

grade I(T ) during 1980 in five batches nor there is no 

deviation from the decisions/instruct ions issued by 

the Governnssnt in  promoting their employees £rom 

Chargen©n«^I (T) to GhargertBn-I(T) as alleged by the

applicants.

That the coi±ents of paragraph n o ,6 (8)

and 6(9) o£ the application are rastters of record*

However# it is submitted thst in  DGOF Organisation 

Supervisor *A* (T) were axvarded the pay scale of

R s .425-700/- with effect from 1-3-1977 which is

equivalent to Chargerrmsn Grade I I (T )«  On the merger 

of both the grades with effect from 1-1-1980# 

the seniority of the ersti'v’hile Supervisor *A* (T ), 

now re-desigmted Charge man grade I I /l ’ , were considered 

for promotion to Chargeman grade I/T  through regular 

Departnental Promotion Committee with effect from 

their holding the post of Supervisor (T) and 

they were promoted in June, 19B0# The applicants* 

.seniority in the DGI Organisgtion has no rtalevancy

S.
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(6)

to the de-termination o£ the seniority in the 

grade of Ghargeman grade I(T ) on raerger of both DGI

and DGOF Cadre, In  regard to delay in impleraentation 

of Ministry's orders by the IX3IOrg3.nisa^ion(Respondent 

N o .(c ) in  promoting the applicants from Chargernein grade 

II  (T) to Ciiargeman grade I (T ) ,  the respondent no. (b) 

is not at a ll  connected in such state of affairs*'

' In  DGI Orgarsisation the corrig®ndura to Go«>irnri-ent of India

U^""^^order was issued on 18-9-1980* Thereafter, the action

‘ ' Y
, / i /  to convene Departnental Promotion Corrmittee was initiated

finally  Departanental Promotion CoitJinittee was held

on 5-12-1980 in  DGI Organisation Departmsntal Promotion 

Committee in  DGOF Organisation is converBd independently 

and the sarre has got no link with the Departmental 

Promotion Committee in  DGOP, In both the organisations, 

the incumbents are governed by separate setsof recruitrnert 

rules and Departmental Promotion Committee composition 

are different in  both the organisations. Since the 

seniority of the applicants as Chargerren Grade I(T ) has 

been assigned vfith reference to their holding the post of

Charge man grade I(T ) in terms of Ministry of Defence 

<1



(7)
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letter No,1(32)/82/D(Inspection) dated 30-4-1985 

which is valid, binding and subsisting in the eyes of 

las, there is no necessity of granting notional 

promotion and seniority in the grade of Chargenian 

grade I(T) to the applicants and assuch their claim

is no^ tenable* A photostat copy of the letter 

dated 30-4-1985 is iseing filed herewith and nmrked

a,a AN.MSXIRE NO .C . 1 *

10# That in reply to the contents of

paragraph no.6(lo) of the application it is stated 

that as per recommendations ©£ Rajadhakshya Gommittee 

relating to the transfer of stage/inter-stage 

responsibilities from DGI to the DGOF# persons 

belonging to Ammunition Group etc, x̂ ere shifted t© 

DGOF Organisation in various Ordnance Factories,

The basie principles obsen?ed in this regard was that

personnel to be transferred is '*the man of thejob”*

It has lî en intimated in the Ministry of Defence 

letter no.l(3)/82/®(Inspcn) dated 20-11-1983 that



w
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(8)

to exercise option for thsir being transferred t© DGOF 

Organisation* Since thenerger and transfer o£ the

staff wastrade in the public interest, ej^ercising

the option would be an empty formality, At any point 

of tirne t ill  filin g  of this application none of the 

DGI personnel so transferred to EGOF Organisation# 

did challenge the validity of their transferto DGOF 

without giving them opportunity in exercising 

option regarding their absorption in Drioporganisation. 

Thus, the applicants are estopped from raising such 

question after their transfer from DGI to DGOF 

organisation at this belated stage, h photostat 

copy of the letter dated 20-11-X983 is being f iled 

herewith and marked as ANŜ aSXURS N0«C^A.2^:

11» That the contents of paragraph n o ,6 i U )  and]

6 ( 12 ) of the application are not correct^ as stated'*' 

As per Ministry of Defence letter N o .l (32 )/82 /t (In s{  

-ion) dated 30-4-1985# the DGI employees inclu(j

the applicants transferred to DGOF Organisation were 

assigned seniority in their respective grades in the!
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organisation with reference to their holding the 

post on merger, it appears that the applicants 

wi=:rs promoted to the grades of Ghargeiren grade I/T 

in DGl Organisation with effect from 10-1-1981 and 

12-1-1981 and the persons promoted to Chaxgeman grade 1 /i 

in D30F Organisation during JurB, 1980 cannot be shown 

belovj the applicants in the grade of Chargeiiian grade I/r 

as ĉ .s-lmed by them.

In view of the position explsined above# the 

/ I question of refixation of seniority in respect ofthe

/
applicants in the grade of Charger®n I/T and further

consideratiot^ of their promotion to Assistant Foreiran/P

by way of review DepartriBntal Promotion Committee with 

reference to Departmental Promotion Cornroittee held 

in 1986^ does not arise*

I

it

12 , Th®t in reply to the contentsof paragraph

no.6\13), 6 (l4 ) and 6(15) o§ the application it  is submitted 

that it appears that the petitior^rs h;ave wrongly 'been 

advised to say that the case referred in  the para under 

reply is similar to the case of the petitioners»^ In  fact
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the facts and circumstances are c^uite different 

and the order passed in the aforesaid case by the 

Central Administrative Tribunal Madras Bench 

has got no relevance in thiscase. Since none of 

the applies-nts were promoted before the rrerger of the 

cadre from the DGI Organisation to DGO Or<^,nisation, 

thus they are senior to the applicant and fea: considered 

fo^promotion in the subsequent Departmsntsl Promotion 

Committee in the grade of the Assistant -̂'oreraan Grade

I 4  (T).: It is further submitted ttet theapplicsnt

should have made those persons as respondents who 

are being claimed to have superseded the applicants'^ 

Non-joinder of such NGos as parties-respondents to 

the application, the application is bad and is not 

maintainable in the eyes of law^ The application 

is liable to be rejected solely on this ground aloneJ 

It is reiterated that^ the seniority has teen assignee 

correctly keeping in view the instructions contaired 

in the Ministry of Defence letter dated 30-4-198B*

13, That in reply to t^e contents of paragraph!

nô ,..6(l6) of the application it is stated ths.t since
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/

applicants were not intervenar in the case No.TA 734 /

86 at Central Administrative Trihural Ma,dras, they are’ 

not eligible  to getthe benefit arising out o£ the order 

passed in the aforesaid oase* and not applicable to them. 

Promotions were awarded only to the petitioners in the 

above case by holding review Departnental Promotion

Committee in 1986*.

14* That in reply tothe contents o£ paragraph

10,7 of the application it is submitted that 

J  sim ilar representations from other sources were received 

at OP Board, As such^ instead of issuing piece-meal 

reply to the concerned individuals, a general D2ply '

addressed to the Gl'fe, ALL Factories with-the advice

*
to intinBte the contents thereof to all concermd 

was issued vide OP Board letter No. 100/l4isc/A/N3 1

dated 11-11--19B6 a photostat copy of which is being

filed  herewith and marked as ANblExuRE N 0 X *A ,3  j
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  . . . . . . . . . . . . . . . . . . . . . . . . i i « i M n < i n n i i i n i i  I I  I I  J T i

15. That the contents of paragraph no,8  of the

application being natters of record, need no comrrents^:
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> 16. That in reply to the contents of paragraph

n o .9 of the application it is submitted that in view

of the facts n^ntionsa in the preceding paras of this

counter a ffidav it , the ];«titiGner having failed  to

make out any case for interference by this Hon^ble

Tribunal, is not entitled to any of the reliefs sought 

by him in the para under reply*

v'x--—

< !'

■-"17, That the contents ofparagraph n o s ,10# 11, 12

and 13 of the a.ppiigation being matters of record, 

need no commented'

1

J
That the contents of paragraph nos ,l , 2 and 3 ^

of this affidavit are true to my persom-l knowledge? 

those of paras nos.4, 5 , 6, 7, 8, 9, 10, 11, 12, 13, 14, 

15 and 17 are based on perusal of record; those of 

paragraph no, 16 are based on legal advice; x^hich I 

believe to be true that no part of it is false 

and nothing material hss been concealed* SO HELP MB Gor

c f

{\ (DE PONS NT)

I ,  D.S.Chaubey, Clerk to Shri K .C .Sinha, A d d it io n ,
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Starding Counsel^ Central GovernnBnt, High Court, Alld̂ e? 

do hereby declare that the person making this affidavit 

and alleging himself to be Shri-bXs><Uisi>J5: is known to me

persom lly .

(GLSRK)

Solemnly affirned before ne on this 

y of July, 1988 at (j h . M. tte deoonent who

0 , V

is identified by the Clerk*

 ̂ I  have satisfied myself by ejornining the

deponent that he understands thecontentse. of this affiday-: 

which has been read over and explained to him.

OATH COMMISSIONER t



A n k j e x u r e '

 ̂ Inspection)
‘g o vern m en t o f  I n d i a ,
M i n i s t r y  o f  D e fe n c o ,

The D G 0F/C hair .7 ian , D e l h i ,  th e  30 A p r i l ,  1 9 8 5 .
F a c t o r y  B o a rd ,  

lO A , A u c k la n d  ^ ^ o a d , C ^ u t ^ - 7 0 p _ 0 ^

♦
Subject i F l W n t  of certain categories of personnel

to DGI transferred to DGOF.

litv inspection responsibl-
r,g W1 h .he related ptrsomel from D G I, to DGOF, the ■

n:,:!: certain «te,orie. of personnel

DGo/h=s*l" have equivalence in
^,-1 Tt *he Government for quite

fo'Lv ! of the
ovung cjtegories of personnel shall be done as under:-

£ m s ? ^ ^ | ^ X i £ j i s a , 4 a $ a L t ?.(.SSAS) ( fe.ssn-onn) .

cnnv f I*"! '‘"'•Scientific Assistants{sSAS) shall be

■ n Z o O  POX -alo .of

--Horitv r"“* '■■■’,’ “̂-''2 shall be placed in the
ocn-.oriT.y . xst slong ■viv.'i th'̂  f r̂ v. •
n .  ̂ i oremen in the 0 F

to D30P .half  ̂ transformed fro™ DGI
rK.-. r. / ^ seniority list along with

' h , u T ‘7 ^ “''' seniority :
the basis: of vhe rescective date of

■ superintendent and Charg^JlSr^lV

{fe.260-400) shali*'h tj^ansferred from DGI to DGOF ̂

t h e  Asltr s L  \  lisfalong With
the i n t e r ' e '  ®®P«^s in the °.F.Organisation(Rs.260-400),

Store-keepers. The Asstt Sior« ^• •^^o^-'keepers and Asstt. 

O.K.Organisation h! 1  I
on shai. be .Redesignated as Store-Keepers. ■

c o h td . . .  2 . , . : .
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(v)

(vi)

''M

\  - V
- 2 -

In  respect of other staff  and o fficers , l ist  

of names w ill be forwarded to the OFB and DGI 

HQrs so that inter-se seniority could be worked

out in this respect as w e l l ,

(iv) In  respect of “̂ erv. ce o fficers , t .ay w ill oe sent to
the DGOF at the present moment :Pnly cied deputation.

In  deciding on the transfer of o fficers , apart from 

the principle of "man on the jo b ", the levels may be^

St) worked out as to maintain a proper balance in the 
d istribution  of officers and the proportional relation­

ship between the .various ].evels is  more or less that 

now available in tVie DGI,

In  respect of all the staff proposed to be transferred, 

they may be asked to exercise an option to be 
transfef-l^ed to the DGOF. The format in this regard 
may be finCjlised by the OFB in  consultation with the

DG I.

(v ii) Consultations where required with the concerned
representative bodies of the employees may also be 

taken up immediately.

 'ErcJ-o..-XAs above

'■4̂'

"Yours fa ith fu lly *

Sd/-

( K . S .  R A O  .)

O'oint Secretary to the. Govt. " India  

Tele ; Ko, 372778

'.rm h r M  I



No.l (32)/8 2 / d (inspection) 
Government of India .

' • ' ' Ministry of Defence  ̂ '
^Department of Defence Production)' _____

New Delfil, / ^ e  28th N6vember»^1^3

1 . T^e Member (TS&WE)

Ordnance Factory Board,
6, Esplanade East,
Calcutta.

2. The Director General of - Inspection, '
—y’ (Deptt. of Defence Production )

I Govt, of India^
I NE\̂  ̂ DELHI

?' ■ . ■ ■ •
j  ■ Sub : Transfer of stage/interstage inspection

^  Responsibilities from the DGI to DGOF -
Recornmendatlons' of the Rajadhvaksha 
CoiT* littee on Ordnance Factories

I ■ ■ —

Sir,

As you are aware. Government have already accepted 
the recommendations of the Rajadhyaksha Committee relating.

-U transfer of stage/interstage inspection responsi-
7 biltties from the DGI to the DGOF, in respect of the 

Ordnance Factories. The modalities of transfer have been 
under consideration by a Working Group under the Chairman­
ship of Additional Secretary(Defence Supplies ) .  In 
pursuance of the discussions held by the Working Group, 
the personnel to be transferred from the DGI to the DGOF 
in respect of the Factories belonging to the Ammunition 
gtouj) etc ., has now been decided upon and the enclosed 
statement, indicate the p. sonnel.to be transferred at 
various levels in respect of the factories indicated in 
the Statements,

2. Government are an> ous to see that the transfer
. of personnel is effected not li ter tha 1-4-f v and with this

V - necessary to take che following
'WKaction s— ^

(i) In respect of the Factories indicated in  the
Statement, attached to this letter, the Factory 
Managers and Inspectors should immediately prepare 

names of all cagegories of employees who 
will be transferred to the DGOF. The b a k e  
principle to be observed , in deciding the personnel 
to be transferred ±a «man on the job".

(li) The ^®Ployment of personnel in the Factories as

on 1 .12 .83  will be frozen until further orders.

 ̂ ( H i )  to the basis o'f the list prepared as per (i) above,
in respect of the IMtis^iriBiredpiGyees and 'non

industrial employees where seniority lists are maintained
on a Factory-wise basis, . • •> .• . ..

• V steps will be initiated to prepare
a combined seniority list with the staff of the Ordnance 

' < Factory concerned, keeping in mind the principle of fixation of
; inter-se seniority detailed in CSR-41 - Article 26i



■0

J

-  2 -

In respect of other staff and officers, list 
of names will be forwarded to the OFB and DGI 
HQrs so that inter-se seniority could be worked 
out in this respect as w ell.

.on.
(iv) In respect of '^erv-ce officers, t :<2y will oe sent to

the DGOF at the present moment cmi deputati:

(v) In deciding on the transfer of officers, apart from
the principle of "man on the job", the levels may be 
S t  worked out as to maintain a proper balance in the 
distribution of officers and the proportional relation­
ship between the various Revels is more or less that
now available in the DGl,

(vi) In  respect of all the staff proposed to be transferred,
they may be asked to exercise an option to be 
transfeffed to the DGOF. The format in this regard 
may be finr:*lised by the OFB in consultation with the 
DGI.

(vii) Consultations where required with the concerned 
representative bodies of the enployees may also be 
taken up immediately.

■ "Er* cLo.. „  As... above•

Tours faithfully*

Sd/-

( K .S . R7iO .) 
tToint Secretary to f.he. Govt. ' jc. India 

Tele : 372778

i

’'V-v'' V

■ft:-';;- .V,/-.',;



No. 100/MiscA/NG, 
Governrnent of India^, 
Ministry of Defence^ ■ 
Ordnance Factory Board, 
10-iv, Auckland Road, 
Calcutta-1, dt. j|,11.86.

The General Manager^

V
Subi- Seniority list of Asstt.Jbreinafx, 

and Chargeman Gr.I as on 1*4*8S*

Ref OFB .letter No. lOO/MiscA/NG, 
dt, 0.9.86.

-f-

In continuation to this Hqrs. letter of 
^ei/e» No, dated f ,9 .8 6  referred to above, it is intimatGd 
that the representations received in response to the,
,,Seniority list of Asstt.Foreman and Ch.I as on 1 ,4 ,85  
■from the DGI personnels merged with the DGOF Organisation 
h'ave been examined in depth. It is found that the ■ ' 
seniority position assigned in the grades of 7>F and CM,I 
^  on 1 ,4 .85  and circulated to all factories is- in 6rder 

pursuance, of directives issued by th6 M of D .vide 
their letter l̂ o. 1 (32)/ 8 2 (inspection), dt. 30 ,4 ,85  

hi and in ̂ .utsuarice of ifeenic ity rules indicated in 
Art. 26 of C.S.R,

The individuals may be replied suitably.

for Director General, Ordnance Tactories,



IE CENTRAL ADMITnSTRATIVE ^/TRIBUNAL, 

\  ALLAHABAD BENCH

REJOINDER AFFIDAVIT 

IN

Registration no. 1188 of 1987

Babu Lai 8. others

VERSUS

Union of India 8. others ..,

...Applicants 

...Respondents

AFFIDAVIT.OF BABU LAL,AGED ABOUT 
44 YEARS, S/0 LATE MANA PRASAD, 
R/0,37, Bara Sirohi,P.0.I,I., 
KALYANPUR, KANPUR. ______
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

ALLAHABAD BENCH

REJOINDER AFFIDAVIT 

IN

Registration No. 1188 of 1987 

Babu Lai and others ....

VERSUS

APPLICANTS

— s^Hnion of India 8. others

fr \\ AFFIDAVIT OF BABU LAL,AGED ABOUT
f \  \\ 44 years, son of LATE I/lANA PRASAD,

(  S. Chauhnn"\ r e s id e n t  OF 37, BARA S IR 0H I,P .0 .
(Adv6cate&Govt.Nom̂  I I . I . T . .  KALYANPUR. K A N P U R

N ag ar .j /j  J I 'I I  “  - ' "*

H  / /  ____ (DEPONENT)

y

RESPONDENTS

I, the abovenamed deponent, do solemnly 

affirm and state on oath as under

1) That the deponent is the applicant no.l in

the above case and has been authorised by the other 

applicants to file this Rejoinder affidavit on their 

behalf also. The deponent has read and understood the 

contents of the counter-affidavit filed in the above 

case on behalf of the respondents. The deponent is 

fully conversant with the facts deposed to belov>/.

2) That the contents of paragraphs 1, 2, 3, 4

and 5 of the counter-affidavit need no comments.

3) That the contents of paragraph-6 of the

counter-affidavit are not admitted as alleged. The 

contents of paragraph 6(4,|- of the application are 

correct and are reiterated. It is not disputed and, 

in fact, the applicants have already stated in the 

application that the posts of Supervisors-A (Tech)/ 

Supervisors-Gr* II (Tech) in the D.G.O.F./D.G.I. 

Organisations under the JVIinistry of Defence Production 

vjere redesignated as Chargemen Gr.'II(Tech) w.e.f. / 

1.1.1980. The pay scale of Supervisors-A(Tech)/ 

Supervisors ,Gr. II(Tech) was converted to Hs.425.-700-
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Annexure RA~1 5

from the erst>*ile scale of Ss.380-560. The merger

of the Supervisor-A(Tech)/Supervisor-II(Tech) with

the cadre of ChargemanG^<ll(Tech) to6k effect from

1.1.1980 the Daily Order Part II

No. 181 dated 7.^.1980, issued by the Inspectorate of 

Armaments, on the authority of the D.G.I.,New Delhi 

letter no. V 97184/DGI/Adm. (12A), dated 29.5.1980,it 

was specifically mentioned in respect of those 

individuals who had been redesignated to Chargeman

Gr.II ('

2.

km.their^ergi^ihile posts of Supervisors 

Gr.II enblock juniors to such

Chargemen Gr.II who were holding the posts of
^ge-

men Gr.II on 1.4.1980. The

Daily Order Part-II No.181 dated 7.«.1980, issued by 

the Inspectorate of Armaments is annexed herewth as 

Annexure no. R/Wl. The applicants yere holding the 

post of Chargeman Gr.II (Tech) even much prior to

1.3.1977.

4 ) That the contents of paragraph-7 of the 

counter-affidavit, being matters of record, need no 

comments, especially since they are not in conflict 

vdth the averments made in paragraph 6(5) of the 

application.

5) That the contents of paragraphs~8, 9 and 10 

of the counter-affidavit are not admitted as alleged. 

The corresponding paragraphs 6(6), 6(7), 6(8), 6(9) 

and 6(10) of the application are correct and are 

reiterated. The erstwhile Supervisors-A(Tech) of the 

D.G.O.F.Organisation v;ho v;ere merged into the cadre

• of Chargeman Gr.II (Tech) w.e.f. 1.1.1980 v^re enblock 

granted promotion as Chargeman Gr.I(Tech) upto a limit

( A d f O C P t e & O O ' . i .

I Kai'-'Of Nagar. /



J  X

b o t a r x 3.

>

of l4im numbers strictly on the basis of seniority 

in the cadre of Supervisor-A (Tech), without under­

going any process of selection under the then existing 

promotion rules which envisaged that promotion to the 

post of Chargeraan Gr.ISJrom the post of Chargeman G r . H  

to be made on the b a s ^ ^ e l « t i o n  since the post

ion post. Under the S.R.O.
was ou uc w.. —  -

of Chargeman Gr.I is
B O T A M  t„ the cost of Chargeman Gr.I,

relating to the promotion to the post oi

^the incumbents should have completed a minimum perio 

of 3 years service as Chargeraan Gr.II. The post of ^ 

Chargeman Gr.II further stipulates 

minimum period of two years. Hence, the said^ 1665 

persons of the D.G.O.F.organization .who v^re promoted 

in June, 1980, as Chargemen Gr.II (Tech) had neit|iej>--'" 

completed prp^tion of two years as Chargemen Gy.II

worked as Chargemen Gr.II for ^^-yoarG for 

the minimum^period o'P^isquH^ 3 years. All of them 

v^re promoted to the selection post of Chargemen Gr.I 

in the order of seniority just after about six months 

of their holding the post of Chargeman Gr.II, which 

was irregular and uncalled for. Similar treatment was 

not meted out to the cases of sii^ilarly placed

argemen Gr.II of the D.G.I.organization who vare also 

>coi^rted from the post of Supervisor-II (Tsch) to the 

Chargeman Gr.II w.e.f. 1 . 1 , 1 9 8 0  and were also 

^aS'^quently granted the pay scale of Bs.425-700

w.e.f. 1.3.1977. The DGI organisation 

^omoted only those existing Chargemen Gr.II who \«re 

k already holding the post of Chargeman Gr.II prior to

1.3.1977, who had successfully completed probationery 

period of 2 years as Chargemen Gr.II and also completed 

more than 3 years* service as Chargemen Gr.II. It is 

not admitted that in the DGOF organisation^ proper DPCs

-d

J
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v/ere constituted and proper promotions vyere made on 

selection basis in accordance with the relevant SRO 

for promotion to the post of Chargeman Gr.I, The 

^  relevant extracts of the concerned SRO relating to

promotion to the post of Chargeman Gr.I are annexed 

Annexure no,RA-2{ herevdth as Annexure No. RA-2. The respondents are

put to strict proof of their false allegations that ■ 

regular DPCs v̂ ere held in the year 1980 in the DGOF 

organization for promotion to the post of Chargeman 

Gr.I and that proper promotions w r e  made in accordance 

vdth the relevant rules. No DPC could have circumvented 

relevant promotion rules. It is also not admitted 

any select lists of DPCs v^re published. In the 

Vof the E)GI organization, how,ever, the authorities 

ered to the prescribed procedure by constituting 
/ ■

,dper DPC and by promoting only eligible Chargemen

II on the basis of selection subject to their 

having completed two years* probation period in the 

post of Chargemen Gr.II and had completed 3 years 

service as Chargemen Gr.II. Since the DGI organization 

follovjed the correct procedure, the relevant DPC was 

constituted only in or around December,1980. The said 

DPC recommended promotions strictly in accordance vath 

the relevant promotion rules unlike in the DGOF 

organization. Due to the merger of the posts of 

Supervisor~A {Tech)/Supervisor-II(Tech) into Chargeman 

Gr.II (Tech) in both the organizations (DGOF and DGI) 

v̂ ;ith effect from the same date of 1.1.1980, resultant 

vacancies of a large number of Chargeman Gr.I occured 

simultaneously in both organizations. In the DGOF 

Organization, only the first batch of approximately 

200 persons v/ho v̂ ere already Chargeman Gr.II from before

1.1.1980 and were eligible for promotion under the



>  p M o t i o n  rules. v«re rightly promoted and all the 

" i J a l n l n g  promotions » r e  irregular and without 

/'hJfing followed the relevant rules. In the 

1 M e  D3I organization, however, all the promoti

5.

V

« r e  done properly though muoh later than in the DGOF 

organization since they had constituted proper DPOs, 

screened the eligible candidates and folloved all 

prescribed procedure and rules. It is not correct J o

say that the seniority of the appli^^ff. 

organization in the cadre of Chargemanl^Gr. XI has nc*^ 

relevancy to the determination of the seniority in the 

cadre of Chargeman Gr.I. The transfer of Chargemen 

Gr.II and Gr.I from the DGI organization to the DGOF 

organization was made in public interest and the 

incumbents had come to the DGOF organization along 

with their job, as per the recommendations of the 

Rajyadhyaksha Committee regarding transfer of stage/ 

interstage inspection responsibilities from DGI to 

DGOF. Hence, there no question of such transferees 

to the DGOF organization being subjected to any adverse 

regard to seniority or promotion vis-a-vis 

their counterparts in the DGOF organization and 

similarly placed employees of the DGOF organisation.

The RajyaShyaksha Committee recommendations also made 

it clear that the legitimate claims and expectations 

of the individual employees who vere to be subjected 

to such transfer should not be ignored and that equal 

prospects be provided to them in the transferee 

Department. It was in accordance m t h  the G o v t .o f  ^  

India Instructions given under Article-26 of the

Regulations. Therekvan^

reproduced .3 X ;
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" While public interest is served, the 

legitimate claims and expectations of individual

employees should not be ignored. It is necessary to ,

make sure, not only that there is no loss of pay bu 

also that the employees' reasonable expectations ^

the orioinal service or Department are preserve , or

t r the SGTvice or DGpartniGn't 
equal prospects are provioed in the servic

to which the employee i

u
Those Chargemen G r .H /iS e :^ !  of the DGI 

Organization who had not been transferred to the DGOF 

organization and were much juniors to the applicants 

at the time when the applicants were transferred from 

DGI to the DGOF organization, have already got higher 

promotions to the grade of Assistant Foreman while on 

account of the transfer to the DGOF organization, the 

applicants have been illegally and vffongfully dsprived 

of similar promotions and persons v;ho v^ere much juniors

the applicants and were already in the DGOF organisation 

\av6^ qot such promotions. Thus, the applicants have 

' ‘"sy ^ ’l^red on both counts. Ij[|d^^|^^^^coptlnued in the

'organization, the applicants would have been promoted 

posted as seniors in the cadre of Assistant Foreman 

than those juniors of the applicants who had been 

promoted as Assistant Foreman in the I3GI organization 

after the transfer of the applicants. Several persons 

vho were much junior to the xm applicants in the cadre 

of Chargemen G r .I I  and v^ere already in the DGI Organisatic 

have also been promoted as Assistant Foremen and have 

become seniors in the higher cadre than the applicants 

v̂ ho have been illegally  and w ongfully  kept deprived 

of their legitimate claims, benefits and aspirations.

For the alleged lapses of the DGI organization ,if any, 

as contended by the respondents, the applicants are not 

to be made to suffer. The DGI has also been arrayed as
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a respondent in the present case. It is not admitted 

and is denied that the recruitment/promotion rules 

relating to promotion from Chargemen Gr.II to Chargemen 

Gr.I are different in the DGI and DGOF organisations. 

The reference to the Annexure CA-I of the counter­

affidavit is v\/holly misconceived in the instant case. 

The said letter of the Ministry of Defence dt.30.4.85 

does not in anyv^ay come in the way of the t reliefs

claimed by the applicants. It is emphattolly den^i^d__

that the claims of the'applicants are not a p p M  tenable 

as alleged by the respondents. Before transferring 

the applicants from DGI to DGOF, the applicants viere 

not given any opportunity to exercise option. Hence,

■' ' t ^ >  the respondents cannot seek to deprive the

 ̂ ^apl^licants of their legitimate claims and expectations.

(AL^-''^°''^^®Wding opportunity to exercise such option is a 

4'''i’-^C%Jces^sary requirement in such cases of transfer and

1̂ 7 fhe.'respondents having not complied vdth such requirement, 

cannot seek to unduly jeopardise the service career of 

the applicants. Since the transfer was ordered in 

public interest and the applicants were not given any 

option to comply vath or not to coi^^^Alilh the^^^trajisfer 

orders and in case they had refused to.aa£'on transfer, 

the same wuld have resulted in disciplinary action, the 

applicant^ were left vdth no option but to go to the 

DGOF organizaM"^ in coip^liance m t h  the Government Orders. 

Since the'-xransfer^v\?ere made in public interest and in 

terms of the recommendations of the Rajyadhyaksha Committee 

as vjell as the instructions under Article-26 of the C.S.R., 

the applicants could not anticipate that they would be 

subsequently put to suffer undue loss and humiliation on 

account of such transfers. It does not behove the 

respondents to suggest at this stage that the applicants



X
8.

should have challenged the validity of their

transfer. Ttere is no question of estoppel as alleged,

- J

y

•N

and contrary, the respondents^a^^ps^clpped from

reciling from raising such false and frivolous pleas
A

as have been raised in the counter-affidavit. The 

reference to Annexure no. CA-II in the manner in which 

the respondents have done is also misconceived,especially 

since the respondents have failed to follow the 

instructions contained therein. There were specific 

instructions to respondents to follow the guidelines 

of C.S.R. 4|^Q^I^ticle 26 and for asking the affected 

staff to exercise ^  option in fche matter of the 

proposed transfer. The respondents have failed to 

comply Vi/ith such requirement prescribed by themselves 

^ ^ d  hence they are estopped from disputing the legiti~ 

'Nliafe claims of the applicants as made in the present// (

( y  ̂ Chmih a application.
(Advoc .. a O o v f  oiary'- ^

'  U 1 1 J  * ' •  .  ^

That the contents of paragraph 11 of the.

;T"counter--affidavit are not admitted as alleged. The

averments contained in paraaraphs 6(11) and 6(12) of 

the application are correct and are reiterated. *3
similar/identical case was agitated by the affected 

employees of the Heavy Vehicle Factory, Avadi, Madras, 

which v;as earlier beyond the purview and administrative 

control of the D.G.O.F.Organization. The said Factory 

v./as directly under the Ministry of Defence and not 

under the D.G.O.F. The Heavy Vehicle Factory,Madras 

had merged into the IDGOF organization in the year 1980. 

Some employees of the Heavy Vehicle Factory, Madras 

who were in the cadre of Chargeman Gr.II prior to the 

merger of the Heavy Vehicle Factory into the EX30F 

organization and vare seniors in the cadre of Chargeman 

Gr.II compared to many of the Chargeman Gr.II of the.



9.

D.G.O.F,organization, vjere tKxfej4--tf^ated to be juniors 

after the merger and the^_were not granted promotion 

to Chargemen G r W ^ k k i  S^u^.,1980, when such junior 

Chargemen Gr.II of the D.G.O.,FjJ)rganization were promoted 

to the post of Chargeman Gr.Jife. After merger, they got 

promotion in the EK30F organization as Changeman Gr.I 

only in August,1981. Since such erst\*yhile employees 

of the Heavy Vehicle Factory, Madras, were seniors in 

the cadre of Chargeman Gr.II, they claimed backdated 

promotions as v\ell as seniority over those Chargeman 

Gr.II who- v^re promoted as Chargeman Gr.I by the DGOF 

organization in June,i960 and further promotion as. 

Assistant Foreman and seniority over such/.?K8M^^«|Sif of

the DGOF organisation wlio got subsequently promoted as 

Assistant roremen also. The Central Administrative

Madras alloi'ved^he'ir claijn̂ .̂ aft̂  ̂ them

promotions :ftr.Qmot^^s as well as seniority
X  ,

'■''V
'X

A J  ,
cadre of Chargeman Gr.I as veil as .-in the cadre 

Assistant Foreman, based on their original seniority 

in the cadre of Chargeman Gr.II. The 13G0F had implemented 

such decision and all those who v\ere promoted as 

Chargemen Gr.I in June,1980 from the Chargemen Gr.II 

under the DGOF organization, were treated as juniors 

to those Chargeman Gr.II of the Heavy Vehicle Factory, 

/^adi, Madras who vare promoted as Chargeman Gr.I in 

the year 1981. As far as the applicants are concerned, 

they are even senior to such employees of the Heavy 

Vehicle Factory, Avadi, Madras \̂ ho had filed the said 

case before the Central Administrative Tribunal,Madras. 

This will be proved from the All India Seniority List 

of Chargeman Gr.I published by the DGOF vide letter no. 

i47/Mech/A/M3 dated 12.5.1986. It may be mentioned that
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the applicants «ere senior to the applicants of t.e^^^ 

said T.A.NO. 734 of 1986. S.ttanicka. and others ver

0,OF and others, decided by the Central

17 A lq86 in the cadre 
Tribunal, Madras, on 17.4,1986, ^

„ a n G r . I l 3lso. The said ^ud.e^ent ^

central Administrative Tribunal. Madras alone rs

su

a

a

A

> : o

efficient for granting the clain, of the present 

.polioants and the 030F should not have forced the 

.ppUcants to agitate the saW i^entical .atter before

this Hon-ble Tribunal. The applicants ™ade represen-

tations in the matter after the judgement of the Contra 

Administrative Tribunal. Madras.’ The true copies of

such representations of two of the applicants are 

annexed herewith as Annexures Nos,RA-3 and RA-4 

respectively. The D30F rejected the representations

d e c is io n  of the  C e n tr a l  M t a in is t r a t iv f -

Annexure nos. 
^ - 5  and RA-6

, on the plea that the 
■u'uhan ;

•"iNOA o’ftl'f id lesiieci oi

t  the present

■•rt ! ’ .-»plicants have been forced to knock the door of this

Tribunal entailing unnecessary botheration and expenditur. 

The replies given by the General Manager, Ordnance Factor 

Kanpur to the said representations are annexed herewith 

as Annexure nos.RA-5 and RA-6 respectively. ' Jn this 

connection, the observations of the Central Administrati 

Tribunal. Principal Bench, tfew Delhi made in O.A.No.l942 

of 1987, A.K.Khanna and others,applicants v e i p j s ^ o n  of, 

India and others, respondents, reported in A .T .R .,1988(2) 

C.A.T. 518 is relevant. The t)30F is duty-bound to 

implement the same.policy as has been adopted in the ' 

Madras case, i„ the case of the present applicaftto also. 

The respondents' are estopped from pleading to the contrar 

^he averments contained in paragraphs-11. 12, 13.14.15a 1
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of the counter-affidavit are .;^ 'irrelevant and 

untenable under the circumstances and as such are 

denied. The respondents are liable to refix the 

seniorities of the applicants in the grade of Chargeman 

Gr.I (Tech), to grant retrospective promotions to the 

applicants accordingly in the cadre of Chargeman Gr.I 

' Y  Assistant Foreman along vtjith all concomiiitant

benefits. The contention of the respondents that the 

case decided by the Central Administrative Tribunal, 

Madras is not relevant or similar to the case of the 

applicants is a sheer concoction. At the time of merger 

of Heavy Vehicle Factory, Madras, into the DGOF organi­

sation, the applicants of the Madras case vere only 

Chdrgemen Gr.ll. They nsre promoted as Chargemen Gr.I 

in August,1981, by the DGOF while the DGOF had promoted 

junior Chargemen Gr.II of the DGOF organization in

It appears that the person who has sv«rn

"'the affidavit has not cared to go through the facts of

has simply made false averments in the 

' ' ..............-’i^unter-affidavit. The whole of the judgement of the

âs case has been annexed by the applicants with the 

'Snt application as Annexure no.A-6. This Hon’ble 

Tribunal can peruse the judgement and understand the 

falsehood indulged in by the respondents. The applicants 

are challenging the wrong policy adopted by the respondents 

and hence there is no need to implead any individual in 

the present application. In fact, in the Madras case also, 

no individual employee was impleaded as a respondent.

There is no question of any non-joinder of parties in 

the present application, as vjrongly alleged by the 

respondents. The reference to the alleged letter of the 

Ministry of Defence dated 30.4.1985 is misconceived and
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the same is irrelevant for the present case. The respondents 

are liable to hold review DPCs for granting backdated 

promotions and correct seniorities to the applicants as 

prayed in the application and as was done in the identical 

case decided by the Central Administrative Tribunal,Madras. 

After the admission of the present application^ the DGOF 

had given individual replies to the applicants also and 

hence the reference to the alleged generalj^s^f^S^l^ed in 

Annexure CA-3 is irrelevant. Such replies are arbitrary 

and untenable and the decision taken by the E)GOF are liable 

to be quashed. The applicants have made out a very stron^/’T  

case for the grant of the reliefs claimed in the present 

application and the application is liable to be allov>ed as 

prayed, after rejecting the false and frivolous pleas of 

the respondents.

12.

DEPOllENT

VERIFICATION

I, Babulal, the 

the contents of pa

iTicant no.l, do verify that

^  lA'j

_________.„of this Rejfflinder Affidavi a^€true to my 

personal knowledge and those of

_______ are true on the basis of legal^advice^received f r ^

my Cdunsel which I verily believe to be true. Nothing 

contained herein is false, nor has anything material has

been concealed; So help me God. ___

VERIFIED on this day of January, 1989, at

Kanpur.

Identiiici

ONENT

S w o r n  t o  t h \ s  . . . t J a y o f . . .  -  }

- ......... befotc by
de po n cm w h o  .s duly .c o .u ^ c d

^ « T A R K
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IN THE CENTRAL ADMINISTRATIv'E TRIBUNAL 

ALIAI-L\BAD BENCH 

REJOINDER AFFIDAVIT 

IN '

Registration No. 1188 of 1987

Babu Lai 8. others ......... Applicants

VERSUS

Union of India 8. others Respondents,

ANNEXURE NO.RA-1

'I  \  INS PEC i ORATE OF ARMA[i/iENTS,ARMAPaRE-POST, KANPUR-9

>' S. CuiAm) DAILY ORDER PART IT
|Advoc.-n-A-;

V Ji ^Q ^N E L  AC BANERJEE .ARTILLERY

A f  SENIOR INSPECTOR OF ARa^AMPmts

I/

4- DATED 07  JUNE 1Q80

Mo.181 MERGER OF THE POSTS OF .SUPERVISOR TECHNICAL GRADE
II  WITH THE POSTS OF CHARGEivlAN GRADE I I  IN DGI 
ORGANISATION ‘ '

Consequent upon the merger of Chargeman G d .I I  and 

Supervisor (Technical) Grade I I  vide M of D.New Delhi letter 

No.89947/l/Sup/DGI(Adm-8/PCC/4273/D(Prod) dated 5 May 1980 

the following Supervisors' (Technical) Grade I I  who were on 

strength of Inspectorate of /Armament Kanpur on 1 ,4 .8 0  are 

redesignated as Chargman Grade I I  in the Scale of Bs. 425-15- 

500-EB~15“ 560-20-700 vath effect from 1 .4 .8 0 (F /N )

Name S, Ctesignation

Shri IK  Sengupta,Supervisor (Tech) G d e .II

2 . Shri Surjit Singh -do-

3. PA Gupta -do-

4 . H JB Jha, ~do-

5. ;s ,NK Srivastava ~d0”

6 . n iK Kumar, -do~

7. n Sheo Bux Singh, -do-

8 . ti VK Roy, -do-

9. fi GD Mishra. -do-

10 . 1? JN Singh, -do~

11 . n Ravi Kant, -do-

12 . u SC Kapoor, -do-
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13Sh?i VN Khanna, -dO“

14. « SB Mishra, -dO“

15. '• RS Tiv\/ari, -do-

16. ” Kl< Singh, -do-

17. " BR Dixit, »do-

18. ” Janardan Tewari, -do-

19. ” Jamait Singh, -do-

20. » BN Tan^on, -dO"

21. KN Bajpai, . -do-

22. ” LK Kureel, ~do~

23. ” BD Bose, -do-

24. ” Mfvi Mis hr a. -do~

25. " DK Jain, -do-

2* The above individuals v\/1to have been redesignated to 

Ghargeman Grade. II from their erstwhile Supervisor (Technical) 

^Grade II m i l  be placed on~bloc junior to such Ghargeman 

Grade II vvho v©re holding the post of Ghargeman Grade II on

1.4.80, in the SP Rolls in their SP subjects.

3. EThe above persons vail continue to draw their existing 

rate of pay, since the new grade to v^hich they have been 

redesignated carries a scale identical to the scale of their 

5iajS“twhi4e post.

' % ( Authority4- DGI,Nevif Delhi letter No.A/97184/
\  DGI(.Adm"12(A) dated 29 May 80).

^Advocaic&oo-1, uwry^ 

Kanpur Na ar.

\ 'liW u/r J  ) 

/  J  //

sd/

(MP SHARi/iA)

for SENIOR INSPECTOR OF

Gopy-“̂t'0":~

The Director General of Inspection(DGl/Adm~12(A)
8. ( Adm-lO)

Department of Defence Production (DGI)

Ministry of Defence,

Government of India,

DHQPO NEVI DELHI-110 0{P1

The Controller,

Controllerate of Inspection(Vleapons)

JABALPUR (MP)
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The Controller,
Controllerate of Inspection!Ammunition), 
KIR1C£1£: PUNH-3

The 'Controller,
Controllerate of InSDection(Metals), 
ICHAPUR

' V

The Controller of Defence Accounts(Fys),
9,Chittranian Avenue,
CALCUTTA-72

The'ACDA 1/C, Accounts Office,OFC,
The General Manager,OFC,

All persons listed, in Srl.No.l to 25 in para 1 
of text. E.L,G,Cash,All Sections 8. Personal Cases.

: TRUE COPY

m v o c a t s .
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Nouy Delhi .  <hn nth March lOOi

, s - ^ o -  • « » - '" „ ‘'’, i r d ‘t f S « t f o ? S r m ”p u h E t d " . ‘ p ' « s " M

f e v ? ^ 5? o " r p S if iS io “  » ' “ ' i
(a) In clause (11) of paragraph 3(b). for  •*0-011i» read  ‘‘O IS •.

‘( b ) I n  d a » e  (i) ot paragraph 3 (d ). for r M d - .  em (1) , ■ ,
(c) in clause (iv) of paragraph 3(d), for  0^30 °  •

, ; r o ? ' p = r 3 r , r - . -  - i r . ’. , . . ,  . = 0.

’ [File No. 53!41G1L&C16012162-C1D(Q&C).1

N e w  Delhi ,  th e  7 th  March  1964

A f n o ^ i f i L ' ^ h e ^ e l e c K t f  

. t  p  ^ a 'i a :  to .W  ca„.0„ .» .  Boar.

W , VINAYA VYAS, Under Secy.

• N e w  Delhi, the 7th March  1964

s .n .0 . « |J ';'i® 'r°V s’‘L r m B  ( s f 'S 'lM # ) !  S a 'd 'w S r s u b - ru k l 'z )  of '

' J r o o i n V  the Colonel-lncharw ^ “J S r S o n o l  Cadet Corp,

^  Jto be a m em ber of the A d v ^ o  y , following further amendment

■ : S R O .  336, dated the 29th December 1962, namely.

»8 The Colonel-lncharge Administration, 101 Communication Zono Area.
[File No. 0972|NCC(Coord-D).] 

K. SUBRAHMANAYAM, Dy. Secy.

. . •  .  • . « :

s.E®̂ ;ep
h

- V

'X

''"•'1 /■/ N e w  Delhi ,  the  7th March 1964

f f l 'S .t j V o U S t S 'i ; “ po?tS S l L  "D ? ;."r .°m e n t  o , Dclence Production

‘{Directorate General of Inspection), namely:—

■’•‘I

K) ' ;(uirecioraie oexiciai uj. ------

oao' Tnipec^iot). '^ p S e d '^ ^ f  c o lu m n 'z ^ o t^ h l
■ ■ V Schedule annexed hereto.

'  ‘ . U w i s a s s  $£u? ss?**?? is ;
.  - - - « i d  Schedule. .u j

......... lected therewith shall be as specified in columns 5 to 11 of the said bcneouie.

Slli3IOT; Provided that the age 1in,it < » L S V a “ e?‘ s c M  febetand '
\n the case of candidates belonging to Scheduled Castes, ■ - .j g - s  issued

ic m 3 2 ; ? i) t h e r  special categories of persons m accordance with the general g r d w  i?3uea,
: .rfrom time to time, by the Oovernnient 9f indi^

'̂:"v 
'■■ [i

i 'V'' '■ni;,|asodp

' 1

/

v '
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IN' THE CENTRAL /©MINISTRATIVE TRIBUNAL

ALLAHABAD B E M  ' ' ' ' '

REJOIf©ER AFFIDAVIT 

IN

Registration No. 1188 of 1987

Babu Lai & others ......  Applicants

VERSUS

Union of India 'L others ........Respondents.

AMEXURE NO.RA-3

To,

The Chairman,
OrdnaQce Factory Board, 
CALCLH’TA

Through Proper Channel,

Sub: Inter-Se-Seniority in the grade of C ’Man Gde l(Me(£h)/ 
Promotions to A/F^

RefMy'i'rdpre-sen-tations (i) Dated 17 Jan’ 85 

/V -■

li i f  s.

I" "" i
' r  ,t>4UlA /

' '  '

(2) dated 15 Jul* 85 8.

(3) dated 30 May 86 forwarded vide 
GM OFC letter No .1741/2/E/NG dt.
31.5.86

(4) GM OFC letter No.1741/2/E/NG dt.
28.6.86

.ir,’

Respectfully I beg to submit a few follovdng lines for 

your kind consideration and suitable orders for fixation 

of my inter-se-seniority and promotion to A/P since ray juniors 

have been promoted vide OFB letter No.(l) 3265/AF/Mech)/A/NG ■ 

dated I8.6.86(ii) 3265/AF/NG dt. 28.8.86 & (iii) 3265/AF/A(wG) 

dt. 27.'8.86.

2 , That my representations,o;uoted under reference, have 

not been replied so for, for the reasons best known to OFB.

In my above quoted representations I requested you for 

fixation of my inter-se-seniority at the appropriate place



(

)

'1'

. . W /

:;̂4 '1
yy -2~

in correct serial order and including my name in the 

DPC list of 1986 published for- promotion to A/F(Mech) 

vide OFB letter Mo,323/./V'DPC dt. 11th June 1986 as 

juniors have been enlisted/ promoted..

3 . That 171 persons, who have been promoted as Assistant 

Foreman vide OFB letter Nos(i) 3265/^y:'(Mech)/A/r'l3 d t .18*6 .86

( i i )  3265/AF/NG dt. 2 8 .8 .8 6  and KVF Avadi personnels 

(Petitioners), who have been promoted as Assistant Foreman 

vide OFB letter No.3265/AF/A(NG) dt. 2 7 .8 .8 6 ,  are junior to 

me. Moreover 171 persons are much junior to me even in the 

grade of C'Man I I .  Since these persons become C/M II  as on 

1 .1 .8 0  due to merger of supervisor 'A ' with C/i¥i I I  but I am 

CM II  since 2 5 .9 .7 2 .  H/F personnels are junior to me in both 

the grades of c/M I I  and C/M I ,

4 . Central Administrative Tribunal Madras bench in their 

judgement in the case of S Manickam and 42 others (In  the 

writ petition N o .11339 of 1984 on the file  of High Court

of Madras transferred to Central Administrative Tribunal Madras 

Bench vide transferred application No. 734 of 1986) have 

clearly taken seniority from the C/M II  for the promotion 

of hf ? (in the prayer of v/rit). The same v r d i c t  have been 

accepted by your honour and considering the same the 

petitioners have been promoted to A/F by OFB letter No. 

3265/AFA(l'G) dt. 2 7 .3 .8 6 . Here I may like to /p xS^o u t  

that these petitioners, who have been promoted by OFB, are 

junior to me in the grade ofC/M II  and C/M I both. They 

were also placed junior to me in the seniority list published 

by OFB vide letter no. 147/CH/Mech/A/l\iG dt. 1 2 .5 .8 6 .

5* That since the judgment of Central Administrative 

Tribunal Madras Bench, in the case of inter-se-seniority and
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promotion, has not been macSe applicable to others 

affected individuals for the reasons best knov.n to you.

Shri NA Narayanan and these others C/M I of Ordnance

Factory Kharnaria have filed the similar writ in the

Central Administrative Tribunal Jabalpur bench,

which have been admitted vide RSGN No.218 /87  dated 8th Jan 87.

It may be mentioned that if  justice has not been given to me as

per Central Administrative Tribunal Madras bench decision,

I may be compelled to,go to court of law,

6 . In view of the above, I request your honour to kindlv 

remove the' anomaly and award justice by holding review of 

DPC of 1986 for ,VF (Mech) and promote me to the rank of 

Assistant Foreman from theeffective date and give the seniority 

in the grade of A/F above to those, who have been 

promoted in the year 1986.

Dated 03 Sep. 1907 Yours faithfully

sd/
(RK SII'CH)

C/M I (Mech)
ORDNANCE FACTORY 

m'^JPUR
Copy to

The Secretary,
AX A NCOS- Ord. Fy.

^.-V:K/WPUR-(Branch)» for necessary actipn please.

: TRUE COPY ::

91.
ADVOCATE,



IN THE CENTRAL ADMIMISTRATIVt TRIBUNAL

ALLAHABAD BENCH '

REJOINDER AFFIDAVIT

■ IN

Registration No. 1188 of 1987,

Babu. Lai 8. others . . . .  .. . . .A p p lic a n t s

VERSUS

Union of India & others . . . . .  ....Respondents .

Ik

ANNEXURE NO.RA-4

To,
The Chairman 
Ordnance Factory Board, 
CALCUTTA ■

Through Proper Channel

Sub: lnter"Se--,seniority in the grade of C'Man Gde l{Mech)/

o, A/F.

/ — '"N
Ref My/"represelitati^^ (i) dated 17 Jan 85 

i'f ( ■ - (ii)dated  15 Jul 85

I ■■ • '
' A  M l  ilSOii

(iii)dated  28 June 86 forwarded vide 
GM OFC letter No .l744/AF(M ech)/ 
DPC/GMS(C) dated 2 7 .6 .8 6 .

S ir ,

Respectfully I beg to submit a few following lines for 

your kind consideration and suitable orders for fixation 

of rny inter-se-seniority and promotion to A/F since my 

juniors have been promoted vide OpC letter N o .(l )  3265/AF{Mech| 

h / m  dt. 1 8 .6 .8 6 ( i i )  3265/AF/NG dt. 28 .8,.86 & ( i i i )  3265/A{l\(G)| 

dt. 2 7 .8 .8 6 .

3. That my representations, quoted under refernee, have 

not been replied so for, for the reasons best knoV'n to OFB.

In my above quoted representations I requested you for 

fixation of my inter-se-seniority at the appropriate place 

in correct serial order and including my name in the DPC list] 

of 1986 published for promotion to A/F (Mech) vide OFB 

letter No. 323/A/DPC dt. 11th June 1986 as juniors have been 

enlisted/ promoted.
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4 . That 171 persons, V(/ho have been promoted as 

Assistant Foreman vide OFB letter N os*(i) 3265/AF /(M ech)/

Â IMG dt. 1 8 .6 .8 6 { i i )  3265/AF/NG/ dt . 2 8 .8 .8 6  and KVF Avadi 

personnels (Petitioners), vvho have been promoted as 

Assistant Foreman vide OFB letter No,3265 / A t - / d t .  2 7 ,8 ,8 6 , 

are junior to me.Moreover 171 persons are much junior 

to me even in the grade of C'Man I I .  Since these persons

■A'

r becdme C/M I I  as on 1 .1 .8 0  due to merger of supervisor 

i r. S. C . tA’̂ 'With C/h\A.l but I am C/.'/l I I  since 27.7,7^. HVF(Advocate&Oo.i. >va V

are junior to me in both the grades of C/M II

V.,

Central Administrative Tribunal Madras bench in 

their judgment in the case of S Manictoam and 42 others 

(In  the writ petition N o .11339 of 1984 on the file  of 

High Court of Madras transferred to Central Administrative 

Tribunal Madras Bench vide transferred application N o .734 

of 1986) have clearly taken seniority from the C/M I I  

forthe promotion of A /F (in  the prayer of v/rit).

The same verdict have been accepted by your honour and 

considering the same the petitioners have been promoted 

to A/F by OFB letter no. 3265/AFA(l«) dt. 2 7 .3 .8 6 .

Here 1 may .like to paint out that these petitioners, v4io 

have been promoted by OFB, are junior to me in the grade 

of C/M I I  and C/M I bothe. They were also placed junior 

to me in the seniority list published by OFB vide letter 

N o .l47/OH /M ech/^N G  dt. 1 2 .5 .8 6 .

6 . That since the judgment of Central Administrative

Tribunal Madras Bench, in the case of Inter-se-seniority

and promotion, has not been made applicable to other

affected individuals for the reason best knovAn to you.
^  f
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Shri NA Narayanan and three others C/M I of Ordnance 

Factory Khamaria have file'd the similar writ in the 

Central Administrative Tribunal Jabalpur bench, \vhich 

have been admitted vide RGGN No.218/87 dt, 8th Jun 87*

It may be mentioned that if justice has not been given to 

me as per Central Administrative J^ribunal Madras bench 

decision. I may be compelled to go to court of law.

7. In view of the above, I request your rsmx honour 

to kindly remove the anomaly and award justice by 

holding review of D^C of 1986 for A/F (Mech) and promote 

me to the rank of Assistant Foreman from the affective 

date and give the seniority in the grade of A/F above to 

those, v̂ ho have been promoted in the year 1986^

Thanking you,

Dt. 03 Sept.1987

Yours faithfully

sd/

(BABU LAL)
C/M I(Mech) 
ORDNANCE FACTORY 

KANPUR

Copy to

The Secretary 
AIA NGOs-Ord.Fy.

.. ' Kanpur (Branch)- for necessary action please

: TRUE COPY ::

ADVOCATE.
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IN TIiiE CSNTRAL ADMINISTRaTIVE TRIBUNAL

ALLAI-iABAD' 3HNCH 

REJOINDHR’ AFFIpM/IT 

IN

Registration, No.1188 of 1987

Babu Lai & others .... ..... Applicants

VERSUS

Union of India 8. others ........Respondents

ANNEXURH fW.RA-5

No.1741/2/E/NG 
ESTnBLISH[4ENT, 
Date: 15-2-1988

To,

Shri RK Singh
Ch a r qe m a n G r ,I(T)/QC(NA) OFC.

Sub: Central Seniority list of Ch.l/JTA(Mech) 
as on 01.01.87

Ref: Your representation dated 03,9.1987

J
The request made by you in your above application 

has been considered by the O.F.Board,Calcutta Vifho have 

intimated that the judgaaent of Central Administrative 

Tribunal,Madras on W.P. of Shri S.Manickarn and others 

V/S Union of India, have been implemented in the case 

of petitioners only.

sd/
(SURSSH K . KUliiHRESHTHA) 
WORKS MANAGER/ADMIN.

(  L - for GENERAL MANAGER.

U . M .

K A N P U R
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH '

REJOINDER AFFIDAVIT 

IN .

Registration No.1188 of 1987 

Babu Lai 8. others ....Applicants

Versus

Union of India 8. others .......... Respondents.

\

To,

MNEXURE N0.RA--6

N0.1741/2/E/NG 
ESTABLISH\42NT, ■ 
Dated: 15.2.1988

Shri Babu Lai,
Chargeman Gr.I(T)/QC(W)/0FC.

Sub: Central Seniority list of Ch.I/JTA(Mech) 
as on 01',01.87,

Ref: Your representation dated 03*9.1987.

The request made by you in your above application 

has been considered by the O.F.Board,Calcutta v\/ho have 

intimated that the judgement of Central Administrative 

Tribunal,Madras on Vf.P. of Shri S.Manickam and others 

V/s U^onr-of--.India, have been implemented in the case 

"■‘‘l^iJne-RS only.

sd/

(SURESH K.KULSHRESf-TTHA) 
l/ORKS MANAGER/ADMIN. 

for GENERAL MANAGER. •

im p

ADVOCATB,
KANPUR,
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23.

24,
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' 4 i< ''

13-. 5. 42 V ’
■■ ■

y  7. -

'S 1 -
3 . .4 . ■

V-

■ ' -s/SHrl ‘ • -i ■■ ■  ̂ »p  ̂f . }■ ■ , ■ * , ^

113. . NiP, 'Sharma 1.6.47 3;a.8i . Ql-supl'A'/-'J.8,71 
•• ^

/'.OFM-

114. B.'n . -Sfiha 10.9.45- 30.6,81 ,,.QP-S-ap. 'A'/2.2.75 /'Fiv'- •

115. A»M., Bondopadh'/riy . 17.11.42 29.6.81 OFI-t

■11,6. ■S.Mi Duggal ,16.2.48 '20.7.81 VFJ

’' i
^ ^ ^ h e t r a m  Verma 15.6.47 30.6.81 QP-SUp.'A' GIF

1.18; fl.li.;Ganigvlly , 25.2.48 ■ 31.1.02 . F,itter'A'/1.4.72 GCF

,119. ■ C*M.'^telhotra 6.6.44- .. 30.6.81 .. OJ-K

i 120. R i R -  Ghandran . 11.3,.44 -do- .JJEF

1^1 R.N. Naha Roy 12 ..12.35 16.6'. 80 , Sup*'A'/1.4.67 / OFK -

• 122. V,.K. Agairwal 22.5.45 ,1.6.81 Sut>.-»'r.'/21.1.72 OFA • 
/

. 123.
' ( ’
. ^.Khan-Mahmood 12.7.43 1^.6,80 s u p . ' A‘/1.4.71 ^;OFCl>*^

«  .i*«i __

124. . V M.A,. Ansarl ; 14.3.45 30.11.81 GCF

■ 125. . 1 A.K.'. Bardhan .,22.11.47 . -do- QP-Grinder Spl. . OFAj

126. ■Ganesh Prasad 1.5.37 20.6.80 GCF (SC)

127. . . s\:ibhas' Chandra . 30.6.47 3P.6.81 . FGK

120. B.Si Dhillon 1.9.46 1.6.81 y , Sup. 'a ' A . 4 . 7 4 CFCh'

129. B.N. putta .. ,21.1.-46 2,7*2 .82
j ■- ■. ■ . .* ■

Hqr».

130. .̂ .*■S!N,• .Yadav 

131*

30.5.39

3.1.43
K  V.

16*6.80

V.K



S/Shrl

170. Radha Krishna Saha 4.1^.42 

, ■(7 1 , Nirtnal Kr. Srivastava 20.2.31

• 172. S.K.Roy Chowdhury 1,11;43 

173. i*islpaty 1.11.36

■ 1 7 4 , E.M. Kherkar 

. 175. O.P., Khatrl ^

176. ,

1 7 7 , Pritam Singh 

17G. R.K^^^Pandey

.■j79, S.K, Roy Chowdhury . 7.2.'43

2'1.4.40 

6.1.42 

.21.9^43

I5.iq.3<i

12.10.S7

14.7.43

fe.11.43

1.6.42-

100. K.J. Zachariufc
, .■ ..

1 0 1 . R*M. Mihta

102. Ar'in Kr. GHosh

103. A.K. ^jnh^

104» M.L. Gupta , , 

1 0 5 ^  DiK._ Sharma,-,

1.7.43

1.8.43
--

106. Faqviir’Chand 

:B.K..,'yerma^ ...

10̂ ;

10.6.35

4.8.36

6.4.54
-f ■

■-1. X .

S/Shrl

jxarma Pa^ Singh109.,

190.

191.

193. .

194. •

195. ' '•

196.

• 197.

190. . 

19̂ .

. 2.0 0 . 

201. 
2 02. 
203.. -

204. .•

205. 

206; 

207.

G. Bhdittacharyay 

B.B. singH 

Gj^^ukesbn 

M.K. . ^ l i k  

S. {lajagopalan 

AnWi Baran Das 

P.K., Das 

S.k : Chatterjee
. I

5 .  Sashidharan
■ ■ •.. ■ •»? i'

A.K.; Bha,ttachara 

T.R. Kulkarni
• i ' J

S.K. Ro y  chowdhv 

S.R. .Batierjee ^
V ' ' ‘

S.K. BiSwaS, 

S.S.,Basak ,
■ *r '/ ' ' '
BiB. Saha

»  f

p. ^ y a i
- \  ̂̂ ‘ f’ • 

D.S; Jagdiv

15.6.44 

10^9.42 

S3.8.43 

.'1,1.46, 

7.4.36

16.6.80
' ■ ,  .  .  - i

14.7.80

16.6.80
,
16.6.80 

' -do-

36'.6\’81

1,6.6.80 

-’-r . •
16,10180

Sup. 'A'A.-4.71 

sr.D'man/1.4.70 

sup. 'A'/1.4.71 

sup. ';\’/1.4.71 

SuP. ‘A V I . 7.75

sup. 'A'/I-4.71 

sup. 'A V I . 4.71 /

SuP. 'A'/1.4.71 

Borer B/15.9.76

'O f ,

-do- 

. -do- 

1.6,.81

J -dô ' 

Sr.Planner 1.4.71 ..GCP •

' .. . *1- . '■ .
. VPJ- ’ ■

20.-3.30 16.6.80 SuP. •a V I . 4 . 7 1

16.9.30 16.6.60 -do-

6.1.36 -.do-'

10.10.46 1.6.81

14.4.43 16.6,80

7.12.43 -do- ,s‘̂p. 'A'/1.4.7l

l;li.39 -do- ̂1
-do-

1.3.42 ' ■ -do- Sup> 'a V  1.4.71

25.2.45 16.6.80

•• 8'. 6.45 -do- gyP. A/LA.71

10.6.42

1 , ► 
-do- Sup. ^ 1 . 4 . 7 4

16;6.41 • 23.'.6i80

22.12.45 S.6.81

25.7.43 i'6.6.80 sup. a / 1 . 4 . 7 1

GIF

.GCF

GCF

' OFGell

*-do- -do-

16.6.80 Sup.V/1.4.71

...I
r,

-d<^

'•,30>5.81'‘
'* ■< V- ■ ■ . ■.'
’30;4.81

-do-'

OFT 

OFK 

AFK. 

•VFJ 

OFC 

■AFK 

OF It ,

■ Hqrs.

■ RFI 

GSF

■RFI

SAF

OF^

•QCP



‘ ]■■■ I - ' • t- 0 ■

.  1

I f - c

’X

*246.

■247.
» f
*2;40.

249.

250.

251.

252.

253.

254.

255.

256.

257. 

250.

259.

260. 
. 261.

262. 
•• 263. 

"̂ 264.

A.k. Sof ’ ’ ’ ' ' 

N .L. Vishwa>canna
>

M.I. Cheevercliese 

S.C. June;^ja 

■P.K. Ghosh 

Bhaskar Roy- 

■ BbP.fcBf.*C>laturveai

B.K. Chakraborty 

R.N.-kulXarhi; 

P.BI

C.L. Patil '■ 

B.K. C^aishwal' ' 

M.V. Easwaran 

S.K.'oas

A.K.-' CKOwdhuty
, i .  -  -

P . S . D h s r  ■

'-X ' ■ ■
M./Ponhampalain

. A.K4',.^2r,a ^

’’■r . s ; Sankairari' ‘

' i s . 1.44 

• 15.6.35 

■•■6;̂.;42 •

20.10.47'

21 .8 .43

" 2'1.1..4S—

3.2.43 

10^5.4«

24.9.44 

9.3.45

12.8.43

7.3.44

10.2.44 ■ 

;2.2'.43

' 5^3.«

'1 .3.4 4'- 

13.6,42 '' 

_ 31.12.46 

".5Ki.5;4y:

. , N ,

i4.6.80'

—j3o— Sup*

'1.6.81 '■ '''1
le.'e.ao sup. ’;.'/i.4.7i

sup. IA*/1.4.71

J  30.6.81 r

^6^-80

'30.6181

16.6.80 Syp.

-do- . Sup.' ■'A*/1.7.79 

"■ -do-.

-'■-do- Ŝ jp.' 'A'/i.4.71

, 1.7.81, QP Fitter/2‘;7 .69 ' 
■T' ■ .  '

' 16.6.80 S»p. 'A'/1.4.71

—do— Svp. *A*/li4.7l

-do- ' ' '

■■ "i^do- ' ''’A V i . 4 . 7 1  ■

_  Ĵ .;6,.8]k;. ' _  . . . . . . . . . . . . . . . . . . . . . .

- » % . 8 0 ' ‘ a / m 4*60

OFK ■ 
♦

GCP •

MPF ■

OFAj'

GSF

VFJ ,

MPF ■

GCr

MPF

CfPH"'

tFIt

OFCt-

OFDR

PFK

'o t d c

AFK ' 

AFK 

GCP 

OFT.

>

•b'

/ '

Conna.

265. -. Sriv- .;r/r

2 6 t  ' G.P.,Yaduv 

267,.' P'K.- Ma2:.-jjnda::

260.’ S.-M. Moitra

2 ^  Kantoc)

270. Agarwal

271. M.C. Guchhalt.

2 7 2 . y - R *’sethi
' V. vV-' ‘ "

273ta. Ashok Bhowmick

2 7 4 . N.k. Dutta Gupta
' ' > ' ' .V ' ;;

■27% D.K.'Viswakarma

276 V.N. Pandey

2 7 j^ C.M.^'Joshi

270, P.S.'RBtViore
. ■ 1. . <■'. ‘ - ,f ..

279L b Id . Mahaja'n

200- R.N. Singh

201- ?’apa^ Kr. Das 

202. s'.pr;sipgh/'' 

203;. siM;Kapt>or‘'
I '■

.1 11.31 16.6.00'

1. .3.7.9 -do-

I . 5 3 ' 30.6*81

P. 7.34 16,6.80

n.1.38 -do-

i:'.7.32 -do-

17-,'>.43 ■ -do-

1 :.. 1 1 .4-3- -do-

12.11.42 - -do-

5.7.43 '‘''U6>6.80

15.2.43

id.7.41 ' -do-

1 2 . ̂ .42 .* 16.6,8b

2;4:42 ’-do-

15. 3-. 43 20.6/86
j,

25'.10.43 .16.6*80

lvi'0.45 ‘ -do-
1

2.12,45 ' - r.^Pr

■''■■■.liie.eo' 
■ t '

<* .

--------- --- —  . .  ..

GCP
I

OFC

OFB

FGK- •.'•

- r  -  
•• SAP-"

y-'

-do-' '

-do- .

' GCP-. t* lI'/V
‘ ; ■ f.'f■ vpJ. ‘
- i' r < ,• -,̂s

OFC 

’ ' ̂  €FK

' CFK ^

■ '(OPc ■'* -A, •'„>



3 2 2 . .

32S.
3 2 4 .

325.

326. 

,3 2 7 .

■326.
3 2 9 .

' 3 3 0 .

3 3 1 .

3 3 2 .  •

3 3 3 .

3 3 4 .

3 3 5 .

336. 

3 3 ^  

3 3 0 . 

3 3 9 .  

3aa.

s .

R .L .  Tiw-.jri'

J.P. filp-'fj.u "t 

D.l̂ p.-i'alhoi-a 

M.Ki Das 

Q . Karmakar 

sis* Rathore 

R.G* Sharm.a 

•kTb', S ingh 

D .N .S .  Chandel 

S .k .  Chowdhufy 

A *K . Paul 

K .L .  Sengupta 

M .C . B anetjee

Gufcdip Singh

. Chkraborty 

U*. Majut«3ar , _, '

ir.

:. 3. - c 
;10 

I-C . J., 

1.5.43

12 .1 .44  

l'J.4.44

24 .6 .44

6 .7 .44

16.6.80, 

3 0. 9;81- 

16 .6 .80  

-do- 

-do- 

-ao- .

-dQ-

-do-

-do-

.S u p . 'A '/1 .4 .7 l  

s u p ;'A '/1 6 .2 .7 3

3uP .'A '/l . '4*71

sup. 'A'/I*4.71

Sup. 'A '/l » 4 .7 i  

■ -do-

M:k..}tej«radar

' * ' . . I
»—'■'Viiiin'lI I  III''''' I

29.1 -do- Sup. 'A 'A .4 .7 1 -

21.ll- .43
1 . 6 . s i

qP s u p . 'a ' / 7 . 7 .6 8

1 6 .8 .4 4
1 6 .6 . 8 0 , sup . 'A ' / 1 . '1 . 7 1

3 .1 2 .4 4
30 ,6 .)8D -db-

1 .1 .4 5  ■
• 1 6 ,6 ,. 80 Sup. ' A ' / 1 . 4 . 7 1

28-.6.45  ̂ , -.-do-' Sup. •a ' / 1 . '1 .7 1

s '> .5 1  ■ 3 0 i 6 .8 1
• r ■<

3 0 .7 .4 5
1 6 .6 . 8 0 sup. •a ' / 1 . 4 . 7 1

3 0 ,7 .4 5
-do-: -do-

6 i8 .'4 5 -do-
.-do-

R FI ■

RFl ,

OPF ,

Ggf,

r#M 

GSF • 

OFDC 

GCF 

OPM

OFCV^

OPC ;' '

GSF,:

S/i.F

GSF

OFQ

tFK,

MSF

RP»-

S qa**-

r

.-.*-4a$£»34i,rT ”

■■'1 ■

341. HiK. Shhrma 25.IQ.4a .16.6.80 ,GCF

342. C.P. Mlshra 5.12.43 2*8*82 ■ OFCh ,

343. S<J. R o y  : ll.il,45 16 .'6.80 Sup. 'A'/I.4*71 'VPJ

344. • G.P, Bddoni X.12.45
>

1.8.80 ftPDun

345j5^ Chakraborty a.io.as 4 6 . 6 . 8 0 VFJ

346^ Uptal haity' 2 ?. 4,4-1 -do- -SuP. 'A'/l.4i71_ RFI

347. MahJni'lnr Singh 1C.1.-I6 a . 6 . 8 1 Sup. ’BVi.-i.ea , OFK

340. T.K. Nandi 7.1.45 16.6,80 RPI

34 s.fi, Dag' 15.7.44 -Cd- ■ . CFM ■

350.. C.M. Mchrotia 3.8.45 -do- sup.'A*/lr4.71 APJC

351. Vijoy Kumar i.6.46 • 30„6.01 QP Ch-ir/26.6.8l •'OFA

352. H.M. Sarkai 1.9.32 j,6. 6 . 60 Sr.D'man/ 1.4.71 , GSF

353. ' Narayan Ch..Boyfse . 1 5 . 9 . 3 8“ -do- -do- GSP

354. S.K. .Mukharjee 23.6^34 -do- Sf. R/ f /  1.4.71 . GSF

355. P. Chakraborty 12.8.43 14,S.81 sup, 'A V i . 4,71 . V PJ

356. K.C. Bhowmlck I - . 14.4.36 46.6.80 Sr. Planner 1.4,71 •GSF

357. S.K* Khan 2.4,38 ' -do- S » i  R/F 1.4.71 GSP

350. • N.C- Dey.- 9.3.39 . v ' : ; . -<3o- S»¥. 'A'/l.-t^^l , .GSP V

359.
A.K. Baaerjee 13.6.46 30.6.81 iFV

- - '■ C' 1 “1 •■>■1 • ■

Co»*d•



page *22

i;
■'3

5

y399k^ 

400i

401.-'-';

402. ■■

,403. ■

404.'

405. '

406. . ■ 

407.' Y ' 

408* .. 

4dfv-,.

. 410. •- 

411 . 

412. '

. 413.

414. >

. 415.;

416.

417.

■2̂ \\»a6 ■
\

b.6{44 - •

. 24 .11 .44  

. 10.4^4f> 

17.7145..'

1 .1 .43  •

S.K. Narain’ '

U.'Biswns 

,S. Mendel'

p . MukhatS'adyay®

J .C . Chhabra 

A . Bhattacharjee ■,22.6.45 ' •  

•i .D . Pand.y i5.10.44-

Sarjit Singh 11 .2 ,39

N.,-.. Unnikrishanan 29 .9 .42 ' 

R .N . ,C)as 

K .K . Mukherjee 

. p.K. Mukherjee 

Santi Ram Dey 

Dipak Majumder 

K. N. Kishore

Ram Krishna Paul 1 .3 .34  

Gobindra Acherjee 1.3 .41 

D^brata Roy 9 .3 .4 3

U3.2-9'  ̂

16 .2 .39  

15.1.41 

6 .10 .30  

23 .G .45  , 

4 .0 .3 3  .

■16.6 .00  

-do-> 

"-do- 

-do- 

1 -do- 

' -do- 

■;-do- 

-do- 

-do-* 

-do- 

-do- , 

-do- 

-do- 

-do- 

-do“ 

-do-

—dO“

-do-

-do-

GSF ,

•. Sup’aH

.-do-*•
■fdo- ■

-do-,

. *- ■ ■ i-' f '' OFDun •

■ ■’"'•Sup ‘A ‘ t . 4 . 7 4 ^ 0 ? K  ,

. . Sup‘A^V.4.71  ̂ ’

GSF

. . . . GSf. ,

v :  - ■ '

GSF 

HQrS.

-do-.,"’ ̂ ;• ..

-do- ' V., 

-db- 

- d o - .

Sr.Planner 
25 .10 .70 CFKat

Su p ' a H .4 .7 1  MSF 

1 GSF
-do-

HEF

feontd...2 3

1 6

410. A .K . Gangopadyay 20 .10 .43 16»6.G0

■ 419. S .K . Ghosh 7.0.44 -do-

420. A .K . Suy 22,4,29

421. A .S . Nagia 27.5.37 ■ -do-

422,. Dattatraya Joshi t0,4.27 -do-

423. R .D . Pillai 31.7.20 / '^ d o -

.-^24r~^ Y.M. Raraiya 1.1.35 -do-

425, C .L . Subhlok 9.4.29 -do-

426. K .€ . Srivastava: 1' )6.11.41 -do-

427. D.C. Joishi 14.9.42 -do-

42(3. V .S . Philipose .1 9 .5 .3 ? -do-

429, D .K . Das 1 23 .6 .39 -do- ’

430. Gopi Nath Negl 1;7.42- -do-

431. M.K, Mukhtrjee 0.,1.41 -do-

432. S .P . Bhattacharjee 7 .2 .’41 -do-

433. Ram Nath Brahtna < 26 ,2 .3 0 -do-

434. , Hari Nandan Ram Bhatt 4 .» i4 5 ' *-do-

435. Shibban Lai Yadav 9 .6 .2 7 -do-

436. PkO. Khera . 9 .W .2 9 -do-

437. A .K . Roy ' 4 .4 .3 5  - ■ 2 0 .6 .0 0 ,

HEF

CFDC

71 ..CFK

Sup'A '1.4.71 OFK 

OFK

P2.1nter VFJ
1 .4 .i9
Sup 'A '1.4.71 O'K

-do-

-do-

-do-

CFK

CFK

CFK

Sup‘A*> .4.74 CFK 

Sup’B‘ 1.4.65,CFK

(TK' ' 

Sup 'A '1 .4 .71  GSF. 

-do- CFK

-do- CFK

■■ CFK ■ 

OEF

■ 'rf SAF- '

H - v . r

Sr.P1.25.6.TK) OFDC
'■ ■ •on«r,.;24,Yy_.f.̂ .
• r . V ’ ' ’ 
i .j—  —̂!:»_



479.

400.

401.

402.

403.

404. 

4C'j.' 

4U6.

4U7.

400.

.409.

490.

491.

492.

493.

494.

495.

496. 

497 i-

Oidyut Roy Chowdhury 27 .2 .4 2

Suhas Krishna Sarkar 9 .5 .43

S .P . Bhattacharjee 1.1*43

A .K . Dasgupta 1 .5 .44

1 C .Singh 13 .6 .44

G.K., Gaur '' ■ ■■20.6.44

Lianerjeo 29.4-.45

Supratim Bhattacharjee 26 .6 .4 5  

Sgnkar Lai Qoog 16,1.41■

J .L . Chakraborty 1 .2 .42

Subal Ch. Neogi 10 .10.44

, Asit:K.umar Sengupta 2 .12 .46

k .V .R . Naidu 

H .P . Srivastava 

S .K . ’ Batra

 ̂ D . K . D u t t a  

Bino(j Kumar 

P.D.  Gupta 

Y. N .  Ananda

12 .7 .30

14.6.41 

20 .9 .4 0

9.3.41

20 .0 .36  

14 .1 .34

26 .0 .3 5

-do- ■

-do-

-do- '

-do-

~do-

-do-

-do-’ •

i ; 
-do- 

-do- 

-do- 

-do- 

-do- 

-do- 

-do-

-do-

-do»

-fdo—

■■■

Sup 'A '2 .10 .71 GSF 

Sup'A'30.10,71^SF- 

Sup 'AM . 12.71 GSF 

- d o -  GSF

OFDuri

OFDun. ;̂-:'. ‘ 

Sup'A',1,4.71 CFCV/^. ' ;

Su p 'A '26 .1 .72 GSF . '

Addl.DG/AV " 

Hqrs. 

Sup'A'?-.3.72 GSF 

Su p 'A '4 .3 .72  GSF 

Sup'A'1.4.7J  ' OFAj'; ■■

saf -

Sr.Estimator CFAj 
' 1 . 4 . 7 1 '

S u p 'A '1 .4 .72  CFK 

Sup'A*16 .5 .72  GCF 

Sup'A ‘2 .7 .7 2  VFJ

A Vb

490. ■

499.

500.

501. 

5o2(

503.

504.

505. 

505. 

507. 

500.

509.

510.

511.

512.

513.

514.

515.

516.

517.

N .T . Khushal 

. ft.N. Singh 

Tiratha Ra™ 

Baldfto Raj 

J .C . Khatri.

. N i m a i  C h .  G h o r a  

K . N .  S a r k a r

H .P . S a r k a r  

S . G .  H o n d e k a r i  

M . i A .  M o O l v . i  , 

G o p a l  ' K r , i s h a n  

V . N . ,  P a n d e y  

M . U .  M a l v e ,

K..A. Hariharan

a.K .Pandey  

Mool Chand 

; S .K . Bawa ■ 

Narayan Ch. Da» 

M .N. Karmalcar 

S .N . Gupta

27 ;12 .30  

12 .4 .35  

16 .3 .34  

16 .6 .29  

15 .9 .39  

20 .9 .43

15 .2 .45

• 2 5 .3 .3 5

20-6d-80 

-do- 

-do- 

-do- 

-do- 

-do- 

-do- 

-do-

21 .3 .3 5 -do-

22 .7 .23 , -do-

,17.3.40 -do~

15.9 .37 -do-

2 4 .5 .3 2 -do-'

26 .4 .3 4 -do-

4 .5 .2 0 -do-

20 .3 .3 0 - d o -

'2 2 ^ 2 .4 2 - d o -

2 .10 ,3 3
- d o -

w . a . 3 9 - d o -

n i  .̂ 44

t

I

- d o -

GCÎ

VFJ

Sup*A*3.9.72 GCF 

Sup'A‘ 1 .2 .73  GCF 
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CŜ K

Sup'A’ 1.4.74 CFK 

-do- '
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Sup'A'(i.4.74/
-
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3 . l 0 . 3 3 [ j 2 0 . 6 . 0 0

1 0 . 9 . 4 5 - -do-

6 . 3 . 4 1 -do-

5 . 9 . 3 6 -do-

2 0 . 1 2 . 4 2 -do-

9 . 2 . 3 2 -do-

9 . 2 . 3 2
• { *y’\ ■

-do-

, 1 2 . ^ ) . 3 9 -do-

i ; ' 

5 . 1 . 30
-do-

' 18.2.37 ' •, -do-

• 1.12.30 • -do-
T

10.7.41 • -do-*

- iu, *’•

SupV,' 2.6;7f-*- «  ■

Sup,'B'1.4;68', " V
oup'A'1 .4 :74

Sr.Planner 1.4 .71 MSE

•'OBDun

Sup 1.4.74

S u p ’ - - ' 1 . 4 . 7 4

-do- 

D'liian 1 .4 .64  

Sup*A'1 .4 .74

I -do-

Sup'A’ 'k.4.74

• MSF •

MSF '

MSF 

'GCF 

(JBa

OFK. , . ,

,SNF.

S,VF̂

, • OFDun 

 ̂ S;\F .

FGK ■

■ SAF ■

; ■ .. s;^

- r . _s;vF • •
V  ̂̂

...



\

71-9.̂

720

721,

722. s 

72?, 

724. 

72b.. 

726.

'^727.

' ■ ~?̂ 8. 

729;

730.

731.

732.

733.

t - .  

734*

735. .

736.

737.

C .y , Sunny 

L» Koharngkutty 

L.
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1 3 8 . R-k. B a ^ j , . ________

1 3 9 , . R . i . i .  Recriv'3 '

- J 4 0 . :k . Ty
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5 .11 .45

8 .1 .29  

23 ,10 .35
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814. M.C. Sutradhar 1 .1 .29  '
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-do- Sr.D»mat»

GSE ;

OFK
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B . B .  D a w a n d e  

S a n k  3  r  G h o s h

R.B. ShewalG 

b .S . Combrabail 
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>,2.33
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30.6.40 

2.2.42 

6.8.41

23.7.40 
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27.10.38 
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1 3 . 4 . 3 6
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B .K . Chfitterjee
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1 . 6 . 3 2  

1 7 . 3 . 4 1  
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- d o -
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- d o -

_ d o -  .Sup»AM.t0.7S^
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- d o -

1 4 . ' 7 . 8 0  

, 2 3 . 6 . 8 0  

- d o -  

_ d o -  

, - d o -  

, - d o - -  

. 26.6.80

M . H .  Ua’chiketh ' 1 0 . 4 . 3 6 2 3 . 6 . 8 0
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P.O. Chanekar
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S u p 'B '1 .5 .76  

S u p ' A ' 1 . 4 . 7 6  

- d o -  

- d o -  

S u p ’ A M  . 7 . 7 6  

- d o -

Sup'A»tt?*>̂ »

k  ' '

M S F  , 

M S F  

MSF 

KiSF 

M S F  

M S F  

fJlSF . 

A F K  ' 

■ A F K . ■ 

CFCh 

, R F 1  

' A F K  

A F K  

A F K  

O F C  ■

m s f '

'■ OFM . 

■ OFC 

,ceK



“KSMaj:—• i-:--

paĝ ..#̂ 9,.

-V I ', — sr
932.

9 3 3 .

9 3 4 .  

935..

9 3 6 .

937.

9 3 8 .

9 3 9 .

940. 

~X 941.

9 4 2 .

943.

944.

9 4 5 . '

946.

947. 

946 i 

949.

’■̂ 5̂0.

R.N. Pati .

a .K. 0h,?ttachary& 

M .L. Mbhra ' ,

Q.N.‘ Singh 

V .R . Khanna 

S.K;- Karmarkar 

 ̂V i?.S. Yadova 

Ktshan Lai 

S.K.-Pal 

N.N. Sarkor 

?uran Chand Verma

Inderjtt Singh 

R.t’ . Mittal 

S.'Bhattacharya 

■rf'.K. Sen 

A.K . Jain 

S .C . Garg 

M.-Saratchandran 

R .D . Prasad

■26.5.42

,1 .9 .4 5

3 .2 .46

4 .4 .44

24 .1 .4 5  . 

2 M 2 . 3 0

■ 5 .12 .43

11 .3 .45  

V4.4.37 

15,. 10.38 '

' 1 .8 .42  

■ 1.1 .44

8 .7 .45  

12 .7 .45 '

28 .10 .45  

;,9.34 42

' 7 .2 .4 4  

20 .10 .30

29 .6 .80  Qx-^sup'A'11..4;70 OFCh

-do-

-dp-

-do- J

-d,o-

-do-

-do-.

-do-

-do-

-do-

-do-

-do-

-do-

2.12 .80

23 .6 .8 0

-do-

-do-

—do—

-do-

-do- OFCh

- -do- . OFCh , 

VFJ 

OEFC

Sup'AM .4.71 . RFI 

Sup 'A '13 .4 .7 0  AFK 

VFJ

CfBoard' 

D«man 1.4.6V  OFK

Subs.D ’man GIF
1 .4 .7 2 '

VFJ

SAF

QPsup'B '15 .4 .70  CFCh 

QPsup’A ‘15*4.70 GSF 

-do- CFCh

. OEFC 

OFT

S r . D W  1 ^ ^ # C f C
Contd***50

:2 6 i

23 .tt ,40

6 .4 .4 3  .
I

25 .7 .43  

>2.5.37

27 .2 .43  ' 

9 .1 .28  

1.7.31

' P .S . Sinha

952. • Somasekara

9 5 3 .  Satpal Puri .

954. S<C.'Chdudhury 

'■ Niranjian Dutta

956. . Ajit Kr. Sen

vj957,. A.K.. L'.asgupta

Subodh Kr. Mnzumdar l .t l .31

'959 . Subodh Ch. Haider U 6 .3 2

960. Bhubnntswar Bhntta-
charjoe 1-2^33

96 K  Sash^dhar Singha 1 .3 .33  •'

9 6 2 .  ' Sudhir Ch. Dutta 1 , f . 3 3  ■'

963. Netai Ch. Ghosh 1 .5 .33  .

964. Kanar> Ch. DaS 1 0 . 1 2 . 3 3

965. Ajit Kumar'Das W .2 ,3 4

966. Jagat Bandhu Nath K t O .3 4

967. Debaprasad.Chatterjee 6»8«38

9 6 8 .  C .H . Majumdar 5 , 4 « 3 9

969. A.ivi. Daruwala 10.5*42

23 .6i80

2 * 9 ; e o

23 .6 .80  

20«6.80

23 .6 .8 0

2 1 7 . 8 0

2 3 .6 .8 0  

-do- 

-do-

-do- 

-do- 

-do- 

-do- 

-do- 

-do- >; 

.-do- 

-do- 

—do—„ 

-do-

Sr.D'man % 4 .6 7  

qpsup 'AM 5.5 .70  CFCh 

QPsup»A'12 .5 .70  OFM. 

D'man 1 .4 .67  GCF 

GCF

Sr.D'man 1 .4 .72  HFI 

Subs.B RFI

Su p 'B '1 .4 .67  HFI 

S u p 'B '1 .4 .68  RFI

-do-

S up 'A '1 .4 .71 ,

S u p 'B '1 .4 .68

Sup'B'

S u p 'B '1 .4 ,69

S u p 'B ',

Sup’B*

SuplB»lS4.68.

HFI 

. RFI 

RFI 

HFI 

RFI- 

'  RFI 

RF.I 

RFI 

AFl; 

GCF

contd .»^1



. 1

1006. Sat^bjit Singh-

1007. Debaprasad, Deb

1008. A.K-,Talwar,

1009. V .S . Saxenn 

TOld. '.Laxmi Shankar ■■

to i l ,  , i/j.k. Roy 

^>012. ■ P .K . Mitra .

1013>_^ rl.B. Shivhary

1014.

1 0>5.

10 ) 6 .

1017.

1018. 

1019. 

V020.

KJC. iJanerjee 

■ D.j'. SlK;_'i(ia

Bhattacharya 

Sunil Kumar I i 
Tewari 

P .K . Chattopadhyay. 

U .S . Bist

15^8.47 ■

14.10.47

24 .10 .47  

10 .3 .48  

1 .1 .49  ’ 

■6.1.44,. 

31 .12 .45

13 .2 .46

15 .10 .46

6 .1 .4 7

1 .7 .47

26 .10 .47  

>.%2.4? 

1 .1 .44

ukb/486.

23.6*80,

-do-

-do-

-do-

-d9-.

“ do-'..

- d o - .

-dcw.-

»do- -

- d o - .

-do- 

-do- 

-do- •

-d6- - 

-do-

■ S u p * A ' i . 4 * 7 4

Sup'A-55 .7 .70

3u p 'A 'iU .'K 70

■ S u p ' A ' 1 . 7 . 7 6

■ OFC, 

-GCF 

OFC 

RH ■ 

VFJ 

GCF 

OFM

saf

GCF v ' . '  i J ; . ' .

contd...54.

4

S/Shri 

102^. . , N. Bhaduri

. 1022. 

1024.

J .L . Arora '

O .K . Roy 

M.N. Giri 

1 025, K. Sr^uirsaran 

1025. Rup Sing^

1027. H .C . Nautiyal 

1023. C.ivUU. fcoya

1029t  S .b .. Sharma

1030 . P . K . .Bhattacharjee

1031. A-K. Banerjee

1032. S.‘« . Chatterjee

1033. S .A . Jadav

1034. Chattopadhya

1035. Bhattachariee

l 036w . Snehamoy Bhadury

>037. S .H . Ghosh

103B. S .P . Gupta

•''̂ 9 , N .K . Mukherjee

. • 7 „ ;  .......

» u  1 5 . 1 i 0 . 4 7  2 3 . 6 . 8 0

4.12^48

2 5 .1 .4 6

1 .7 .47

11 .7 .47 

1 .10 .30  

■5.8.36

17 .1 .40

2 0 .4 .4 6

3.6.43,

30 .7 .30  

6 .6 .3 5

10 .6 .30

■ 20 .»»*35

2 7 .8 .4 5  

' '9 .6 .4 6

22.m48 '

10 .6 .46  

i 6 .3 .4 f

-do-

-do-

-do- 

. -do- 

-do- 

-do- 

■ -do- 

-do- 

-do- 

-do- 

1 .0 .8 0  

2 3 . 6 . 6 0  

-do- 

-do- 

, —do- 

, -do- .

—do— 

»̂i7.80

CFAj ' *. 

QP,Sup’A '16 .7 .70  OFC ^ 

Pt. I E GSF

GCF .

CFrt

R , /^ 1 .4 .6 4  CFUun

Planner-1.6 .66  Cf Dun

CFT ■ 

OFM

Sup’ 3 ‘ RFi ’■

Sr.D*man-1.4 .74  OFKat 

-do- . . OFKat

S r f 'V n - 1 .4 .6 6  aFK ;

^  OFKa%

OEFC
i'

QP,Sup»A*22.8..80 GSF

QP,Sup<A‘25.8wt><>;MSF

; OfM

Sup*B '1*4.68



W H W i l l H I  iMl

A

/ 'V* 3

-58-

4

1077. ■ 

1 U 7 3 .

1 0?9.

1 080.'. 

!.oei 

■ 1082.

1 083.

1 OOm  .

.. 1006;. 

V037'*r' 
1088. 

10EJ9.

1090.

1091.

1092. ■

1 0 9 3 .

, t 0 9 4 .

. ' o.v;; f’iilai 

KKui'aiia 

. .'T/lvcdi

lJ.;!.. iinngnl 

M.w'. ■ Loychoudhury 

t̂:ir Majumdir 

U.w. Chnkravorty 

D. iingh

N. MUkhGl'jcG

N.K. Katawar 

J .K . Jain .

3 .3 . Choudhury 

V .S . Singh 

HiZ. -Haider 

3i Joghee

H.K. Das

U .J . Subramaniam 

F*L. Sarathe

27 .8 .4 6

24 .9 .4 0  

U 6 /4 1  '

• 1*7/39 

.10*6.39

1 .6 .44

21.7.41

17 .8 .44  

28 .> .43

23.10.41 

20 .10 .39

25 .7 .4 2  

2 .7 .4 3  

l.̂-(,46

5 . 1 . 4 2  

1 6 . 8 . 4 2 .  

13*4*iM 

1 5 . 1 0 , 3 8

AFK

OFC.i/Fix.-1_.4.7l _____

• -do- .dF.C

S u p 'A 'U 4 .7 4 , OF,C:: 

3/D'man -1*4v74 VFJ' 

■/ D/man-1.4.71 OFCh 

a/F - 1.4 .71 OFK. 

Sr.H /F- 1.4.74 OFK 

3r.R /F- 1.4.74 OFK 

D'man-1.4.71. OFB ,̂ 

Sr.D'man-1 i4 .7 V  .CfK 

SR.D'mari-1..4.74 QFK 

OFK

3r .Q ‘man-1,4 .74  OFAj 

MPf 

HFI

SR,D*mar>-1,4.74 OF.T 

iManner-|.4^a OFK

1

.1-95.

1.'t)}6.

1 097..

fo^f.

I 099. 

nod:" 

1 1 01 

1102. 

1103.,

II 04.

S/Shri 

i\K. Mitra

A .K . Paul 

O.K . Uutt^i,

S.'.-. 6isuas 
Hnli^uayal Singh 

u-r. Malh'otra 

î oirl 

S .K . Gupta 

S .C . ChaRraborty

3

25.12*37

10 .9 .42 

, 20,. 5.38

2 1 1 0 .4 3  

13.8.-^8 ■ 

2 1 .1 2  ..40 

.1 .7 ..14 

5.5 ..41   ̂

2 9 .1 .4 3 .

' 1C.' Bh-ikthfivalSala K'urup .^,.11.35

25 .6 ,80

-do-

-do-

-do-

-do-

-do-

-do-

- d o -

-do-,

-dOT

?l.::nner-1.4 .71 CfK

OFC

I'l^nncr-I .4.71 

Sr.L) 'man-1 .,4i74

iJ 'man-20.6.6,9 

D *man-1.,.4.70 

D 'man -1.4.70 

Platiner-1 »4.71

1105. A'.K.' Banerjoe 1.2.41 -do- rt/F-1.4.68

1106.' Mohd. Aktar Khan 12.12 .40 -do- • , Sup'A '1 .4 .7 4 ,

1107. C .C . Daware 18.12.32 -do- Sup 'A ’ 1 .4 .71

1108. tJ.W. Sahoo ■ 28 .9 .34 - r d O - Sup'A’ 1..4.68

1109* S .C . CXibey ^ 15 .3 .47  , -doT

1110.' C-?. Adhlakha U .9 ^ 3 5 -do- ii/F-2.4.68

1111 L.x’ . Tiwari 25.12*30 —do-

1112. J .S . Nandra 1 ..1 .35 -do-

ukb/486.

CFDĈ

OFAj

OEFC'

OEFC

liFI

Ofpc,

CFDC

CFAj

.CX̂DC • ■

efts.
' • : 'V r, ’ '

CFc'h:

MSF 

GCF 

OF Dure 

GCF 

GCF

contd(||̂ 0



5.

•11':)1 . 

1132.

1153.

1154.

3 / S h r i

i v i .  i i ; T a n

i ; l . L  ; ’ v r ; l i

U W ' . l k . l  S i p ' - ! -

S.K'. MlGhr-:

11.10.30 

1 „0.39 

1 .2 .44  

03.01.42

14 .7 .80

16 .6.80 

21 .2 .33  

5 .7 .80

w . r i .  i v i i r z n
5 . 9 . 3 7 5 , 7 , 0 0

1 1 5 6 . L. G o p a l c ' k r i s h n a n 1 6 . 7 . 4 1 2 1 . 7 . 8 0

1 1 5 ' 7 . K r i y h n : u ' l o 5 s 4 . 7 , 4 4 - d o -

1 1 5 8 .
Juso 1 7 , 5 . 4 1 -do-

1 1 5 9 .
b .  N a l i a m u r t h y

1 2 . 4 . 4 2 -do-

. 1 1 6 0 . T .V . iiamu ■ 4 . 7 . 4 4 -do-

1 1 6 1 . G. Suryanarayana 1 .7 .50 -do-

1162. la.ii.V. Nath 6 .6 .41 -do-

1163. iJ. Srinivasan 11.12.41 -do-

1164. 1-. Kadhakrishnan 1 7 . 2 . 3 9 -do-

1165. E .S . Nathan 20 .6 .30 -do-

tl66. S.Mani , 2 0 .5 .43 -do-

1167. V . liajagopalan 15 .7 .39 -do- ,

1168.

1169.

N. C h a n d r a s h a k h a r a n

P.K . Sadanandan

Nair 15'. 3.39 

15 .5 .38

-do-

-do-

Ur;6/486. !

Ch.11 ,1 .4 .72  

Sup.11,1 ■4.66_

 ̂x>

CFA

VFJ

VFJ

OFC

£FC 

HVF 

HVF 

HVF 

HVF 

HVF 

HVF. •

HVF

HVF

HVF

HVF

HVî
HVF

HVF

SC

SC

SC

DGI

UGl

SC

SC

cont^d* • « 63



1 >07 

' 1 2 J D .  

120v. 

1 2 1 0 . 
'  1 2 1 1 . 

1212. 

1213. 

!S/"_̂ 214.'

1215.

1216. 

1217. 

121G. 

121

' 1 2 2 0 . 

1221. 

1222.

,\/i223. 

1224, . 

'1225,
V

S /o h r 1

K'.k . i-i-oy Ch,wdhury 

S  V .

'.•V: j'oshi '■ 

r.̂.. Snmch- 

D';K. Karhade 

T .k .a . Kutt-ey 

b.i<. rlnkshit 

i^.o. Ahluwalia 

■ P.ii. i3hat 

M. Mohamed Ali 

P. Chandran 

G. Aravir>dan 

i'.F. Uevasay 

i^.J. George 

u.tl. Sheshodri 

t . Dennis '

S . Manickam

C.N . Menon

S .N . Krishnanmurthy

2 .1 .4 0

22 .8 .44

- 2 4 .8 i4,1

- 16 .10 .36

• 21.3..46 

1 .6 .46  

5 .1 .39

• 19 .5 .30  

4 .8*36

15 .2 .37

2 .11 .3 7  

>7.4.42 

19 .1 .47  

3 .1 .41

_ J  7 .5 .44  

19 .3 .39  

19 .7 .27  

•5 .6 .4 0

'I 5

>2*1.81 Su]5/^II,1..4»,76... ^QE^j qqj

- d o -

-do-

-do-

-do-

-do-

-do-

-do-

-do-

1 .G.81

-do-

-do-

-do-

-do-

-do-_ ,

-do-

-do-

-do-

i Vlewor'B '1.4.71 DQI

C h .I I ,1 .4.71 ' 'AFK,

Sup .il ,1 .4 ;67 , ' ;\Ets.

Suo.I.II,,i.4 .76,.

-do- . .

C h .1 1 ,1 .4.71

Sup.II,l;-4.68

S u p *II ,1 .4 .67

Traccr-1.4 .69

OF/vi

QFCh

GSF

CfK
AFK

OFK
HVF

HVF

H\/F

HVF

HVF

dqi •.

DUX

Dei

UGI

JGI

l)GI

DGI

S u p 'A M .4 .68  

S u p 'A '1 6 .10.70

HVF

HVF

HVF.

HVF

liMi
2

\ / l 2 2 6 .

V 1 2 2 7 .

‘ T229-

, / V 2 3 0 .

^ /12 31 .

vy
1232.

S/Shri 

K.S. Kajan

K.. Achuthan

T . Radhakrishnan

Samar Banerjee ,

P.. Balan

i'.. Swanddsss■

li.K. Dutta 

S .C . Pallai

V
, >233.

,1234^A* >^amalingam
V

\/

t/

1235.

1236. 

,1237. 

,.■1238.

1239.

1240. 

1241 . 

v/1242.

1243.

1244.

Panick^r 

V .T . hbraham 

G.C. Sark.ir

B .C . itoV

C .N . Salvaraja 

a.K.ii. Naidu 

7 6lyson Edward 

K .G . Karunakaran 

P .P . Naiayanan 

K.'P»andurangarao

2 0 .2 .3 4

15 .4 .37  ’

26 .3 .39

1 .4 .42

14 .7 .35

15 .5 .38

13 .11.38

28 .3 .4 0

30 .8 .42  

7 .8 .39

a 6

HVF

HVF

HVF

riFI

HVF

HVr

HVI-

HVF

HVF

HVF

MPF

HVF

HVF

HVF

HVF

HVF

HVF

m
BffF

c o n t d .

fi/F-1.4.69

S u p ' B ' 1 . 4 . 6 9 ,

Sup'3 '1 .4 .6 9

S u p ’ A ' 1 7 . 1 . 7 2  

S u p ’ , . ' 1 1 . 1 . 7 2

2 8 .  4 . 4 0 -do- S u b 3 . S u p ' B ' 7 . 1 1 . 7 2

1 8 . I t . 4 0 -do-

2 0 .  > 0 . ^ 1 ^ ' -do- S u p ' i 3 ’ 7 . 1 1 . 7 2

1 7 . K 4 0 -do-

BA.3B -do- S u p ’ B ' 1 . 4 . 6 7

2 7 .5 .3 0 -do-
, Su p 'm ’ 24 .12 .76

3 .1 .37 -40- Sup'B,’ 1*4.67

7 .7 .3 5 -do- -do-

6 .5 .3 8  . -do-

ukb/536.



1 ‘ ,2 

' • S/Shrl

y. NKoy Chowdhury

1284. M .K. Ch^itterjee

1285, ; Gourishnnkor

G .'V , j’ilia i12̂ ., 

.. 12̂-̂.. mukherjee 

.̂ ‘4r Hosur 

prasad 

Arjun Singh 

Nar.j.lh î r-ntap 

D2̂ .̂ Ghosh 

S. Stephen..

Aiishra 

liajendrr, Jl}3 

Mihir Bhattacharjee 

U.K. Wr,i.nr'-" 

l<:9d. wishra

1299. M .p. Singh Soini^-

130Q; M .K. Sinha

♦ 30J. L.rt. i-’atil

12G3.

: 120_£/' 

1290. 

1291,.

- ^92.

• 1293.

1294. 

129,5. . 

1296.

 ̂ 1297.

V:,'

• . 1 5 . 7 . 3 6 ' • ;  

t S . 2 . 4 0

7 .3 .2 9
, f . •

i 7 .6 .29  

' 3 .12 .30

1 . 1 1 . 3 7  

• 2 . 9 . 3 7 -  ’ ■

1 . 5 . 3 0

6 . 1 0 . 3 7  

3 . 3 . 4 0  

1 3 . 5 . 2 7  '

, 2 5 . 6 . 3 0 '  

2 0 . 7 . 4 6  "

1 . 3 . 4 5

6 . 1 0 . 4 5  

1 . 7 . 4 9  

2 0 . 3 , 4 6 ;  , 

2 5 . V J . 4 7

26.0.81 S u p 'A 'I .4 .74

27 .3 .0 2  RF-1.4.71

1.0.01 

-do- 

-do- ■

-do- ‘Sup'/I'1 .'4.74 '

-do- ■ ■ • ‘

OFD,< 

kFI • 
/ *  ̂

GCF «  

GCF 

GCF 

aFK 

SAF

-do- Si{.Plcnner-1 ,4 .7 i VFJ

21.1.04̂ ’

1 .8.01

-do- ■ Sup'A'1 .4 .7 5

■(i ' . ^
1.0.01 

6 .0»8> S u p 'B '1 -8.30

1.0.8)

-do- 

-do-

-do- Sr.D'man-1.4*76

y

Cfc

Ô Ch

VV,FJ

uFM

GCF

S/.F

OFDun

OE^

GCF

HFI

OFV

t

•. . , ■ •

• ■ . 2 

s/3hri • . ■ f ■f - .

6 . '
>—. — t — ..i«—4—

1302.
1303. 

............ Ch
1 303..;|

S .K . Tandon. '■ 
M.S: Chaturvedi

■ •t.u..','. ;i
Smt,. Jyoti Dutta

■ 5.3i44  ■. 
13.10^44 

1 . /  
31 .12.4j

-do- Su p 'B '1 .4 .74  • 

1 ,9 .01 .

GIF . >'< 
JFCh' '

1 Hqrs.

1304. Utn.i Rani Sen 
' * t ■ ■ 1 .5 .3 5 ' ' ■1 -do- Hqrs. ...... '■«

i 3q4 : 3asu ' S l .8 .39  ■ .-do- Hqrs.

'1306 . K.iw Nnmbisr 10.12.41 •I.G .Ot OFCh

1307. T .n , Gupta 13 ,1 .40  , 27 .11 .01  Sr.u'man-1.4 .76 OFK

• ' 1300. Narendra Kumar j 11 .10;35 S' KO.OJ- Plannor-2.4.66) Vf j '

1309. Y .K . Chandra 8 .1 .40% -do- Sup'3 '1 '.4 .71 OFCh. ' ' '

1310. K .u . UjGshpande 
. '  ̂ : ^30 .12 .45 -do- ■ -do- *' V

*
OFCh

1311.

1312.

H ,P . Oh-Ttt^chStyya

' e ■’ ■
?.C . Banorjfee

1 .2 .42  

5 .1 .41  'i

9 .9 .31  • Hqrs.

1
1.10..01 Estimater.1 .i|f.67 MSF

1313. H.K. Toriyo 5 .1 2 .4 2 ’ 9.9.0> Sr'.D’man -1 .4 .76 cf-'ch ' ■ . ■ . . ■

1314.- Ail.^iviahajan 1 .5 .42 1.8 .01  Sup 'BM .4>^9 a'xf
1315. B./i. Advani 19,11.37 -do- Su p 'B '1 .4 .85 '

(}
AFK V ■

1316. K .C . Chandra . ■ 1 .7 .33
u

GSF ' '

•  1317. 

1318.

B .U ; Banerjee * 

DiwarV.,Lal

4.»2.4l--'.,>

2 B .12 .30 ’̂ '

V •

1 .8 .81 * ' - '

GSF

GCF

1319. P. Chakraborty .  ̂ 1 .2 .31 ■ 14.12.81 Hqrs. -

ukb/586.

) ' 

i ,

r

t
contd,«ij^

.  t -i *. •
ft ‘
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.5;

• .->i/5hri 

1088 -C .i<,c'Gngu]i;..'i ■

1889 M..".:joshi 

1890^ T.;l.Chhattani 

1891" K.L.Kapoor

1892 Y.N.Molik

1893 K.K.Bose

1894' ' R.K.Chakraborti

5. ■ 6-

. ’ 8.-10.44

• 1 .5 .36  

20 .11 ,38  

' 25 .2.42, ' . 

0 .6 .42  

9 .8 .42  

28 .4 .28

1 3 . 1 1 . 8 4

■ 2 6 . 7 . 8 4 -

2 6 . 7 . 8 4

1 6 3 . 9 . 8 4
V-.

> 6 , 8 . 8 4

5 . ' > 1 . 8 4

Tool M a k e r ( ^ A J
1.4.66 ' ■;

Planne/A .4.67 CFDUN 

OFK

H.Skilled . OFC - 

OFV/ 

d-'VHS/> .4 .72

Sonic.j i 
provis.i

-do-

-do-

-do-

-do-

-do-

-da-

*

1095/ H.H.Ahufta 2 6 .2 ,3 8  ' 26 .7 .84 Sup*B*/1 ,4 ,74 VFJ -do-

1 8 9 \ S.D.Khedkar l.r .41 8 .8 .84 VFJ -do-

1897 B-_L..Viswakarma 14.4.43' 26 .3 ,84 D*mai>/».4.ff4 VFJ -uo-

' .1898 R.M.Vyas 1 .4 .43 9 .8 .84 TracGr/l.,4.71 CFK -do-
1899 H.Dilraj •• ' 6 .6 ,35 26 .7 ,04 i h ' ! " 7 A OFK -do-
1900 ■H.L.Meghjani 26 .6 .30 26 ,7 .84 S u p 'B '/ I .4.74 OFK -do-
1901 C.l.Baggc- 29.2.35, 26 .7 .84 Su ;d ' a '/1 . :.74 O'K -do-

■'-^1902 B.$.Sandhu 20 .5 .38 .'■■U, ' - • 1 V Sup';3'/l.- ,.74 (JFK -do-

1903 Habindra Biswas " 15 ,6 .32
, -do_ 
26 .7 ,84 OFK, -do-

1904 S.D.Vyas 9 .4 .34
1

\

26 ,7 .04 F it t e r 'C '/  ' 
1 .4 ,60

CBK -do-

’ Contd,. , 1 04
/

t04

v> •

1 2

S/Shri '

F. Jeron

I, '
J . A . Siddiquo ’

J ■__teorge" V.er.geSe,

A. A’. K'?le 

19';9 A. P. Harne'.

1910 iL- ? . Salunke

191 r  , Lakshmian aam

1912 J A .  • Gayapfa sad

1913 M. VojkeV,’' \
1 '. . f i ,

1914 . Sbyafnlal ' '

7

1905

1906 

1,0^

1 908

1915 rt.S. Bist

1916

1917

1918

1919

1920 

1921,

Harssinkr.r'Dey 

S. P. Bhattach^Je'e 

P. R. Sarkaf 

M. R. Mista' ' \

A. N . Kapoor 

Kader Nath

1.7.32 

2.1.40 

27.11.42 . 

6.7.43 ■ ■ 

.3 • 3 .'tO 

3.10.41 ' 

1.7.39 

,5.1.29 

’1.7.46 

.1.7.29 

• 30-11-41 

2G.7-.38, 

7.2i41 

1.3.28. 

26.9.3» • 

%.6i,44 

12^i»2T

26 .7 .84

13 .5 .85 

3 .9 .04

30 .7 .84  

30.7.0-4

30 .7 .84

Supr.'B ' 1 .4 .74

D'man 1 . ; .7 4  

D'hi.an 1.-U’60 

—do— —dO—‘ 

Plaiinor 1 .4 .70  

28 .6 .85  . :, ,T .C . 1 .4 .65

" T n . 8 . Q 4 ‘ ‘ ', ?iupr, *B»-1.4.71 ' ■ 

'’ " ’ 3 .9 .84  .b'man 1 .4 .74

t . .i - J
26.7.84-‘ "T u r n e r  'A ' i.4 .60 '

OFK Seniority^,rtovisan

-CFCh. , -dp-,

-do- •

.. Tracer 17 .7 .72-do-

_-do- f'” ’ -do-

■'16.6.80',' Supr. * A 1. 4 , 78
• I

6 .8 .84  ■ '' Sup.'»B* 1.4,^69

V ; 2..7.95- ■ V,.

2 7 .7 '^ 4  ’ , _Supr.i_BVffc^*»fl_.

'■ • ' ’I''- ■ '
•QfK' , .-Vdo-iyi.vc^’T

■ OFDun -do-
y

‘tffDun -do-
. s ̂ *

Cf K • ■. ■ -do<- '

FGK ' - d o - /  ■,

•’ CFBa -doii’ , 

OFCb-ird<S-:w'%v^„
• ■ . . -V > , :r,
,,l..SAE.
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DY rLfiJGISTIi’RED I’OST

No 323/A/DPC 
GOVERNMENT OF INDIA 
miwi^jTry 0? DEFnii::E
ORDNAI-ICE FACTORY BOARD 
10 AUCKLAND ROAD 
CALCUTTA-1

The 1 1 t h  J u n e  1986

To

\

The G e n e r a l  M a n a g e r
A l l  O r d n a n c e  & E q u i p m e n t
F a c t o r i e s ,

Sub ; -  PUBLICATION DFC SELECTION L I S T  OF 
ASSISTANT FOREMAN/STATt T

A c o p y  o f  t h e  c o m b i n e d  s e l e c t i o n  l i s t  f o r  t h e  
f o l l o i v i n g  t r a d e s  p r e p a r e d  b y  t h e  a p p r o p r i a t e  DPC a t  t h i s  Head Q u a r t e r  
i s  f o r w a r d e d  h e r e w i t h .

( i ) A s s t t  F o re m an / S T A ( i i )  Ass-tt Forem an / a T A
(Mech) ( E l e c )

( i i i ) A s s t t  F o r e m a n / s T A X i v )  iSsfe tt  F ore m an / S T A
( C i v i l ) ( C h e m i s t )

( v) A s s t t  F o re m an / S T A
(Met)

T h i s  l i s t  may p l e a s e  b e  shown t o  a l l  c o n c e r n e d .

I n  may a l s o  b e  n o t e d  i n  t h i s  c o n n e c t i o n  t h a t  t h e  p o s t  
o f  A / F  i s  s l e c t i o n  p o s t  and  t h e  s e l e c t i o n  t o  t h i s  a p p o i n t m e n t  h a s  
b e e n  made i n  a c c o r d a n c e  w i t h  t h e  p r i n c i p a l  l a i d  d o w n .  T h e r e f o r e ,  b y  
t h e  G o v t ,  I n c l u s i o n  o f  a n y  i n d i v i d u i i l  i n  t h e  l i s t  d o e s  n®t i t s e l f  

j i a u r ^ f i t e e  p r o m o t i o n  f o r  t h e  i n d i v i d u a l  c o n c e r n e d  a t  p r o m o t i o n  w i l l  
made i n  a c c o r d a n c e  w i t h  t h e  a c t u a l  r e q u i r e m e n t s i ,  I-^/hile t h e  . 

o r d e r s  o f  l i s t i n g  b y  DFC w i l l  b e  t h e  o r d e r  o f  s e n i o r i t y  i n  t h e
a p p r o p r i a t e  g r a d e  on p r o m o t i o n .  I t  may b e  n c c e s s a r y  i n  t h e  e x i g e n c y
o f  s e r v i c e  t o  maJce p r o m o t i o n  o u t  o f  t u r n .  S u c h  p r o m o t i o n  w i l l  h o w e v e r ,
b e  v d t h o u t  e f f e c t  on s e n i o r i t y ,  SC & ST e m p l o y e e s  a s  a v a i l a b l e
h a v e  b e e n  i n c l u d e d  i n  t h e  l i s t  i n  a c c o r d a n c e  w i t h  t h e  e x i s t i n g  G o v t ,  I 
o r d e r s .  ^

2© The r e l e v e n t  DI?C may m e e t  t o  r e v i e w  t h e  l i s t
p e r i o d i c a l l y  a s  n e c e s s a r y .  The p r e s e n t  l i s t  v ; i l l  n o r m a l l y  b e  v a l i d  
u p t o  12 m o n t h s  f r o m  t h e  d a t e  o f  t h e  m e e t i n g  an d  i n  a n y  c a s e  v / i l l  ■ 
n o t  b e  o p e r a t i v e  a f t e r  18  m o n th s  f r o m  t h e  d a t e .

K i n d l y  a c k n o v / l e d g e  r e c e i p t .

C o p y  t o : -
1 . T h e  Add 1  DGOP/or^F 
2 o s e c t i o n -  a /NG& A / E - l  (NG)
3 .  Member JCM L e v e l  I I I  - V F J
4 .  T h e  G e n e r a l  w S e c r e t a r y  CE A I  .NGOs 

A s s o c i a t i o n  -  VFJ

S d / -  X X X X X

( BIT G h o s h )  
SO/D PC

f o r  D . G . O . F ,



l i n c lc i a iir i;  oi: OPfl lettar Ito 323/VDPC Dt 11.6.86
4 ^

r’nM"'TFED sELb'CTION L I 3 T  OF Aoi:3T FORE'HaN FOR TIIc. YEAR 
T 9 8 5 " ' " 0 9 8 6  PREP/vRED DY TIE DEPARTMENTAL PROMOTION 
COMTIITTEE 1 1  B on I Q . 6 . 8 6 .

M e c h a n i c a l

1 .  SK M a k h i j a  2 .  S A r u n g i r e
5 .  PS T a r a f d h a r  6 .  GC B a n e r j e e  
9o I n d e r j e e t  Goon 1 0 . AB D a s s

1 4 .  AK Ba]<cshi
18« M G o p i n a t h a n  , 1 9 •  D a t t a
2 2 o 3S Guin 
2 7 ,  SC Rai 
3 1 o SN Gangoli

13 e PN M e h a t o o
17. BR A r r o r a
21. VB S a x e n a
26. SK R a i
30. SC B a n e r j e e
34o TK ChaJ’c r a b o r t y  35c GL R a i
38. VS I y e r  3 9 .  MP R a i
42c CM S h arm a 43 A B a i s h y a
4 ^  M*P G u p t a  47. RS T e w a r i
5 W  S Ram c h a n d r a n  51 o ML Sharma^
5 4 .  BK R a i  5 5 .  M G h e y o s u d i n  56»
58© R C h a t t o p a d h a y a 5 9 • VN V erm a 6§o 
6 2 o SS MALL

3 .  BR S h a s t r i
7 .  TK M i t r a

1 1 ,  BN D u t t a
1 5 .  KD JOSHI

23o
2 8 .
3 2 .
36o
4 0 .
4 4 .
4 8 ,
5 2 .

GM B a d ^ a r  
GN B a n e r j e e  
SP H a i d a r  
SC K h a n n a  
KS S r i v a s t a i  
BL SI-IARI4A 
HP SINGH 
SN Pd 
NK PAUL 

PN S a h u

4 . BN Biswas
8 . K Dev Nath
12 . Manoranjan Rai
1 6 . JK DEWARE
2©. Bhaskar Gupta
2 4 . SC Khan
2 9 . AK Bhomik
3 3 . AK Gangoli
3 7 . M Pursottam
. 4 1 . SK Adhay

4 5 .  DK RAI 
4 9 .  J P  S a r a v g i  
5 3 .  VP S harm a 
57  AK B h a t t a c h a r j e e  
6 1 *  S w a r o o p  S i n g h

6 0 .  r n '^ h a m i m  
7®. KP SHARMA 
7 4 .  LN S u b i  
7 8 .  ML DIWAN 
82c AK K u t t y  
86 .  G SINGH 
9 0 .  DP G h e s h  
9 4 .  me H a i d a r  
9 8 .  AK M u k e r j e e  
1 0 2 «KC S r i v a t a v a

63^ NK K h u r a n a  6 4 .  SN B h a t t a c h a r j e e 6 5 .  PK SAHI 
6 7  AKJ N a m b i a r  6 8 .  RR S r i v a s t a v a  69. MA Viswan<it:h«in
7 1 .  RAM ROOP 7 2 o M S a r k a r  
7 5 .  R D h a r a m r a J  76 GC D a s s
7 9 .  KS M a ga r  
8 3 .  SK Basil  
8 7 .  SR B h a l l a  
9 1 .  A R o y  
9 5 .  M Bisv/as  
9 9 .  A BSRI

8 0 .  AB DASS 
8 4 .  AK Chowelr i  
88 .  C h a n d r a  Bhan 
9 2 .  KK K a r  
9 6 .  GC j a i n  

1 0 0 .  VN P a n d e y
1 0 3 .  CV G o v i n d a n  1 0 4 .  MP S harm a

7 3 .  T h a k u r  Pd 
7 7 .  fiC R a i
8 1 .  K V a l a p a n  
8 5 .  SL J a m  
8 9 .  SC V i j  
9 3 .  KN DV/IVEDI 

9 7 .  DK C h a t t e r j e e  
I S l .  BK PAUL 
1 0 5 .  BN SAHA

1 0 6 .  AM B a n d o p a d h y a l 0 7 .  SM D u g g a l  1 0 8 .  C h e t  Ram Verma 1 0 9 .  AL l ^ a n g o l i
•  ̂ -I  ̂  ̂ T - i i  t 0 TH/’ Arr I

I I G .  SM M a l h o t r a  
11«. K. M^hdo 
1 1 8 c  BS D i l l o n  
M K .  ‘ L a x r a i p a t i  
IT5. G.Elif

1 3 0 .  BS C h a u d h r i  
1 3 4 .  DC I ' lagnhani

1 1 1 .  RR C h a n d r a n  1 1 2 .  RN ROY
1 1 5 .  AK B a r d h a n  1 1 6 .  MA N s h a r i
1 1 9 .  BN D a t t a  1 2 § .  SN YADAV
12 3  HY S h i r d e r  12 4  RS CONI
1 2 7 .  DK B h a t t a c h a r ^ ^ g

1 3 1  o B R a ja p p a v ;  132

1 1 3 .  VK A g a r w a l  
1 1 7  S u b h a s  C h a n d r a  
1 2 1  SN SAHU 
1 2 5 .  C h a n d e r  S h e k h e r

TK DASS 1 2 9 .  SH AHI'ED 
1 3 3 .  DM DAS

1 3 S l  SK C h a k r a l D o r t y  1 3 6 . K e s a r  S i n g h  1 3 5 .  tJubart® b a s u
■jP DUBEY

1 3 8 .  TK A l a u k h e d a r  1 3 9 .  SN ROY C h o u d r y  1 4 0 ,  Amabs

1 4 2 .  S Naha 1 4 3 .  KG Sharm a
1 4 6 .  DN T r i v e d i  1 4 7 .  SK B a n e r j e e
ISOo SC Ktindu 1 5 1 .  SN B i s w a s
15 4 o  SC DEY 1 5 5 o  A S u d a k a r a n
1 5 8 ,  SK R o y  C h o u d r y  1 5 9 ,  GK P i s o p a t i

1 6 2 .  OP SIMGH 1 6 3 .  P r i t a m  s i n g h
1 6 6 ,  K J  Z o a c h a r i a s  1 6 7  RM M e h t a
1 7 0 ,  r-lL GUPTA 1 7 1 .  DK SliARMA

1 4 4 .  D g M y a i P s i
1 4 1 ,GP M i s r a  

145 AK B a n d o p a d h y a  
148o PK BISWAS 149 SR CHi'JCRABORTY 
152 SK PAITL 153. Bid^^mt K r  S a r k a j
156 R a d h a  k r i s h a n  15 7  ̂N i r m a l  K r  Srivaj
t C O ,  s a h a

160. EN K h e r k a r  161 . OP K h a t r i
164 RK PAlTnY 165 SK  ROY CiiATORY
168 A r u n  K r  G h o sh  169 M-l SINHA 
1312X
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G®vernmGH t . o f  i n  a i  a  
M i n i s t r y  of D e f c t t c e  

V :. OrdQ^riGe- F a c t o r y , , B e i a r d  
, ' 1  ©-A A u c k  l  a n d  Ro ad  - 
. •', CM jCUTTA- 7 Q 0 0 0 1

D a t i  ' ISth . Jun- lase

;V , ' gnh •-, I3f! .CTPieERS - rR01#TI-QW &  fRAHSISRS ■. , ... r- - '

' ■ " ' '  ̂ Thb DGGP/GharmanV’ ©FB has ■'sancti®nei,:t^^^^^ ,

•'■ ,prohi©tion'as , shown in'^he:;^he^'^re;heretO:. _

' V 2. ■ ■ ’ '■ TheAtrorisrer^'which' i e  ;^f pmfe natiur^  ̂have been ordered

.' V 'i n  p\:dDlic interest«. '. ‘Jv.i S.-’, / ' : ‘ r ' - !'■' V- . ■''! ' ' ■ ' ■, •'

‘ T h e  p r o m o t i o n s ' hav.e l:>e.en s a n c t i o n e d  w i t h o u t  a f f e c t  ,on ■ 
iority^Sd^s^ject to ' Q^nfifmation^'t h a t ^ t h e =  i ^ i y i d u a l s  .

' y  r a s e  and t h a t  t h e r e  i S  n o  d ^ 3 t -
'5Ghioritv ana siiBjeex x.̂  . ^
n o t '  envoived , in. any'fiigqiplinary case and; ;th^t; , . ; •
.'^©ut, integrity; ■ ’ ' '• ■ • ■ • ••■ •. ■•■ • '

1'̂
i

•4^ • '■" ■ S \ j b j e c t ; t o . t h e , . a b o y e r - t h e ; i 5 f o m o i t i o n  m U
from -the date sh©nwn. in cl»l :'5 thevanhpc^re^ar^, the date^^^^

-r : "assuniprtion of highet/r^^F&r>sibilitifs at; ^
■• .'which: ever is later; / -f-x:; ' '. A’f' ; V ; *•,

5„ . ■ ', The individu-ais should be^ rfel^dsed from their ̂
, , . .fadtories from a d.^te'in which, a way that they are in p0siti&n

in ..the-factory as shown in c o l '3 s® that they .can''asstaine charge 
\:.. ■©£ the p®st to which .they. are prempted bn the d^te.*. , - ' ; .
•' '■■■ _ '' .,. ■ ' ■ ■ • . ■ ’ ' • . ' •

. - 5 ,  T h e  i n e i i y i d u a l s  s h o u l d  b e  . s u i t a b l y  i n f o r m e d  o f  h i s  t r a n s ~
f e r s  an d  prornoti© n i m m e d i a t e l y  ©n r e c e i p t  o f  t h i s  o r d e r * , , . Any  

' ■ ' r e p r e s e n t a t i o n  r e g a r d i n g  t h e - s . U b j e c t  m a t t e r  h e r e  ®f s h o u l d  b p  f o r  
' v a i I d  r e a s o n  arid i t  s h o u l d ' b e  s u b m i t t e d  i n  . w r i t i n g . . ' t ^  , t h e  G e n e r a l

;■■.■. . ‘ Man^iger w i t h i p  7 .d a y s  ‘f r ^ m - t h e '  r e c e i p t  srf .■ b y  ; t h e  . , i n , d i v i f . u a l s  and 
. . . d t  • s h o u l d ,  be '  f o r w a r d e d ’’, a l o n g w i t h  t h e  c©mme.nt/rec<wimend^tipn o f

J ;,', t h 6  G M :in  'the^ p r e s c r i b e d  p r o f o r m a  I n d i c a t i n g  . s p e c i f i c d i l y  ‘.‘ Y e s  “
'•'■ ; or '. against c©l 9 .' there ©f (copy/enclVsed f.6r ready referfrnj

■ ■ j-i: so as t® reach this office'n®t later .j7 days, thereaftefo ■ *

. 7,- , In case t h e r e 'is.,.n© svich representatii^n ' ^d/or the.''
V .individuals do not move .as ;©rder'ê d* th.ey will; be deemed t® have..

; .. apted t® forg© the promotion and- are li^jl^. for• fe&nseqiiences in,
;■ , term of this office'letter no-Q39 (6)/a/A ,dt 826 .

; ■;■ >■'■'. :. ' •.■■;■ -'.V̂ ■' ■ ‘  ̂’• )• " • i-' ■ ■■
8 * ' ' D r a f t -  DO P t “, i i l / j © i h i n g .  r e p o r t  r e g a r d i n g - ' t h e .  t r ' a n s f e r s

■. , t'

u* JLirarT; UU V, J.cyc>,i.i.txi4y 'V-iic;. v,-i.
promotions may 'bs subjnitte<3 t© this of fice in. due course, ''V;

V';.'  ̂ ; . V ' v - ’ - ‘Z' ' '. ■'■■■
9; '• The individuals sho'viiGi. exeircise'"tlVe'.©??tion for the lay. I

• f ixatiojn as prSviVled'in'DP''& AR OM No 7/l/6©-Estt (p-1) dt 26i,'9«8l
• . w l  Tvi i *s>-k4~K ‘ ^ x :  ̂  — r* ___I J  ' - I, / ob.e month of ̂ their •astei'#£.proniot,i©rii

• ' 'vi' ĥe! promotion in respect <̂ f individulas who
' •' •■ ' ih .disciollnrirv nAma/r'n'iir-h:

I •.  \ » : i  '  ^  X j ________________________________ ^

\ \ -C^^.s/cotArt*'case or*...whose'proceedings are in ’tr
■ - sub judice.©r.against>whorti disciplinary 'action .have .been cornpl

I " '. ® ;̂^^^ho^are, a^ardec  ̂ a.penalty resulting ■ from  ̂any ■disciplinary^ ca;
I ' ■ttepenalty period'on'them 'is,in cufrehcy,- should'not'given.
I. , . effect to*:*, in such cases a ;z?ef erence should'be. ^ade 'to this
» ' . ;. - ofta.ce for'further order, in .this recfard-. '. •

W J -  v ^ a .  V .  o  i  i W /  ,  J

'further order, in .this regard*. '

' r y  m m '



■  ̂ ■ - /'•' ’,■■ ’' ■ ,' ■' ■ • ^"'. ■ ‘r..’ ;:'
'■ s W -  ■ \y,-. ̂ ' V - ' '  'y■ ■■•■ ••> ■.■.;'■ ' ” ■ ̂

11*., It Should’be' note^.:by:'tiie'xMi3;Wuals-who^^^■‘r^^

'' '• V  Jta^on  /locally ;that ’:.transfered
■■;■ ■ ■ existing grade^at a, ^ater/ji‘̂ td,flri;;.:the.: j

'■ ■ ' ■■ ■ara"'^iibj^ct ..;
■  ̂  ̂ ^./'p^^ifistVres.eryatiehyin^^ |

• , sc/s r ^d,. also^-the-,'d&cisiqn bn. N%pur ^ ' b e i e h ' C o u r t ; ' - .  I
.•  ̂ reg^x.ing interse-seriicbrity ;\of' Mrect ^recrtilte jandV '̂r©niatef?s^  ̂iiT'M = i

■-• • ‘ i?'*U4. ■ ProinoUon ; are fubiect.^t© the'decision ®f:\tbe Allah'aba.?'''>.0
' V7rit petiti©n •■ ari(a--thi,s„. conditi^S ..sh®ul<a.. be! brought'•:••' |

• ^  9^^; al^-^Qtifieii. ifi-:the..Fv©v-I>tvilr-cohve^^ J
promotion, . ^

' " ' '  ' a fe ^ a i^ is t r ^ e r a U  '

■ '■' ■ ■' . ■ •• • ■ ■ '''- ‘'-'’'■■y- A ly':•-'
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‘ r>. ■ ' OFB lottnr No 326 5/AF/A/NG d

SL Ilsfip/Design Traiisfer to Ptoinotion to Effective Remarks
. ■ No , & F^ictory date of.

1 promotion * ■

 ̂ lo SK f-lAICMIJ/\ SAF SAF Oftg A/P(Mech) 30,6,86 Against
• « existing

vacajTcy
2, S A GIRI SAF SAP II „ II

3. d r s a s t r i AI'K AFK tf II II
4. BM DISWAS GSF GSF ri It I ' **' \
5o PS DI-mR RFI ■ RFI II It

6* g ^(bansrji:e RFI ■ RFI II II II
7. TK r-IITRA GSP GSF II II II
8. ■K. D E V N A T H ' HQRs OP Ambajhari II . 1* . II
9o ItJDERJEET GAON OFC OPTO D.D. II ■ / ' II II

# 1 0 . A3 DAS G3F GSF It 11 II
^  11, BN DATTA MSF MSF II II 11

12, Manoranjan Dey GSP GSF II M tl
13 c PH I'EIITO GSF GSF II II II

. 14-4... AK d;\kshi OFDC OFDC II >1 II
i5or KD JOSHI HEF HEF II II H
16. JK DSVAN A EK PFB II l»  ̂ <*
17. BR ARORA GCF OF rPRASI II > II
18. N GOFI NATHAN HVF HVP It II . II
19. NL DATTA GSF ' GSF II II '■ »»
200 BH/\SKSR GUP PA VFJ VPd II • 1 II
21. VB s a :ceana OFAJ OFAJ II II \ II
22. S3 GUIN • RFI RFI II II II
23. SD SHUKLû i OEFG OEPC . M II It

24. GH BANDmR AFK AFK II 8 "** II
25o SULEMAN CmCA RFI RFI . >1 II II
26. SK ROY MSP MSP It II It
27. aC ROY GSF GSF *< II If

A  28« GN DANERJEE p' • • ■ GSP II II II
•  29]., BHOMIC RFI 0FPM II II II

3 ^ SC BANERJIiE RFI RFI II II tl
31. 8N GANGOLI MSF MSF II It II
32. SP Haidar RFI RFI II II M
33 o AK GANGOLI RFI OFPM •1 II \ II
34. TK CH.\KRAI3CRTY OFDC ' OPDC II II If
35.GL DEY RFI RFI II II II
36. SC KHANNA OFC OFC II ii M
37. .11 PURUSOTTAI-mN FAJ FAJ If II II
38. VS lYYER GCI GCI It M II
39. NP ROY FGK FGK II II II
40. KL SRIVASTAVA FGK OF TO DUN T| M M
41. SK AELLYAY RFR . RFR II II II
42. CM SmRI-lA OFAS OFAS I? llô/O II
43. AK I3AISYA GSF GSP II It II
44. BL SHMU'J/\ FGK FGK II Tl If
45. DK ROY v m VFJ II II ri
46. MP GUFTA OFK OFK- tl II II
47. RS' TEVIARI OFK OFI II (I 11
48. HP SIMGH VFJ VFJ II It

m . JP Ŝ Ĵ .7̂ VAGI VFJ OFK M II It
S . T . O
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NG OFFICERS-  PROMOTION & TRANSFERS

T h e  DGOF/Chairman^ OFB h a s  s a n c t i o n e d  t h e  t r a n s f e r  and 
p r o m o t i o n  a s  shonv^n i n  t h e  a n n e x u r e  h e r e t o .

2 .  T h e  t r a n s f e r  v/hich a r e  o f  pmt n a t u r e  h a v e  b e e n  o r d e r e d  i n
p u b l i c  i n t e r e s t ,

3* The p r o m o t i o n s  h a v e  b e e n  s a n c t i o n e d  w i t h o u t  a f f e c t  on
s e n i o r i t y  and s u b j e c t  t o  c o n f i r m a t i o n  t h a t  t h e  i n d i v i d u l a s  a r e  n o t  
e n v o l v e d  i n  a n y  d i s c i p l i n a r y  c a s e  and t h a t  t h e r e ! ;  i s  no d o u b t  
■about i n t e g r i t y *

4c S u b j e c t  t o  t h e  a b o v e /  t h e  p r o m o t i o n  v r i l l  t a k e  e f f e c t  f r o m
3 0 c 9 * b 6  o r  t h e  d a t e  o f  a s s u m p t i o n  o f  h i g h e r  r e s p n s i b i l i t i e s  a t  t h e  
F y s  o f  p o s t i n g  w l i i c h  e v e r  i s  l a t e r ®

The i n d  i v i d u a l s  s h o u l d  b e  s u i t a b l y  i n f o r m e d  o f  h i s  t r a n s - .  
f e r s  and p r o m o t i o n  i m m e d i a t e l y  on  r e c e i p t  o f  t h i s  o r d e r .  A n y  
r e p r e s e n t a t i o n  r e g a r d i n g  t h e  s i A b j e c t  m a t t e r  h e r e  o f  s h o u l d  b e  f o r  
v a i l d  r e a s o n  and i t  s h o u l d  b e  s u b m i t t e d  i n  v ; r i t i n g  t o  t h e  G e n e r a l  
M a n a g e r  v / i t h i n  7 d a y s  f r o m  t h e  r e c e i p t  b y  t h e  i n d i v i d u a l s  and i t  
s h o u l d  b e  f o r v / a r d e d  a l o n g v / i t h  t h e  c o m m e n t / r e c o m m e n d a t i o n  dsf t h e  
GM i n  t h e  p r e s c r i b e d  p r o f o r m a  i n d i c a t i n g  s p e c i f i c a l l y  " Y e s "  o r  ' 'No" 
f e g a i n s t  c o l  9 t h e r e  o f  (C o p y  e n c l o s e d  f o r  r e a d y  r e f e r e n c e )  s o  a s  
t o  r e a c h  t h i s  o f f i c e  n o t  l a t e r  7 d a y s  t h e r e a f t e r ,

5 ,  D r a f t  DO P t  I l / j o i n i n g  r e p o r t  r e ^ « i r d i n g  t h e  t r a n s f e r s  and
p r o m o t i o n s  may b e  s u b m i t t e d  t o  t h i s  e f f e c t  i n  d u e  c o u r s e ,

The i n d i v i d u l a s  s h o u l d  e x e r c i s e  t h e  o n t i o n  f o r  t h ^  p a y  
f i x a t i o n  a s  p r o v i d e d  i n  DP & AR GM No 7 / l / 8 0 - E s t t  ( p - 1 )  d t  81

j v a t l l i n  o n e  m onth  o f  t h e i r  d a t e  o f  p r o m o t i o n ,

8 ,^ .. The p r o m o t i o n  i n  r e s p e c t  o f  i n d i v i d u a l s  who a r e  i n v o l v e d  i n : ,  
d i o C i j ^ ; l i n a r y  c a s e / c o u r t  c a s e  o r  v ; h o s e - p r o c e e d i n g s  a r e  i n  t r a i n  
s u o  j u d i c e  o r  a g a i n s t  whom d i s c i p l i n a r y ,  a c t i o n  h a v e  b e e n  c " m ' l « t e d  
o r  who a r e  a w a r d e d  a p e n a l t y  r e s u l t i n g  f r o m  a n y  d i s c i p l i n a r y ' c a s e '  
and t h e  p e n a l t y  p - . r i o d  on them i s  i n  c u r r e n c y ,  s h o u l d  n o t  g i v e n  
e f f e c t  tOo In  s u c h  c a s e s  & r e f e r r . n c e  s h o u l d  b e  made t o  t h i s  
o f f I C C  f o r  f u r t h e r  o r d e r  i n  t h i s  r e g a r d .

■9 o I t  s h - u l d  b e  n o t e d  b y  t h e  i n ' U v i d u a l s  wlio a r e  promn-i e-i i n
Lhe same s t a t i o n  l o c a l l y  t h a t  t h e y  w i l l  b e  l i a b l e  t o  b e  t r a n s f e r r e d  

^he e x i s t i n g  g r a u e  a t  a l a t e r  d a t e  i n  t h e  e x e g e n c i e s  o f  s e r v i c e .

IQ* The  p r o m o t i o n s  e r e  s u b j e c t  t o  t h e  d e c i s i o n  o f  t h e  
ou p re m e  C o u r t  on t h e  w r i t  p e t i t i o n  f i l e d  a g a i n s t  r e s e r v a t i o n  i n  
p r o m o t i o n ^ f o r  Sc:/ST a n -  th.e. d e . C i s i o n  on  N a g p u r  b e c h  o f  Bombay-
H i g h  C o u r t  r e g a r d i n g  i n e r s e - s e n i o r i t y  o f  d i r e c t  r e c r u i t s  and 
p r o m o t e e s .  T h i s  c o n d i t i o n  s h o u l d  b e  n o t i f i e d  t o  t h e  i n d i v i d u l a s  and 
a l s o  FO P t  II c o n v e y i n g  t h e  p r o m ® ti o n «

■ C o n t d . . , P / 2



11. T h e  promotion a r e  subject to the decision o t  t h e  Allahabad
n i g h t  C o u r t  o n  a v ; r i t  p e t i t i o n  and this c o n d i t i o n ^ s h o u l d  b e  
brought t o  t h e  i n d i v i d u l a s  and a l s o  n o t i f i e d  i n  1 , 0 .  I-t I I
c o n v e y i n g  t h e  p r o m : ) t i o n o

12« The  p r o m o t i o n  b e i n g  o r d e r e d  h e r e v o i t h  a r e  a g a i n s t
o v e r a l l  v a c a n c i e s ®

Sci/—
(^K BIIAVJMICK)

DY d i r :;.'c t e /  ng 
f o r  DGOF

C o p y  t o

GMs,

i)

, A 1 1  F a c t o r i e s  , 
and  a l l  c o n c v e r n e d .

/ ia s / i /8  /

-4: - ■-<;
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Nd ."

_NhmG;.j Da ̂ i Q n a t  n _on,d 
f a c t a r y . ^

r T r a n a f o r ' i  ... ... —
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P t  om_3jb i £  n 
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S h r i  U . K .  H a l d o r .  
C H - ^ Q c h )  UFJ

M B i s u a s
C H - l C r i s c h )  0  F Dun OPTO DUN

' DFFg'. A F ( f1; 

- d o -

3 . G . C .  3 a i n
C H - I ( r i o c h )  0 F Dun

0 'J C

:‘ ; ; ^; Jp§Tg' ; punV; ^
r  ; ■

, . , ; - d o -

4 . O. R.  C h a f t o r j o o  
CH4 l ( n o c h )  0 FA3 0FA3 - d o -

5 . A . I<« - Mu k h G r j o a  ' 
, C H - I ( n 0 ch),  GCF , . .... . KKK DFA3 .

; .-t . .O'-  ̂ " ■'
. , - d o -• . ' . '

6 .  . ■ 

<

A.  ' B o r i  
C H - i ( n a c h ) G C F ' g c f . . >-*do- ,

U. N,  P a n d o y
C H - l ( n G c h )  OFC , _  / OPTO Dun . . .. ; f- r • ■ 1 I

• . - d o -

8 . B . k V  P a u l  ’ C Ha l  : ;:  r ' ,  
: (P1t3,ch); .  ' AFKrvr^ : . h ' :.OFU: : 1! T . . y - d o - - ' ’

9 , . K .  C . S r i v a s t a b o
OF. Dun ' '  . , , . OPTp D u a . . . , - d o -

1 G.
' *, ■ i' 

C . U ,  G o v i n d a n
C H - I ( n a c h 3  CFA CFA . - . - d O -

A

N . P .  S h a r m a  
C H - r ( n o d h )  ^OFn'

•

OPTO Dun - d o -

12^ B . N . "  S a h a
CH- I  (n;3 c h )  AFK- AFK - d o -

1 3 . ' A . n ,  B a n d o p a d h y a y  
C H - l ( M a c h ) .  o r i T . OF I t a r a i - d o -

1 4 ,. S. ' H.  D u g g a l ,
CH- I  'n.3 c h )  V F 3 'j . OPTO Dun

r

-do-<  ,

1 5 , C h o t r a m  Uorma C H- I  
( n a c h )  GIF 3 ’ GI F . - d o -

1 6 .
t

A , L .  G a n g u l y  
C H - l ( M o c h )  GCF- OF I t a r s i - d o -

1 7 . C . n .  H a l h o t r a  
C H - I ( n o c h )  OFK OFK - d o -

1 8 . R. R,  C h a n d r a n  
C H - I ( n o c h )  HEP OF Dohu R o a d► - d o -

* • • »  *  2 / —



W  V, 
1-, . 
41. .

42i'

'̂5..

44.. 

.^5

47.

40.

49.

50.

51.

52. 

^ ^ 5 3 .

54

55.

-:3

5^.

57.

58.

59.

60.

61. 

62. 

63,

S/5 hr i , , ' /--r-
\1G Monghani C/RI (Rjchj/S^P

'3 _

SAF
!

i ’ '

■ 'Skehakfiiborby -do- /QFB 

Kash.ar Singh /SAF

Sibobrato Bo.su. -do- /OSF

-do- /G5F

-do- /GSF

1 .1

• Offg. AF (riGch)
M.' . . . .Pr

ore  ̂ -do-

Tnpos Kr 
Tnlukdar

3N Roy- 
Choudhury

Ambar Bandop- 

adhyny*

CP Hishro

S NdHq

KG Shnrma

Damodar Singh

-do- /OFKot

—do— • /GCF .. 

-do- /GSF 

-do- /SAF 

-do- /OFK

AK Bandopndhyny -do- /GCF 

DN Iriujdi -do- /OFC

PK Bisuas

Santi Hanjan 
Chokraborty

Subal Chandra 
Kundu

Sambhu Nath 
Bisuas

-do- /OFA- 

-do- /.-iFI

-do- /RFI

-do- /^FI

SK Paul -do- /'^rr

Bidyut K r .  3ark ar-d'j- /RFI

Sudhur Ch.Day -da- • /"^fl

A Sudhakaran -do- •

Radha Krishna Saha=' /rifl

Nirmal Kr. -do- /VF:
Srivastav/a

SAF-";: -do-‘ '

.flfPd;.i‘ -do-..

:i • -do- ,
' C ; r ' . i '

:: -rO' ' -'i
:i -do- .

•

. GFKat. .. .r -do-.

CP'it.; -do-"

GSF-,' : ■ -do-,'

OPTO.. ' . . -do- .

ofk ' ‘ -do

. ' . t' ■ ■ 
OFKat ■ -do-

OPTO’ '̂ ■. '' -do-

■OFA--’ ' -do-.

RFI -do-

, RFI , ........ -do-
«

.'f.I ■ -do-

- RFI:,; ' . -do-

/ ,!
-do-

OFT ■ ;  ̂ v': -do-

:!^f p m ' ;*■;- -do-

• OFT . . -do-

UF3 • 

•1

-do-

i



2aiie notice that tke court will be moved' by the order
signed nn ,___  the day ;91
at lOiSO <-^clock in t h e f c T ^ o n  or so soon these after the 
n o t i c e d  on their occ<3S ? i o n  c a n  be heard-^

th-a obj-jct of tneraotipn is hei*eby indicated by

S- O. (j)liPii^p«it
put up before H on’ble

Court for ordeis j
k 'w i

D.R. I  '

applicant/Appallant

|lê  po ndants/De f ant i al

A.copy of the Application is enclosed herewith* The further 
notice thai meanwhile this court has been pleased to pass 
that foiiowihg orders •

of ™ 1 9 9  I

Signatur

Advocate of petitioner 

Appli cant/Appallant 

or

Petiision/Defandent in not

AdvQcate on record for the opposite party 

Hespondent/Defendant*

/

■?>
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IN THE CEMTRAL OTIHISTRATIVE TR33DDIAL, 

AI-I.AFIABAD BBHCH.

f

Misc. Asnendment Application 1991,

II

Registration <3»A# No. 1183 of 1987.

Babu M  Others................. ......... Applicants^

Versus

Union of India & Others............. Respondents.

Before the Honourable Vice Chairman and 

his Gosnpanion Members of the aforesaid Tribunal.

humble application of the applicants 

most respectfully showeth.

(1) That the applicants have filed the present 

ease seeking a direction against the respondents 

to refix the seniority of the applications in the 

cadre of Chargeman Grade-I, tailing into consi^ 

deration the seniority positions of the applicsaits 

in the Feeder cadre of Chargeman Grade-II and 

accordingly, to refix/rectify the seniority list 

piblished by the Ordnance Factory Board on 12-5-36.



(2)

The applicants have also sought a direction to 

the respondents to grant due promotions to the 

applicants as Assistsait Foreman^ tailing into 

ccffisideration the correct seniority of the 

applicants.

A

(2) That the applicants ii!«re initially 

appointed under the Organisation of the Director 

General of Inspections <DGI), now called Director 

General of Quality Assurance iDGQA) and ^ere 

promoted from Supervisor Grade-Ill to Supervisor 

Grade-II and thereafter as Chargenan Grade»Il,
f

awing the period IWa to 1977. a e y  «ere aibse-

quently promoted as Chargeiaan Grade~1 under the 

M I  Organisation, vide Orders passed in January,

1981. The applicants were subsequently transferred 

frcan the DGI Organisation to the M OF Organisation 

in October, 1984, consequent upon the recommendations 

of the Ba^yadh^aksh Comittee for tra n s^^  of the 

St ate/Inter-Stage Inspection responsible from the 

DGI to the BGOP Organisation. Though there laere 

instructions to the effect that the option of the 

employees to be transferred should be taken,t® the 

respondents had arbitrarily transferred the persons



1

'A

in a pick and chose manner and the applicants 

were forced to be transferred to the BGOF 

Grganisation from the BGI Organisation* Under 

Article 26 , the legitimate claims and

expectations of the individuals so transferred 

in pifelic interest owght to have been preserved*

(3) That on account of the «rcmg policy 

adopted by the respondents In the matter of 

reckoning seniority of the cadre of Chargeman 

Grade-I without taMng into consideration the 

seniority of Chargeaan Grade-II, the applicants 

#10 Were niach more seniors and ^ere transferred 

from the DGI Organisation were condeinned to junior 

positions compared to the junior employees of the 

BGOF Organisation. Thereby, the legitimate claims 

and expectations of the applicants ^ere unduly 

jeopardised on account of the transfer of the 

applicants from the BGI to the BGOB’ Organisation 

and those employees of the DGI «ho ^ere not 

subjected to transfer and ^ere aaich junior t© 

the applicants got further promotions xshich the

applicants could not get in the DGiJF Qrggffiisation. 

The applicants have thus been subjected to undue

(3)



(4)

loss in the aatter of seniority, prmotion etc 

for no fault on their part and being aggrieved, 

the applicants have filed the present case.

(4) That the applicants had also taken

up the plea in the application that their treffisfer 

Y  from the m i  Organisation to the DGOF Organisation

¥as illegd. and arbitrary and the applicants 

having not been asked to give options as ^as 

required, the transfer ^as bad and the saae had 

mndaly harmed the apiaicants for no faiat on

their part*

(5 ) That the applicants have also taksi mp 

the plea that the Juniors of the applicants #)o 

were left over in the UGI Cirganisation, have got 

fmrtber promotion©«

(6 ) That in the eases of certain ©nployees/J^ 

io-e^ similarly placed as the applicants, a case «as

filed before the C.A.T. Jabalpur Bench as O.iU 

No. 436 Of 19871 B.L, Patel and others, Applicants 

Vs. Union of India and others, respondents,



-

<5)

wherein the appllcs®.ts of the said case had 

sought the relief that they be reverted to their 

c. parent Organisation, since they stood to lose

their seniority, chances of promotion etc.  ̂ on 

account of their transfer and since the transfer 

T«as effected without seeking option or written 

consent, the appiicants «ere entitled to be 

reverted back to their parent Organisation, The 

said case was decided by the Jabalpur Bmch of 

the vide judgement dated 11«S-198©. The

true copy of the judgment dated 11»8-1989 passed

j ? by the C. Jabalpur B®jeh, in the case B, L.
i-'' . ' ,

Patel and others Vs* Union of India aid others, 

AINEXUBE M «1  is annexed herewith as Jnneacure M"»l» The

applications/representations submitted by the 

applicsffits in the matter, consequent upoa sh  

the said judgement, are annexed herewith as

MEXOEEA M-g Annexures AA->2« kk-3. M "4  and AA»5 respectively.

- to M-6 - ■

I

(7) That after the applicants case to
t ^

know of the said judgment, they moved applications 

to the respondents seeking their transfer back to 

the parent Organisation, just as in the case of 

applicants of the ease B. L. Patel and others Vs.



X

V

(6)

Unlcai of India Others. The applicants had 

prayed that the saJae b ^e fit s  vjhieb were given to 

Similarly jaacei eapiciyees, should be granted to 

the applicants also.

(S) That even thoa^ more than six months 

have passed since the sa-bmission̂  ̂cf the represent- 

ations, the respondents have not passed m y  carders 

and hence the applicants are constrained to seek 

a relief in the matter by way of alternative relief 

in the present case and since the relevant pleadings 

have alrea<iy been taken in the present ease and 

the alternative relief being sought is based on a 

^udgaent of a Bench of this Tribunal, it would be 

proper, expedient and in the interest of justice • 

that the applicants seek the alternative relief 

by appropriate amendsients in the present application 

under Section 19 of the Administrative Tribunals 

Act, 1985.

(9) That the proposed agaendiaents will be

consistent with the pleadings already made and are 

not inconsistent with the original stand of the 

applicants. The amendsients have becoae necessary,



i 7 )

In vie^ of the intervening happenings and an 

altemative relief can be adied in the present 

case, under the circmmstanoes, by way of amendment 

of the application and hence to is application.

F R- A I  E B.

It is, therefore, prayed that the original 

application mider section l© of the Adninistrative 

Tribimals Act, 1986, be kindly allo^^ed to be 

amended as given belo%?.

mOPOSED AMEieMEMTS

(1) That in the end of the listing para-s, 

after sub-para 16 of para 6 , it be added as follows*

**<17) That some employees \to m v Q  similarly
/

placed as the applicant^ who «ere originally 

employed tinder the DGI and were subjected to 

transfer to the DGOF^ just as the applicants 

as a resit of the recommendations of the 

Eajyadhyaksh Committee, withou.t obtaining 

options justs as in the cases of the 

applicants, had ft o d  a case before the



V

(8)

Jabalpur Bench ©f the Central Adrainistrative 

Tribanai, stating that consequent upon their 

transfer from the BGI to the DGOF, their 

legitimate claiias and expectations in the 

matter of promotions, seniority, etc have 

not heen preserved and that they had to suffer 

thereby and also, that since options w ie  not

taken from them for such transfer, vJbich was
1

effected in a ‘pick and chose* manner, the 

said enployees sought their transfer back to 

their parent Organisation, ^here their juniors 

had got further promotions, fhe said case was 

decided by the G .A .T ,, Jabalpur Bench on 11-8-89, 

directing the respondents to transfer the 

applicants of the said case to their parent 

Organisation and the transfer of the said 

applicants from the 0GI Organisation to the 

OGOF Organisation was struck dom. The appli­

cants cane to know of the said jmdgmeiat in the 

middle of the year 1990 and obtained copy of 

the san» in October, 1990 and thereafter the 

^piccaWts submitted identisQ. representations 

dated 10-10-1990, seeking the relief that they 

be also transferred back to the BG2 Organisation*



C9)

•The true copy of the judgment dtated
-  \

M E X W  A-8 is amiBxea herewith as M nem vs k.R and tlie

the representations of the applicmts Ho. 1,

2. 3, & 4 are annexed herewith as ABB£aa:gS_A:^l 

A-10, 1-11 ̂  A-12 respectively.

^  (IS) 5 5 5 since the applicants are similarly

laaced as the applicants of the above mentioned 

case 0,4. No. 436 of 1987, namely, B.L. Patel 

and Others ¥s. Union of India and Others, 

decided by the Jabalpur Bench of the C*A.T*

and Since the respondents have duly transferred
/

 ̂ s^pplicants of the said case ’̂ith their

original seniority and other benefits of
I

promotion, seniority etc, in the parent 

Organisation, the applicants are also entitled 

to the benefits of the said judgment and the 

respondents are liable to grant such bbefits  

to the applicants aisoc By not granting such

I

benefits as have been given to sl^nilarly placed 

employees ^ho had filed the case lo. 436 of

I • , •

19S7, B»Lc Patel and Others ¥s« Union of India 

and Others, decided by tijfe labaipwr Bench of 

this Tribunal, discrimination violative of
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Aptieles 14 and 16 of th© Constitution of 

India is being practised against the applicants*

(19) That the transfer of the applicants 

froia the 1)GI to the DGOF Organisation without 

seeking options and ii«itho^t ensuring aaid 

safeguarding the legitiiaate claims and 

expectations of the applicants in the matter 

of seniority and proiaotions etc*, is liable 

to be struck dom and the respondents are 

liable to be directed to transfer the appli­

cants back to their parent Orgmisation of 

B&I and to restore the original seniority and 

consequent promotion and other benefits, 

accruing thereby end the appiicsBits are seeking 

such relief by m y  of an alternative relief In 

the present application."

(20) That in the end of paragraph 9, an 

additional/alternative relief be added as 

as folloTi?ss»

” (3) fee transfers of the applicants from 

the ISi Organisation to the DGOF



\

(11)

Organisation without tailing options, as vas 

required and without ensuring safeguarding 

the legitimate claims and expectations in the 

mtter of seniority, prO-^otlon etc, be struck 

down and the respondents be directed to transfer 

the applicants back to the parent Organisation, 

that is , the DGI ixim called BGQ4) Organisation^ 

restoring the original seniority and granting 

tlie benefits of proraotions etc, accruing 

thereby.

APPl.ICiiTS

1-

2-

I

4 .  ' ■

flRglgATIORt

We, Babu Lai, Hasi Eunwar Singh, Narsingh

Bahadur Saxena and P.K. Sarkar, applicants, do 

verify that the contents of the above aamdmmts 

are partly true to our personal knowledge and 

partly true on the basis of legal ads? ice received.

ferified on^/^^day of Ho'^feaber, 19S1, at

Kanpur.

ADVOCATB, 3-  

panpur.
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CEjOyyc/J. AD1..INISTRAT1VE TKlbUV.\L. JADAl^O., Fn-rr^-.t...

0 ;a ;  436 OF in>n

B»L.Patal & oti'.ers

Versus 

Union of Incia U othsrs 

COtwtELr 

fihri P.S.Nair 

Shru B.K,Kewat

CO'-.M!:'

Hon’ble ahri a.K.jj.Chib 

Kon'ble Shri K#li, iQiare

’••• xilE. APPLiC.-'l-li'

ej.: TiiL

•••• ■ Vice ChairiTiun 
••• Menoor (j)

J U D n M 1> M T 

(Delivered on this the 11th day of Au.just, I9ti9)

****

The applicants v;l‘.o wereocifinally v.-orJcing as' 

Chargeina^rods II under the Di^ctor General of 

- iH s^tio n  in the Gun Carriage Factory, Jabalpur have 

filed this petition againat the orcer d ^ e d  2 0 ,7 .l9o7 ' 

of the General Manager, c'.c.P. Jabalpur trani.fcrring 

tlieni to the Ordhacce Factor/. They contend that as 

a result of this their proniotion pro-pccts liivc.- been 

affected which they would have availed in ti;;-.ir paxxnt 

orjanisction and this c.ian.je has been detrir.-ontal to 

their service condition er.d tnis has-been done-contrary, 

to the instructions contained in letter tio.l(321) 02/D  

(Inspection) dated* 28.11.198-3 (Annc-xure-A) eccorciiny to 

Which it was neces: ary to take the o^^tiuns froir. t;ie ■ 

staff to be transferred^ / ■



•• •)

■

2 ,  I n  t n e l r  r e t x i r n  d a te id  1 0 , 4 . 1 9 0 3  t h e  r e s p o n d o n t s

h a v e  t a k e n  t h o  p l e a  t h a t  n o  d e p a r t m e n t a l  a p p e a l  h a d  

b e e n  i l l ' - d  a j a l n u t  t h e  lin i^uyn«cl uTid t : ; e  p e t i t i o n

e h o u ld  b e  d is m is s a d  o n  t h a t T  v^round b e s id e s  t h a t  o f  

l i m i t a t i o n -  a s  t h e .  im p u .^ n a d ’ q r d G r s  are o f  , 2 0 , 1 1 , 1 9 3 3  

e n d  I S , 1 0 , 1 9 8 4 ,  T h e  rG s p o n d e n t j;  h a v o  s t a t e d  t h a t  t h i s  

t r a n s f e r  ;.s I n  p u r c u a p c u  b f  an  L x p e r t  C o ra n it te u v ’ r, .

■ r e c o rm n e n d a t id n  and  m ade i n  t h e  p u b l i c  i n t c r c c t  a n d ,  

t h e r e f o r e , '  c a n n o t  b e  c h a l l e n g e d ,  ''llie  r e s p o n d e n t s  

h a v e  n o t  r a i s e d  a n y  o t h e r  p o i n t s .

-2- .

3 , I n  t . . e i r  r e j o i n d e r  c b t c d  1 2 , 7 , 1 9 8 0  t h e

" petitioners have stated ' that tr.ey wore servin j with the 

Director General of Inspection Organisation as Char. '̂oman 

G r a d e  I I  'a n d  were transferred to Director Cenoral * 

Ordnance Factories orjanisation without obtaining 

their consent on a  pick and choose  policy, in thbir 

parent ostablishr^ent tiiey v;ere due for promotion as 

Chargeman Crade-I v?hich promotional cr.ancc'S t;:ey have 

lost. I n  thQ DwOF orjanlcation tliey have also bscomei 

Junior In the grade although in tha matter of overall 

seniority th^y aro senior to the serving Char.jen.an '

Grade I  in U60P organisation. There were also 

vacancies in the d::OP organii^ation, Jn'the one har^ 

the Director -General of Inspection-is tranEferrinj M s  

employees to DviQP ana at the ceme tir.e indirectinj 

new hands,

■I • i-

0

&
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f a i l u r e  t o  f i l e  d e p a r tm e n ta l  ap p ea l t h e /  c o n te n d  t h a t  '

, th e y  had  f i l e d  r e p r e c e n tu t l c n s  w^iich w ere  f i n a l l v  

d e c id e d  o n ly  on 2 0 ,7 .ISO ? and th e  p r e c c n t  a p p l i c a t i o n  f.^s 

b e e n  f i l e d  b e f o r e  t h i s  T r ib u n a l  on 1 7 .S ,1 9 j7  v.-hich i s '

t h e r e f o r e ,  v . i th in  l i i r d t a t i o n .
. .

4 . ■ We have considered the contenticn of the

• parties . I t  appears from circular of., the ,i:iniijtry of 

DefencG, Departnient of Deforce Production dcitod 20*11.33 • 

<Annexur^A) that certain reorgcnicatiinc; betx-^een tĥ e 

Director General of Inspection and the Director Uenerel ' 

of Ordnance Factories was contar.plated and consequc-nt 

to the Rajadhyckaha Comirittee'e rccomnendatlcnc certain 

responsibilities snd function:: vere trancferrad from tie 

Director General of Inspection to the DG'jP orjanisation 

in .respect  of the Ordnance Pactoriea* The trar^sfer of 

staff' and functlofls .Wdro considered by o vorkin.j .jroup 

t ^ o r  the Chairmanship of an Additional becretary Defence 

Supplies. In  pursuoice of various discussions, the 

aovernment then issued the aforesaid circular thc-

o p e r a t iv e  p a r t  o f  v ,h ich  i s  p a ra g rap h  2 w h ich  i s  r c p r . d u c -  

a s  f c l l  w s;-.

“ a .  Governnicnt: a r e  anx ious t o  s e e  t h a t  tr.e  

transfer o f  p e r s o n n e l  i s  e f f e c t e d  n o t  . l a t e r  • 
th a n  1 ,4 ,8 4  andVv.itn t l i i s  and i n  v ie w , i t  •
w i l l  b e  n e c e s s a ry  t o  ta k e  .th e  fo l lo w in g  a c t i o n * . ‘v

• ( i )  I n  r e s p s c f  o f  th e  f a c t o r i e s  i n d i c a t e d  i n
■ t h e  s t a t e c K n t s ^ t t a c h e d  in  t h i s  l e t t e r  ^
• ■ f a c to r y  I-ianagers end I n s p e c to r s  s h o u ld  ir;i:H2a i a i ^ y '"

p re p a re d  a  l i s t  o f  nenves o f  e l l  c a t e g o r i e s  o f
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. employees uho will be transferred to tiie DJOF, ■

Ths b2£5ic princiî io to bs cbi;c-n/Gd in dGciciiri’ 
the pcrscnnol to bo trancferrad is “ri/ifi 3  Tl:ii

( i l )  The deploynisnt of p^'.connel in the 

. factories . aa on 1 .1 2 .8 3  v.lll be fro-^on

until fu thsr orders,
•**

( i i i )  Oi- the basis of^the lis t  prepared cs per 

para (i) .ctovc in  respect of the Industrial 

employees where seniority lists  are n a in t a in ^  

to prepare a conibined toniority lii-ts with the 

staff  of the Ordnance Factory concerned keeping 

in  Kind tie  princi;.al of filiation of inter-ye- 

seniority detailed in Cu;-41 article 26 . in 

r tm g o c i. . oSi uthor utaff aiU liiitti of

names w ill  be forwarded to the OF Board end DGl 

HQrs, Do that inter-Etaxje. seniority could be 

. worked In 'th is  respect as w e l l ,

(Iv) in respect of the service officer, they 

.• will be sent to D3QP where tl:e prctont rr:Ovexr.ent 
only on deputation.

(vj. In deciding on transfer of the officcr^,

apart from the principle of 'VJi'i cii :n:is JX'*

the levels r.ay be so wcrlcsd out as to n-aintcin a

proper balance in the distribution of officers

and ti'.G proportioh44 relationship oetueen ti;e
various levels is n:ore or less than now available 
in the DCI»

(vi) In r ecpect of all the staff proposed to
be transferred^ they may be p ypn-i c,r,
im-i?gtion to be. thr> rv;oP,

Jn this regard r.ov be flnc-̂ l:SG-d i->v 

 ̂»  0>--IiVuH.;;L10n | l:t; .

(vii) Consultation where • reciuired v/ith concerned 
With c-nceraed representative bodies of tJie' 
e-tnplcyeos ir.ay elso.be tcJcen up ix'jr.-dlately,'*

. 1
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essential inareaionto of tl-.2 i <r;ia..dntation of tlie

policy are Claucas (1) aufl (vi) of ti;a abov..' para /

of -instructions. m  fact it has fceon e,.p,ia,dsed 

by Clause (VI) that in respeit 'of the parses' propoEc-d 

to ba transferred they , be f:S>:od'ig:rr,M.̂  .... ■

t3J ig -trniir.i.;:ixaI.t.. i.h-' u  ,i,.,

that 8 format in this rojard should be finalised by the

QFB In coiasultetion • witli th^ pGi,
I

Ihe Short point for detenr.lnation in this case, 

therefore, is „hethor such options were tsKed. the'

, applicants have clearly staied t)jat options were not 

 ̂asked for from them. IMs .fies not bsent eoutted by

the respondents either. such inter o.vanisation

transfer witliout asiar-a the options would tiie.efore.

be liable to be s truck doi;n as ti.is has a rateriaX

bearing on the conditions of service of the personnel ‘ 

involved.

■ . an the question of Un-,ltation and delay and

■ laches the applicants have clearly stated that they 

»ad filed a ruprasentatlon on yhlch the decision 

was taken by the respondents on 20.7.1537. - There was 

noa,e™ent ta tho contrary. We. therefore ' hold • 

that the petition 'is within liraitatio'n. Moreover®, 

this is a matter which effects t.e continuous rights ' . 

Of Staff and their' servide^ conditions akl it cannot , 

be held that the, petition suffers from delay and -.K

laches. We therefore rule'out this objection of the 

rGcpondents*

.  1 . if

. r I 
tf-
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' Lastly v;e tcay ob^rve that a similar point hsd ' 

■ariaan bsforV the nigh court of Madnya r-rado=h In' ' -

Bonch of the Klsh court c ^ U i a g  of tho liSn'blo •

*̂ :ri CWef Ju3tJco «.D.ojha S M  l.pn'bja Lato .hrl Ju.tic3 

K.K.AdhlKarl had uph.ia anal, .onch-o .oci.jo,. HoXdln. '' 

tr.«si:ars as U I0 ..1 , - . . .  '

unjustified, are of ths. canie- view,  ̂  ̂ ■ '̂.
■ * » . ' ■ ' *

In tho net raeult In the lisht.or the faotK
5.

>

---- - iciUw
and circumstances of-the ^ ' .r

■ . e Ct.se tne trr/nifor of tî e

applicants frw the DGl Jrgar.l.atlon to the DJoP 

organisation i. , truck down an,i they r,a/ 1,0 reverted 

to their parent 0,.; animation unless they ,lv i a clear 

option of opting for the JKQP O^jar:ieation.

S 4 l ^ ‘

(K«D «J<hare)
i‘la>ni;)ci (^J

^ 1 - -

(i> •t'C*w •Chib) 
Vlcc CliaiHi,au

■  y^3}:shr^±7

Di-i-ii-y 1-'!:.'.t 
Ceiitra!

JibJcuc Eitdii j

' t m

‘Vw . •

*■' • -I* /  ■'
/W

.ADVOCATU.



'  ̂ Board. ' i ^ ^ S ^ r u L B

10-A, Auckland Road, ,̂__________ . _j--- , ^
CaLCOTTA - 700 001.

Thrcugh ;- The General I-Ianagar»
- Ordnance Factory, KANPUR - 208 009.

Sub TRANSFER FRC»̂  DGI TO DGQF - ORGAHISATION.

Sir, , ^

* Respectfully I beg to submit the follcjwing few lines for ycur 
2!md consideration ^

(i) That I was transferred from I of A, Kanpur to Ordnance 
Factory, Kanpur forcibily under pick and choose policy adopted 
by DGI/DGOF at the time of transfer of Stage/Interstaae Ins- 
p ^ i o n  responsibilities fran DGI to DGOF as per recainendation 
of RAJADHYAKSHA COMMITTEE.

 ̂j That as per policy decisions taken at the tine of
V  tx'ansfer it was clearly laid down vide letter No.l(321)82/D/

Inspection dated 28-11-83 that option will be taken frcsn the
individuals employees who are proposed for transfer, but no
sxach option was taken from me and I was made struck of strencrth 
frcm ISth October 1984.

(iii) That I joined OFC on 19th Oct 1984 as there was no 
other alternative before.me. However, at the time of trans­
fer I ̂ was assured that my prcxnotional prospects and other 
bmefite will be maintained in ray new Department as laid dcwn

. in article 26 of CSR 41 extract of which is given below ;

"That while public interest is served legitimate 
claims and expectstions of Individual employees 
should not be ignored. It is also necessary to 

sure not only that there is no less of pay 
but also that the employee's resonable expectation 
in the original service or department are preserved 
or equal prospects are provided in the service or 
department to which the employees is transferred".

(iv) That, it is now seen that ray contemprories who were 
much jxinior to me at the time of transfer have either got 
.one pronotion and heading for the second one or some of thesi 
h a ^  even already received second promotion where as I am still 
I'otting in the same grade which is clear violation of CSR-4-1

 ̂ 26..

(v) That I have been so long waiting/hoping that my prcmo- 
ion^ prospects and other legitimate claims will be fulfilled 
in my new department but I do not foresee any future here

. siz^e this transfer has practically ruined my career propects
anc I have been left far behind to ray contemp>ories in DGI for 
no fault of mine.

■ Contd---P/2...
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In view of the foregoing, I have no other option but to 
request your goodself, to either provide me the prospects equal to tny 
contemprorles lii DGI (now DGQA) or arrange for my transfer back to my 
parent establishment. Further it Is also brought to your kind notice 
that this transfer has already been declared illegal/unjustified by , 
honourable court - CAT Jabalpur in writ petition No. DA 436/87. 
Judgement delivered on 5.9.89 in case of Shri B.L. Patel &‘‘other Vs 
Union of India and others.

1 ' Under the circumstances, I pray your honour to kindly
look intp my genuine grievances and order immediate redressal/relief, 
so that I may not be forced to go to Court**bf law for justice.

Thanking you.

E n d  : C.A.T., Jabalpur
Judgement in Writ No. 
OA436/1987.

Baited : Oct-go
' i

Copy to :

Yours faithfully

( )
CHARGET'lAN-KMech] 

ORDNANCE FACTORY, KANPUR-09.

The Director General,
Directorate of Quality Assurance, HQRS, 
Dept, of Defence Production,
DHQ Post Office,
NEW DELHI - 110 Oil.

Through The Senior Quality Assurance Officer, 
.SQAE, KANPUR - 208 009.

a d v o c a t u ,
KANPUR.

■ i
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I
The Cbainnan,
Ordnance Factory Board, 
10-A, Auckland Road, 
C31LC0TTA - 700 001.

Through The General I-lanager»
Ordnance Factory, KANPUR - 208 009.

Sub TRAHSFER FROM DGI TO DGOF - ORGANISATION.

Sir, I
Respectfully I beg to submit the following few lines for ycur 

kind consideration

(i) That I was transferred from I of A, Kanpur to Ordnance 
Factory, Kanpur forcibily under pick and choose policy adopted 
by DGI/DGOF at the time of transfer of Stage/Interstage Ins­
pection responsibilities frcm DGI to DGOF as per reconmendation 
of RAJADHTAKSHA COMMITTEE.

(il) That as per policy decisions taken at the tine of 
transfer it was clearly laid down vide letter No.1(321)82/D/ 
Inspection dated 28-11-83 that option will be taken fron the 
individuals employees who are proposed for transfer, but no 
stich option was taken from me and I was made struck of strength 
frcm 18th October 1984.

(ixi) That I joined OFC on 19th Oct 1984 as there was no 
other alternative before.me. However, at the time of trans­
fer I was assured that my prcxnotional prospects and other 
benefits will be maintained in ray new Department as laid down 
in article 26 of CSR 41 extract of which is given below ;

"That while public interest is served legitimate
claims and expectstions of Individual employees

/ , should not be ignored. It is also necessary to
make sure not only that there is no less of pay 
but also that the employee's resonable expectation 
in the original service or department are proserved 
or equal prospects are provided in the service or 
department to which the employees is transferred".

(iv) That, it is now seen that ray contemprories who were 
much junior to me at the time of transfer have either got 
one pranotion and heading for the second one or some of them 
have even already received second promotion where as I am still 
rotting in the same grade which is clear violation of CSR-4.1

■ ■ 26.
(v) That I have been so long waiting/hoping that, my prcmo-
ional prospects and other legitimate claims will be fulfilled
in my new department but I do not foresee any future here 
since this transfer has practically ruined my career propects

' and I have been left far behind to my contempories in DGI for
no fault of mine.

Contd....P/2...
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In view of the foregoing, I have no other option but to 
request your goodself, to either provide me the prospects equal to tny 
conteinprories ia DGI (now DGQA) or arrange for my transfer back to my 
parent establishment. Further it Is also brought to your kind notice 
that this transfer has already been declared illegal/unjustified by , 
honourable court - CAT Jabalpur in writ petition No. DA 436/87, 
Judgement delivered on 5*9*89 In case of Shri B.L. Patel &'*other Vs 
Union of India and others.

Under the circumstances, I pray your honour to kindly 
look~iirnto my genuine grievances and order immediate redressal/relief, 
so that I may not be forced to go to Court'*bf law for Justice.

Thanking you.

Enel : C.A.T., Jabalpur
Judgement in Writ No. 
OA436/1987.

^ t e d  : 

Copy to ;

Oct *90

Yours faithfully

9 m —

CHARGe-lAN-KMech; 
ORDNANCE FACTORY,KANPUR-09.

The Director General,
Directorate of Quality Assureuice, HQRS,
Dept, of Defence Production,
DHQ Post Office,
NEW DELHI - 110 Oil.

Through The Senior Quality Assurance Officer, 
-SQAE, KANPUR - 208 009.
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■ ° Â »v\s P^aciafy^ ko^\|̂ UY > Qogcg>9 .

SuU-r rRQM © g i  t o  ^)G0F.ORG4Ht4vs^-Tjt)ki

'V

U«A) ‘ ■< W Mw-ê > .< 0  'tJiTKv
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I XM2 MẐ M m  ^MKKIK^XICX MKXMKBXS

IN THE CEMTR^O. ADr/ilNISTRATlVE TRIBUI'JAL 

ADDITION.^ BEI'̂ GH AT .ALLAHABAD

CIVIL MISC. APPLICATION NO,

On behalf of 

Union of India ,•-------

OF 1992

Applicant

IN

REGISTRATION NO,1188 of 1987

Babu Lai and others Petitioners

Versus

Union of India and others Respondents

to,

. The Hon*ble the Ski Vice Chairman 

and his companion Members of the 

afoj&esaid Tribunal,

The humble’ application of the.

abovensmed applicant Most Respectfully Shovveth 
\

as under j
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6» That as per the Ministry of Defence letter

dated 30th A pril, 1985 the individuals of DGI 

including the petitioners were assigned seniority in 

their respective grades held-by them on transfer 

to Ordnance Factory Ordanisation on merger of DGI 

with Ordnance Factory organisation with reference to 

their holding the existing post on merger. The 

petitioners were ordered for promotion to Ghargeman I (t ) 

under D.O. Part II No*10 dated 14,1*1981 of 

Inspectorate of Armaments Kanpur w*e.f, iOeiel98i.

The photostat copy of the said D.O. Part II No.10 

dated 14.1.81 is enclosed herewith and the same 

is marked as ANNEXUHE ‘SCA-a.* to this affidavit.

7e lhat the tr'ansfer of certain areas of work

in DGI with DGOF Organisation and the transfer of 

related personnel took place with effect from 

lelO.1984. Since the petitioners belong to the 

non gazetted cadre of DGOF organisation within the 

meaning of Fundamental Right 9(4) from that date. 

^4A©:^ho tĉ &t at copy-of

miLe 9(-4-)- i-ferennlosed h-e:revi'i«4.h-and tho

The DGOF.ANNcXURE -tCSA-^4 ’

being the cadre controlling authority has intergated 

the seniority of the DGI femployees so transferred
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including the petitioners in the respective grades 

on merger ivith reference to their holding the 

existing post as per the provisions of %nistry 

ox Defence letter dated 30th April, 1985 read with 

Clause 7{iv) of the General ■‘Principles of Seniority 

contained in the %nistry of Defence letter dated 

lith March, 1965* The photostat copies of the 

Ministry of Defence letter dated 

e o l i t h  *^arch, 1965 axe enclosed herewith and the 

same are marked, as ANNEXURES 

affidavit*

to this

8« That the promotion order was issued by

DGI much earlier to the date of merger of DGI with 

DGOF cadre» Their seniojuity has to be governed 

by the terms of the Government letter which 

specifies the principles of their fixation of 

seniority as required in Clause 7(1) of the 

Government letter mentioned above.

“S

9» That in view of the aforesaid fact the
*-4. ■

.■seniority of the petitioner as Chargeman I (T) has been 

assigned with reference to their holding the post of 

 ̂Chargeman I (T) in terms of the letter dated 

30th April, 1985 which is valid binding and 

subsisting in the eye of law* •̂ here is no 

necessity of granting notional promotion and seniotity.
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lOe That the petitioner has referred a decision of 

^'W>ras Bench a.lleging therein that in similar 

circumstances the employees of heavy vehicle factory 

were merged with DGO organisation but the said case 

is quite different to the present case as the heavy 

vehicle factory Abadi was merged v/ith Ordnance Factories 

on difierent consioerations the heavy vehicle 

factory is production organisation and its
* 1 1 ’

activities are identical with any other Ordnance 

Factories. The employees of the Heavy vehicle 

factory were governed by some Rules and regulation 

and the same service condition viz,,- SRO relating 

to the service condition in the cadre of Industrial 

employees, non industrial employees and non gazetted 

officer as that of the employees of Ordnance 

Factories. There have alvvays been transfers of 

personnel betv^een the heavy vehicle factory 

and Ordnance Factories.

>.

That in fact officers in the grade of Class-I 

(Group-A) who are directly appointed in heavy vehicle 

factory v>/ere so appointed to lOFS v,;here the 

Class-l/Croup-A Central Service post of Ordnance 

Factories and HVF. The other officers in the 

grade in HVF had been functioning only on deputation 

and they invariably reverted back to this parent 

departments on completion of their tenure in HVF»
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12» That in view of the aforesaid circumstances, 

judgment of the adras ench of this Hon'ble Tribunal 

has got no relevancy in the said case the respondent
A

agreed to convene the review D.P.C* of 1983 to 

consider the said case for promotion to the post 

of Assistant Foreman (T)e

"V'

13» That in the similar circumstances Jabalpur 

Bench of‘this Tribunal has dismissed the claim 

of the petitioner where the similar relief was 

sought, ^“tSSIpSaji^stRt copy of— the said jud^me^^" 

i-s— STTCitrsi

14* That in reply to the contents of paragraph 1 

of the amendment application it is submitted that

the petitioner no si and 2 were ordered for promotion 

to Gha^geman Grade I (jY.ech) vide order dated 

14el»8l w.e.fe lOftleBlj and in the said order 

it has been indicated that the order of their 

seniority on promotion will be as shovmin the 

select list. It is submitted that the petitioners 

relied upon the above promotion order for assignment of 

their seniority in the grade of Chargemen Grade I{Mech), 

The respondents subMt that the merger of DGI 8.

DGOF Cadre took place with effect from Iel0s84 ...
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SuTXXeo ^ s x e n p iA x p u T  p a u j a o u o o  aqn o% suoT:).BraT:|.ui 

j o j  p a u j a o u o o  q.uarnqsixqe'^.sa. aqq. j o  p j e o g  

0Ot:}.ou aqq. uo p o A e x d s i p  aq saTjoq-OB^i o o u e u p j o  

aqq. 0^ p a j j 0 j :suejq. aq o'l xojq-uofj  /  o o u e j n s s v  

Aq.TXBrt) 0% 6utq.Bxa.i  qoC aq:  ̂ BuTUiJoxjad e jb m  oq/v\ 

saaAoxduja jio n s i x  aqq. I-Bqq. Ab ĵ u t  p a p t o a p

SBM IT  s u o i q . B j a q i x a p  a x q B j e p t s u o o  Jeq -iy  «suoTq.Bj0paj.

p a s T u 6 o o a j  onc\. aqq. jo  s ja p s a x  aqq. qq.iM uo 

jaq.BX puB saT,Toq.o-’B£ xe-Jeua^ a:oq.oaj[Ta aqq. pus 

a o u B jn s s y  Aq.iXBnb Joq.oaJTa aqq. qq.oq

JO A^:BUTqoB^_^ aAiq.Bq.xnsuoo q.UTOf aqq. qq.iA/\ pxaq 

s5uTq.aeuj }0  jaquinu b ut X T ^^e p  ^saoiS ux pauxiUBxa 

, e jB M  ja jsu B jq . aqq. t-o suoo puB s o jd  aqx ®qoC 

aq^ qq.TM6uoxB qoC aqq. uo UBUi jo a x d io u ia

aqq. uo A j 0q.0Bj; a o u s u p j ^  oq. p a j j a j s u e j q .  a jaM
t

s x B n p t A ip U T  aq^ ‘ p a i u a p  aJB q ons  sb puB q.o0j j o o  

^ou aJB sq.uaq.uoo aqq. j o  q.san *l78* o r 6T 

sqoC J iaqq.  qq.iA'\ uoxq-BsiUB Sjo  JODQ oq- I0Q mojj: 

p a j j e j s u B j q .  0J 0m Aaqq, 00q.q.xuiuioo qs^jeAqpBACBH Jo. 

uoxq.6pu0u]ujooaa: aqq. uodn q .u a n b e s u o o  *1861 ‘ ^^ -̂iBnuBf ux

u. .*

-6-
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Ministry of Defence letter dated 13 89.1984 

specific provide that the transfer of the 

personnel will be as per the agreed list jointly 

signed by the General 'Manager and “ead of the 

DGI establishraent concerned. As per the letter 

dated April 1984 it is not not necessary to 

obtain options from the individuals for the

transfer* The photostat copy of the letters
— — . . . . . . . .  ' = ■-----/5'

dated April 1984 enclosed

herev\?ith and the same are marked as ANMEXUIiES ^

■̂_ SOPr '^  to this affidavit*

3

As per minutes of joint meeting of 

JGM-II level of DGOF and DGI held on 21,6*84 at 

Delhi the issue of obtaining option from the 

employees v̂ as not insisted«

•/

16e That in reply to the contents of

paragraphs 3 and 4 of the amendment application 

it is submitted that ,as per recommendation of 

R-jadhakshya Committee relating to the transfer 

of stage/inter stage responsibilities from DGI 

to the DGOFj persons belonging to Ammunition 

Group etc» were shifted to DGOF organisation in 

various Ordnance Factories, '̂he employees 

working on wsgg~~bhe stage/

Inter-.stage inspection were, therefore, transferred
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to the Director General Ordnance Factory, 

while those working on final inspection were 

retained in the ^irector General, Inspection* 

Additionally, all those persons who were due to 

letire before 31st July, 1987 were also to be 

retained in the DGI. In addition some 

representations received from the individuals 

against the transfers were considered by the 

DGI and DGOF jointly and a decision taken. In 

the similar circumstances another petitaon v̂ as 

filed from the DGI personnel before the Principal 

 ̂ench of this I-Ion'ble Tribunal and the s ame was 

decided on 30th September, 1990 which the claim 

of the petitioner of the said case were rejected,

A photostat copy of the said judgment is enclosed 

herevv'ith and the same is marked as AM'̂ IEXURE ^SCA-^» 

to this affidavit.

That the contents of paragraphs 5 and 6 

of the amendment application are not at all 

relevant for the purpose of the pres-ent 

petition. It is submitted that the directive 

Oi Jabalpur of this Hon’ble Tribunal in

O.A. No*436 of 1987 - B.L. Patel and others 

dated 11th August, 1989 is not binding to 

other transferees from D.G.I* Before Nagpur 

Bench of this Tribunal the matter again came 

up in 0,A» NOe208 of 1990 K.K, Roychoudhury
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and while ih ■ dismissing the petition of 

Nagpur ench has referred the judgment of the 

Jabalpur ^ench. A photostat copy of the

O
judgm.ent of Nagpur ench is enclosed herewith 

and the s ame is marked as /M'JNEXURE to

this affidavit® The representation referred 

in paragraph under reply is still under 

consideration* The respondent is seeking illegal 

advise in view of the judgment of ^"agpur Bench and 

Principle Bench of this Tribunal vjhere the contrary 

stand has been taken to the judgment of Jabalpur - 

Bencge

18* That in reply to the contents of

paragraph 7 of the amendment application it is 

submitted that since the contrary,judgment 

has come and is latest one and as such as 

per precedent the latpst judicial pronouncement 

prevails over the earlier one* No relief can be 

granted to the petitioner on the basis of the 

judgment of Jabalpur Bench dated 11th August, 1989<

,/ ■■■ . 

I t

19e That in reply to the contents of

^^^sragraphs 8 and 9 of the amendment application 

it is submitted that in view of the fix aforesaid 

fact the petitioner is not entitled for any 

relief neither the amendment which is being 

sought is tenable in the eye of law.

f \ £ .
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20e That in reply to the contents of paragraphs

17, 18 and 19 of the proposed amendment application 

it is submitted that the judgment delivered by 

the 'Jabalpur Bench in B*L* Patel and others versus 

Union of ‘ndia'a others case, cannot be held to be 

a good lav>f in view of the latest pronouncement of 

this Tribunal given in the year 1989 by Principal 

Bench ’’whether the contrary view has been taken” 

Hov̂ fever, the seniority and promotions v̂ ere 

maintained strictly on the basis of Ministry 

of Defence letter dated 30th Aoril, 1985* he
* +

detailed reply of other allegations made in 

proposed amdndm.ent have already been replied 

in foregoing paragraphs hence need not be repeated 

again*

21« That in reply to the contents of

paragraph 20 of the proposed amendment it is 

submitted that in view of the facts and circumstances 

stated above the petitioner is not KKsit entitled 

for the relief which has sought to be amended 

in the petition.

22® That by means of the amendment application

the petitioner introducing a new facts and new pleas

which is not permissible in the eye of law and the
as Vî ell as petition 

amendment application£is liable to be rejected.
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I, the abovenamed deponent do hereby 

verify that the contents of p a r a g r a p h ^■2,.

of this j^ffidavit are true to my personal knowledge; 

those of p a r a g r ^ s  Lf (jg 2.x.., -̂------------------ ~4~~

V
of this affidavit are based on perusal of record 

and those of paragrapl^ ^

of this _.3̂ idavit are based on legal advice which 

all I believe to be true, no part of it is false 

and nothing material has been concealed.

so HELP ME GOD,

S® I, D.S, Chaubey, Clerk to Sri ICC* Sinha, 

Additional Standing Counsel, Central Government, 

High Court Allahabad do hereby declare that the 

person making this affidavit and alleg^g himself 

to be the same person who is known to me f,jcd4i ^ ^
n

n f  r r f j -nrrf wl-r rJ-i uia-̂ i^ n H n r o H

by' the -d sp 0Twi’rt;''";1'

*^lerk



r

.15̂

Solemnly affirmed before me on 

day of 1992 at a.m.

the deponent w ^ h a s  been identified by the 

aforesaid feson*

th

V
I have satisfied myself by examining the 

deponent that he understands the contents of this 

affidavit*

0A1!-I COMMISSIONER

' ̂  ...
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^No.l (32)/8?/D(InspecU^ 
GovcrninonL of India 
Mini:;try of D c t e n c c  

(Dftpnrtinent of D e t e n c e  P r o d u c t i o n )
HOW D elh i, the 20th Novoitiljcr, 19t)3

1. ^ 0  Hen'bey (TS'-MIFl)
O r d n a n c e  P o c t o r y  B o o r d ,

G. E S p J a n a d e  
Calcutta.

The pireei'or^e^’<2r'<*l of' ihspedi om, 
(t>aptt. of Pef,eiic& producticn̂  ) 

of lirdUd-i

Sub » Trensfeii of’ ^tjjj^e^inttji:j:L^^  ̂
t t s i j o n  s j i> j J i  t  i
Kccun^Mitjiiiia ti ot iNe —

foiiiir.'iYtye Of* oFdiUilice r » c t o ri>j^

LUr,

A s  Y O U  a r e  a w i u e ,  G o i /c ir n i in in t  hc-ive a l r e a d y  a c c e p t e d  

. thc> r e c o - ) r . « ^ ^ « f c i o n ^ :  o f  t h e

' t o  t U  t r a n s O r  o f  5 t n o e / i n t . < ? r L ; l - ^ , c  -

b i l H i C ^ s  iro-iu till? D G l  t o  tht= I X i O F »  J n  r & t ^ > e c t  o C  t h e

OiUn- M ic .-  F a c t o r i .  s .  T h e  r a o d n l i t i e s  ;3L

u m i e i :  c o n n i t l d ? r a t i o n  b y  a  W o r k i n g  G r o u p  u n d e r  t h .  C h a i r n M n

' H < n  o f  Add-i tl'^JHc'tl S e c r e t a r y  (D e r C ^ t ic e  o U p p l i > - 'S  ) .  I n

' V u ; ? c . ^ n c t  o ? "  ; , e  d i r . c u . . i o n s  h e l d  b y  t h .  W ^ j . k i n g  ^ r o u p

n f ' i s o . u . e l  t o  b e  t r a v . f i f e r ^ o d  f .ron, tht> D G i  t o  U  e  dgoi- 

^  t u e  F a c t o r i e s  b e l o n g i n g  t o  t h e  A n . . u n i t :  o n

o r o u p  e t c ^  h a s  n o w  b c c ^ n  d e c i d e d  u p o n  ^u k I t h e  / E n c l o s e d

s4zJtt-e-ii£.nt. i . n d i c ^ i t e  t h e  p < i V s o n n e l  t o  b e  ^

v S i t u i  l e v e l s  i u  t<i.^p>edt o i '  t a c t o r a ^ . -  i n d i c a t e d  i n

the sLc'itewe'>iit.s.

qovc-rn»,.:-nt ave anxtous to ^.ee thsi the trtn.sfui-

action 

(i)

(:i 1) 

(j.ij )

Fac'twry

T n  r t ^ C D P c t  oL^ t ^ e  r a c t o r i e - s  i n d i c a t e d  i n  t h e  

S ? . t S n t "  ^ t t r . c h c d  t o  t h i s  l e t t e r ,  t h e  F a c t o r y  

M i n a o e r i i  a n d  i n ^ p ^ c t o r s  s h o u l d  i m m e d i a t e l y  

n '  l i s t  o f  n a m e s  o €  n i l  c a c ^ ^ p r i e s  a f . e m p l o y y t ^ s  w h o  

L i l  i  bt- t l i j n s f ' . i  r«..d t o  t l ;c  U G O F .  T h e  b a ^ i c  

p r i n c j p j ' : ^  '05. f re  d > 5 i ^ r v e d  it ,  d g c i d i r . ^  t h e  p G i ' s - O h h c l  

t o  t )G  L y o n ^ t e ? r r t d  tfl " [ : » a »  o n  t ) ' 6  Jok> .

iHe e^^ioyirti2»t o f  pt?rA'Onni2l in
o n  1 J 2 . 0 3  w i l l  frojien u n t i l  f u r t h u . r  oidu-i...

O n  th-t o f  thtf l i s t  p r t ^ p a r c d  a s  pe^r (i) '
i n  r e i ‘p Q c t  O f . t h e  i D d c s c r i c . l : . e r u p l o y ! 2 « 3 ! J  a n d  

i n d u s t > - i .£ » l  <>iitpl<K'y<?«?s; ud ie ir6  • j t ' n i o r i t . y  l i ^ t o

o n  a  P a c t O ^ V - ^ L ^ G  ' ’ " " ' I k p s  w i l l  b e  i n i t i a t e d  t o  p r e p . : . r . e  

a  S e n i o r i t y  i i s t u ^ i c h  c h < . s t o £ t  o C  t h «

c O M c e v r . e d ,  i n  m i n d  rl- ' 2 < ^ . '
i n t e r “ £ «  g ^ i r s i o Y i t y  d e t a i l e d  it .  c s k - > » l  - f i r t i c i ,

•  • 4 /  V  .

V. ^
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^o. 10(l)60/D(Appts) 

Government of India 

Minlstiy of Defence

• • • •

New Delhi, daterl the 

MmÔ AND̂ lM

V..

1 1 t h  Iterch, 1965, 
20th  Hi3l<2una 188 6.

Sub-iecti- General principles for determining seniority of various 

catet^ories of persons .eniDloyed in. Central Services.

. The existincr orders for regulating seniority contained in 

A .1.241/50 etc. (and corresponding A .’̂ .I . and N .I .)  were issued 

with a .view to safe<»uarding the interests of displaced Government 

servants, persons with Var service etc., who were app>ointed in. 

Defen̂ ce- Establishments in ci’fil posts.

2. Displaced Government servants have by and large been

absorbed in the various Centml '5erdces and their seniority has 

t)een fixed id.th reference to the previous service rendered by them. 

Similarly, the seniority o^ ex-amployoes of the Government of Burma 

and of Part ’B' States as well as or cnndidntes with l/ar seirvice 

has already been determined in accoriance with the instructions 

cited above. As the specific objects underlying the instructions 

referred to above have been achieved, the Question of revertin/^

-ŝ t̂o the normal principles for determining seniority has been under 

Vconsideration of this Ministry, It has been decided thnt the

seniority of all persons appointed hereafter to Clfiss I and Class II 

posts in the lower formations under this Ministry \.dll be determined 

in accordance with tho '^'Qneml prlncip^!3s annexed hereto.

L
■(

/. of  ̂ c
( T. s. Sawlinoy )

L

To

%  /
c

’fnder '^ecretnir to the Government of India.

AG/0rg.-4 - for action in rof?ooct of all Branches of Army HOr:^ 

waval

Air HO. ■ . . ■ .

DGA^S.
DML'V.C. ' ■

•NCG Dte;

kno. ' :

, Copy to:-

D(Prod/Admin) for action in respect of Def. Prod. Orgn.

CAO, D (G iv .l), D (Oiv .Il), D(Lob), D(’̂ y), D (Est.l), D(Est.2),

AN'-’FAURE

<"'ENERAL PRTI-t c t p l eS ^OR DUT'^RMIMATIO!! 01̂  SENIORITY OF 

C r^L IA N S  IN DE’̂ EIIGE SERVICES.

1. ( i )  These principles shall apply for determination^of

seniority of persons nppointed to Glass I ond Class I I  posts under ^ho 

Ministry of Do fence. '•

( i i )  Noti.fithstanding anything contained in these 

principles, the seniority of persons bolonginf: to the following 

categories w ill, on their appointment to civil posts, continue

contd. 2/-
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5. ., Pro iot(?es

. vp rio us' ' ;5^JdPs^ '^on■'' l^^ ’ ;S^ ol'_ p e r s o n s  p r a i o t - d  t o  t h e  :
‘N f o r  s u c h ’ p r o . i o t i o n  : ' ' ■'- '»  L.o? o r o e r  t h e i r  s e l e c t i o n ;

P r o v l d - d  t h a t  ^-'hcre por:;on̂ ; pro.iot--d i n i t i a l ] v  
on a t  = ,ipor?.3y ^ a s is  r r -  coufir: : iGd s v . b s e o n p n t l v  
i n  a n  o r d t ’T d i f f e r e n t  ■Tro i ■*■’■'•' — ••
i n d i c a t ' d  ?.t t h ” ti..i^ o'.'
s h a l l  foUo^.- t h e  o r d - r  o f  c o n f i r . . , a t i o r  nnd n o t  
t h ?  o n  i]' .al  orc 'e r  o-̂  , ; i " r i t .

th ■■' o r d e r  o-f’ . . l o r i t  
t ’^-^ir pru- . ioU on ,  s e n i o r i t y

( i i j  where  p r o . i o t i o n s  to  a 
one ^;rade.  t h e  e l i g i b l e  pc rso n u  s 
l i s t s  i n  t h e  o r d e r  o f  t h e i r  r- ' l  .i 
g r a d e s .  I t i c r r a f t e r ,  t h e  Depart,. ion 
sel . -?ct  p e r s o n s  f o r  ' p . ra . io t io n  fro..i 
q u o t a  and a r r a n : e  a l l  t h e  c a n d i d  

~ ^ l . s t s  i n  a c o n s o l i d a t - . ’d o r d o r  o f  
t h e  s e n i o r i t y  o f  t h o  u e r s o n s  on

r.T^G -.re ,i".de fro..i no re  t h a n  
h p l l  a ' ? r ’ n;:ed i n  s e p a r a t e  
t i v '  3 e / . i i o r i t y  i n  t h e i r  r e s p e c t i v e  

itr] P r o . i o t i o n  C o .n . i i t t e ?  s h a l l  
each l i s t  '■'.pto thc  ̂ p r e s c r i b e d  

t e r  s e l  vct-:^d‘ f r o . i  di f f e r e n t  
i-^rit  i ' 'hic]'  ' J i l l  deter.-. iino 

pro.iotio-.^ t o  t h e  h i  -her " r a d e .

6 . . e n i o i u  c o Rec r»:i t s e iifL Fron_ntppc; .

»v, 1 1  ®>e r ^ a t l v -  I i o n i o r l t y  o '  d i r r . o t  r t c r v l t s  a ,„ l  o<- i,ro., ,ot?Ps
accOTOin-. t -  I; -  r o t a t i o n  o f  v a c a n c i e s  b e t w e e n  

d i r e c t  r e c r u i t s  anu p r o . i c t e e s  '■'liic!') sh-r?ll based  on th'^ '' '̂■'otaq 
o f  . v a c a n c i e s  r e s e r v e d  f o r  d i r e c t  recr ' .^it . . i°nt  and p r o .a o t io n "  
r e s p e c t i v e l y ,  i n  t h e  n - o c r u i t , . i e . ’rl; !?'.iles.

7. T r a n s f e r e e s .

• r e l a ^ i v ' '  s e n i o r j  t y  o f  i)'=rs('ns a^'p ointod  by t r a n s f p r
t o  a f f r a o e / p o s t  fro.  i o t ] ;e r  d e p a r t  i^nhr; o f  tlic C e n t r a l  o r  S t r t e

• C o v e r  Clients s J n l ]  oe,  d e t e r . ; i n c d  i.p n c c o i ’d.-irice '''ii;li t l ' r  or'''>' ’̂ ‘; o r  
t h e i r  S : e l e c t i o n  f o r  s'.-’.ch t r a n s ' ' c r .  ' ’ "

( i i )  Whore s-.icl' t r " . n s f  : rs  a r e  t f f r c t ' ^ d  a^aiji^;!; s r . ^ c i f j c  
q u a t a s  p r e s c r i b - o ( ^  i n  t h e  r - ' c r - i t i . ^ n t  r'jJ . t h e  r ' - i n t j v ^  ?;pn-!- x i i.vr 
o f  s u c h  t r a n s f . e r n e s  v i s - a - v i s  d i r o d ;  rccr\7l  fr. and oro  hd:oeb shol. l  
be d e t e r a i n e d  a c c o r d i n - , t o  t h e  r r ' t ' - t i o n  o r  v a - . ? n c i e s  " h i e ] :  s h a l l  be , 
b a se d  on t h e  - ju o ta s  r e s u r y - ^ a  r . T  t r a n s f r ^ r .  div-.-oC i^̂ nt i
and p r a . i o t i o i i  r r s  p c c t i v o l . y  . i n  t l i e ' r^ocr vi t  li.-Mil- r u l e s . .  j

( i i i j  w h e r e ' ?  p e r s o n  i s  a .'i.'Oj nto u  ny t r a n s f ' ' . r  i n  ■■’ c c o r i 'a r ic o  
w i t h  a p r o v i s i o n  i n  th'- r e c r i u t - . i e n t  m l  os p r o v i d i n ;  f o r  sucl; 

t r a n s f e r  i n  thn eve.’ it o f  n o n - a v . " i l a b i l i t ,7 o f  a s u i t a - i l e  cnmi.i 
by d i r e c t  r e c r u i t : u e n t  oy- p r c .a o t io i \ .  s u c h  tr/^r.Gforces sVi.'i'l] bo 
;vrou.ped ' . ' i th  d i r e c t  r c c r ’.;iti; o r  p 'rc- lo tces . a.i t h e  c a s o  :An'/ bo- ^
f o r  t h e  p u r p o s e  o f  - p a r a  abcvo® ' ' e  s b a l ]  bo r-^nlred bolo^' aJ.l 
d i r o c t  r e c r u i t s  ci'  p r a . i o ' t o o s , as (-.I ', c - v o  lay b e .  s a l ^ c t '  d nn j
t h e  saiiie o c c a s i o n ,  _ j

( iv^ Whore a iior' CM i r> t]".’ nr: i'.';rr '̂(; i th '.'ork ri’C'.,i one I
D e p a rt m e n t  t o  anotl ): :r  o '  Coiitr? ’!. ■■O'./ t .  ’ ’ ir; d a t e  o ’̂ ;jon.i r a l l y  
w i l l  re . ' ia in  u n - c ] ' .a n ;c d .  ■ '

P e r s o n s  a pnoi  nt ' '^ on ad h'.c  b i ; ; j s  t n  a !;ra.(.le - J t 
.o U l ' t a t i o n  w i t h  t j je  lliGC 'nndor''!^r>-.n] a t i o r  ■-! t b o  I'fioC ;

^ e n p t i o n  fro.n G o n s l i t - ; l i o n )  v] a t io .n s  , 1--58 a r e  t o  ^e I
 ̂ . 'p la ced  ’av pcrr^ons apprcv'^d f o r  r-- '̂;’.’l a r  app o in t i . i o n t  by d i r r c t  .

r '^cruit-j.-^nt.  p r o . i o t i o n  or t r a n s - ' - . ' r .. "G t h e  c a s -  nav' b o .  U n t i l  |
t h e y  ar«  ̂ r e p l a c e d .  T.’ ch i icjr .ons '■■'ill rj’ !C"''n i n  t h e  orc'-'r or
t h e i r  ad h o c  a p p o i n t ,  lentr  and '-'̂ 1 o'> a l l  p e r s o n s  r e - ' ; l a r l : ^  ’ |
a p p o i n t e d  t o  t h e  r-T-Je* !

c o i i t d .  '



■ •
T r ib e ^  c f n d i d a t e s  '- ' i l   ̂ ai-.iorrsb th*? per.i ianen , c o n f i r ^ n a t i o n .
n f f i c e r s  o'f' tine g r a d o  - foiloi' th'? or(38r o- v-^-ntiiv b o  b r o u g h t

S r S u r  ! • ? S l i S  
” s . s r  s i i ' »  • " '
A t t a c h e d  a n d  S u b o r a i n ^ ^

----- . j-«o+o thp order |.;

'edthrough the of |:':

!'

^  in v'hich they a should ^e .aaintained ^^^^'^^eSruitinert|

General Prin9i.̂ -fx^--* /pocr''itnient and , the roster
for each :nothod^xs --.ituont i

Rules. 0'"3 •• (1) 50 on. Appointra^n
will run f o l l ^  Direct R-^cruit;ncnt a  ,on^orxty
3̂) Pro,notion,

■ ®,-:2'?innpd'accordim:ly* • ......  ;f'or"de?'fr"ine/accordim :ly. • reserv ed for.^pr-r^Jia

feigs Sil I.
° 4 v

. singly or I'®rr'>n5 ovitl'c-s responaiat-

 ̂ ■ r t f  o c c a s i o n  a ’ad f o ' '  I n d i c a t e  t h o  r t t | r - . | f U .  !■.
f t V m ,  t w r e f o r ^  Jy t r a n s  -  ^  c,s«s ^

■ s - : ? 3 3 . ; ^  - s s s  w - -
^purpose se order of -vgi^

• in d lo J '- t "  i a - ' - - " ' -  „ r _ f ,a r s o n s  n p r o w j ^ j j
f, ,'' cases* ,  ̂ r.,Qiiiority ,.'̂ ' ,̂^■(3 in  v

' r  ’ ..........

»•tif
i
[,

rI'
!
f.

„S or- not oiiL-the 
\ , perŝ <
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GOVERN'n;;iyr O P  I MDIA 
MiirisTRY O ’--' op:rr:M:E 
D>"!>TP iv;;i.'"n;p; d r o d UC

DTi'J U F  Iir:'-’!"':’I’TON (ARi a.M'.^NTS)
DHo po A/£w m m r .  - n o  on. 

A P H  '8 4
I’:
f.‘

i ■

To

^Tv^\p -g.cVti V

____________

(All Establishments)

T R A MSFG;R o f  STAGE/:n;TEi^.~;TA G E  IMoPL'CTIOM F R O M
d g T  t o  d g o f

I >
r...

f-

1 .

A

2 .
h e l d  .

R e f e r e n c e  t h i s  H Q  l e t t e r  o f  e v e n  Mo. d a t e d  1 M a r  04.
#

T h e  f o l l o v d n g  d e c i s i o n s  liave b e e n  a r r i v e d  a t  the meotiti^^ 
i n  the o f f i c e  of A3(DS) on 16 Nte.r '84. ^

(a) 1X31 a n d  O F D  s h o u l d  hol<1 j o i n t  c o n s u l  tat ii.^ns v;itli
t h e  J C M  of b o t h  the O r g a n i s a t i o n s  ,nt tlie e a r l i e s t
po.ssible o p p o r t u n i t y .

(b) A n y  c h a n g e  in the dr;ploviii^.'nt of p e r s o n n e l  o f t e r  
1 Dec 03, v;hose s h i C t i n q  v.'-i:; froTion v i d e  t h i s  ol'fice lel-.ltsr 
l e t t e r  No. S / 7 1 0 / R ' j / V l I / D G I / A n n - l  d a t e d  30 N o v  83.. w o u l d  
b e  c o n s i d e r e d  null a i d  void.

(c) A s  t h e  t r a n s f e r  of staff' is be.i nq nvBde on tlie principle' 
o £  n B n - o n  the* job, it is not necos.-^nry to ol.)tnln cjp^tionn

' f rom'indivirjualn tor tlic; ttnn;:! nr..

(d) E x i s t i n g  v a c a n c i e s  v.-n 1 in tlie s a m e  j! .
p r o p o r t i o n  as the t r a n s f e r  of manp'’'wer b e a r s  to the

total PE. ' ’

(ej A  sub-CoMinittee conr.i;; i.i nc) ni; p l r e c t o r  of ' A d n d n  i;X’.T 
a n d  D D G  P e r s o n n e l  O F B  aid Dy Sccy perr;onncl \iouli\ go into _ .
t h e  Q u e s t i o n  of f i x a t i o n  ()I‘ 1 nter-r'-'j-r.Gniorlt^' iTli^nti- |
f y i n g  g r a d e s  f o r  c e r t a i n  non-exi.r.t;'‘nt ca tegories^ lfJ<®
J S O s  a n d  J G A s  i n  the D G d F  an-1 otlv>r a l l i e d  inafet^s^and. a ,
r e p o r t  v;ill be  subinittec^ by mi.v.l !'-̂ v r ■ ; s '

,/ (f) D G I  s h o u l d  i m o l e - e n t  c a d r e  reviov; p r o p o s a l s  b e f o r e  

tra nr:fer.

(g) It \ias a g r e e d  th a t  t h e  p x o p o s e d  M e r g e r  wi l l  n o w  be 

e f f e c t e d  b y  1 S e p  84. . ^

.  ! -"'I (

1 '̂

P l e a s e  ackiiovdedge.

C'. ^
( i R. lYENCAi^ )

COL.
■ IP I {p£C T)

For ni.RtrroR or n i s j (ah

Uis

^3,.t iirf. -  f o r  .1;-'

, , j  I ,

1 ■ r r r.
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s o n  a n  LAL 

R . L .  seTHJ

i/(v?oj\( or itima £■ arvips 

Pins. /?flJ #c'yw/)fiJ ciiop;e.fl

THE CENTRAL ADM Il!'.STRATI VE TRIEIHJAL 

P R Ii:C IP ;.L  Bt'.VCI<:Nf.« DELHI

.  -

1..'

VE<i5US

DATL' OF r>EClSIGN; 1* H  j ‘l

AFP Lx C;‘.i \ A ,

a d v o c a t l ; r o i -  t h e  A r p L i c A r r r s

*

KESrOK’r'F;N’T^

A U r v o c A T i - :  r o R  t h t :  U F s r o i . ’ D K i n ; ;

TW0 HCjjJ’^LE/?W . T..5'. OBERCI, TO/Ijjp? UJ 

7;! /̂? H6U" BLB . I.K- i^AiSOT/?/!. D̂ BhmJi '/))

I  ĴL 'D 6 £r/>9 £/L‘ T

f i B t - l i v c r - e d  b y  f J i t  l U - m ’ b l t  J’. i r ,  I . K .  t ? 4 £ - ^ C - t r c :  , H e m b o r  (?>)

"-U-
Thlii is 0V> arr'lita(ion fiK-d ty S'ohon Lai undc-r

SffclCc'n i9 f>f thf 'It'c. i. ivti Tji.bun:-. J u Act, 1?£S on

2 0  . / j  . I f  3 ^ ' -  T l i f e  c r ^ v i i i i « n  c < ’ t h e  p V ^ i i i t  e /  ' h a *  i s  ( l . a i

/jid 'tY/̂ 'hi feVpd Uifthoui hi’i 'j^n^trfoy

Ijifepecticn 4D 6U  , to the «yil4irii;g.ir Fuctoi y unoc-r Director 

Cienevfil OHi.ance  f^ctctry (DtiOFJ, ard livaf H)i s tvans'f^r haj’

- î Ci-ecie.cS hi.ii ;pkronic.i lonai ifFtispoctis .

2 . The nprilicuut bfelonyi; to Scl*tQi;lco C‘ait<-> Co;ni.r̂ .  ̂j I v .

« ^ p b i t - C : ! !  t o  t h e  p o . s t ;  o f  r . x s i u i i i G T  o r .  2 ' S .  3 . 1 5 i S 3  i n  t i . c . -  

I : ; s r e c t o r c . t i i  o f  M t ^ t e l n ,  D i i c ^ c t c r  G i - n e f a l  o f  I n s p « ^ c t i o n ,  ^
N*
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IE 2 0 . 1 0,19... It h . s  b « I > , . (Iir.ed t h . l  29

S?'. e.pl.,»s on Un.l a.o„. «er. r.t.in.d.

• * in Dci>>r

, . 2 . Tl,.- t r a atlors v e r e  o r d c r . d  ii> tcc c r d a , . «  with the p o U c y

l a i d  d o w n  bv  t h .  C o v . r „ . . n t  a n d  i n  c o n s u l t . t i o n  w i t h  t h e  S t a f f  ^

. S U .  o, th a  ooint c o n s u l t a t i v e  H a o h i n . r y  U C M l  . It ha s  b » „  c o p t . n c  ,. ,j 

that t.,. S.>.«a»l«d c a . t .  / s e h . d u l t d  Trt:,. re.ervatior,. ...

.„.,,, ...1. «nl, >n r.,=., of r«cru,;).,ant and promotion and r.ot In

iltt& C/9:i>:  ̂ o i' (j-ant-f t-i E .

w a s ' t i u  that th. ,,«tt.r can b .  decided at th. ad.is.i»n st.oe 

itsa'.f. Tl.e r«po»dents were therefor, directed to produce the 

relevant record regarding the policy followed to identify t.,a 

personnel to h e  retailed in th. .01, and the Personnel to he

r r a n s l e r r e d  to the DGOF, T h e s e  r e c o r d s  vere p r o d u c e d  b y  the 

' ^ . e .  p e n d e n t s  o„ n , * , » 9 0 .  O n  p e r u s a l  .f the records f u r n i s h e d ,  

fi n d  that the b a s i c  p r i n c i p l e  ob.e.-ved i„ d e c i d i n g  the 

p e r s o n n e l  to be ■ n s f e r r e d  . a s  'V.en on the job- as l a i d  d o - n  in 

r. the H i n i s t r ,  of C c l e n c e  l e t t e r  No, . / , 1 0 / B . / V l l l / D 0 1 / X r »  1 d a t e d

M a r c h  1. 1931- f'"-® w o r k i n g  on the c t a £ ^ r j « r  - t = n t

. ' i ^ H ™ . , e r e .  therefore, t r a n s f e r r e d  to t h e  Director general

Ordn,.nce Factory, w h i l e  t h o s e  w o r k i n g  on U M l

„ t a i n e d r i n  the Director ceneral. Inspection, Additionally, all

those parsons who were due to retire before 31st July, 13-’  I

„ „ i „ e d  in the . . I ,  In addition =o»e r ..  .esenteti-: 

received .fr o . th. in a i .id u .ls  .gainst the tre ,„fcrs were

H J y >
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.4.‘
Wf* have considered the rival contentions and the recor

I

bc-tore us\c3vcfuny. W.- tind that the tr̂ r.efers made were in 

t,cccrdf.ncc: the policy decision of the Government based on

■the l ; a j a d h y a k s h , a  Coinrr.ittee's recommendation:;. Further no one

5unior tc thi applicant has been retained in the DGI. All the 

six persons «ho were r-tained in the parent organisation are 

senior to him. The applicant also did not object to his transEcr 

in 19E4 when the Lrar.Gf^r orders were issued. ^,AVing regard to

tl.e lacic of Ll.o caî c we do not lind any merit in the application.
the sam.-. is 

anci /accordi iigly  d i s m i s s e d ;

- S i '

.. ■!; ili 
| | i i

p'' 
|f1

r- ii' '

TA:t!:r<> will hf' no ordi?rs as to the costs.

I I

c .,

.■'f

(I.F.. K, .ra) . 

Kciv.ber {.-.V ^cn h' O  
il '

_____
(T .S .  Oberoi) 

Heniber U )

• ; cr >■ ■■ ' '
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LI.-'..— j*J.m.,*.̂ Ji«ii.<jui,iJ;ki

,ci. ■ <V ■: '■ ' V ' ^ o z ^ X ' ^  7.
bT"che Tt{E CEti77iP.u Â ifiT̂ 5̂rnf-Tivt~ MiBvmi 

mio nmzm B£ncm 
cfim fir meovR

CA Ko.293/9:-

Shrl K.K.Roychaudhury 
s/o Subodh Ck. 
Rcychsudhury r/o 1 /6 2 A ,  
Defence Project, MagpurT

Vs.

Union of India and 
othere.

Applicant

Respondents

CORAtl : 1 .  Ho n 'ble  Keaber Shri P .S .C h a u d h u r l ,  K (A )

2 .  Hor.'ble Me.-.bGr Shri S .K . J a i n ,  M (J )

-̂ qpearance;

Kr.J.L.Bhoot,
Advocate for the 
Applicant

5̂r.R£̂ [ac•sh Darda 
Advocate for the 
Respondents.

ORAL .nPCF •£!.’?

(PiiR ; P.S.Chaudh'jri, K/A)

DATED: 11 .10 .90

y

This application under Section 19 of the 

Adr.inistratlve Tribiuialc Act, 1905 vras filed on 7 .5 .1990 .

it the applicnnt who is a Charg-man in the Ordnance 

Factory, Ajnbajhrrl, Nacpur is challenrinc the order dated 

15.1Cii^95H by which he is transferred .to Ordnance Factory,

y
. Aabajhari, IJacpur and the order dated 8 .5 .1987  by which 

the 5th Respondent is promoted to the post of Ar.stt.Foreman.

t4>  We have heaiv. l;r.J.L.Bhoot, learned advocate for

the applicant and Kr. Raaesh Darda, learned advocate for 

respondents No.l to A. None appeared for respondent No.5 

who does not appear to have b<jen served.

3. After hearinc the learned counsel for both sides

and goinr through tht record we have no doubt in our oinds

.  •  • 2«  .  •

/
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DLJOIU. nil. CLN'llvy'vL /xCMlNlSTRATIVE; TJtlBUI.AL 

BC<-;iVvy BLICH , UOKDACi'

C/J-.J' AT »/(CrUi<

* ♦ * * * «

prlqin;il_Af{ licat.lon No. 630/00

Cl)finar£k£int Huriorao Dapat, 
p /o . Cr. No.G Typf 2 l / l .  
javA^hariicii^tir OrdrmnrrG E sta te  
Bhoiittiii-a HCI 906 .

V/ji

1. D ire cto r  GcriPral of In.-iprctlon, 

«»:pLt. of Lcitiic-c I roauctioii,
S O U t l i  P 1 o c V V r iK *  1 -.V 

Kc:w L.elhi liu Oil.

2. Diioctor Generitl of Orunance 

Factories, Orc!. Factory Hoard, 

t ,  Li'|il<ii;<udc, C i i lc u L L d  7U0 0 ( / j  

t-hroucjl. its  Chaiiii.an.

V  3 . Quality Assur£m;c Lr.tablishmcnt 
incpcclor IKL nli.jiiciiira
1 n £•,] ■ fc t o r (C AC'/l u .1111 y 
Arsviranco O . ' f i c n ,  inf., 
ni.aiiti.j 1.1 icAi.-r.i.)
Gliaiidord 441 ‘j u l ,

v\ * The General Mtiii;u)ti,

Orc3nMiK;e Far lory, Uluinuaiij 
M r .  Cc;;€ i AAl

i'. Uniot> of Inclid. Ituuuvjh 

St-crftary, K.ii.irtry of 

Dfitenco, New DGlhi.

' ‘ Iton.'bl" u .c .s n v a s ta v .
non Di€ Kcnljtr (a ) ,  shri K .Y . Priolkar.

i .
I I  Apr c a f a n c e s ;

■-X.
Mr. Mohtii) suOaiiic, A d v o o a t c  
f.gr the: a p p l i c a n t  ai.ci •

■ Hr.Romech Darda, counsel- 
for tho respondents.

OfiAL Jin.qi-h2:NT;
D a t e d  ; K . 1 1 . 1 9 9 1

U . C . Srivastav a . Vice-chalrn.an)

T»k. grievan.-:e of the ar.rlicar.t is  th^t he has bee.' 

trcincferrcc; frc-i;. Dxrcctcr  G e n c ia l  oi Incicccit-.n te.GI) to 

which h€’ belongs  to L i r t c t o r  Gi iu:ral of Ordnancf Factorie ; 

(3G0r) i l l e g a l l y  ai>d a r b i t r a r i l y  an UGOF is an eiitir«:ly

«<7j t f ci'cju. fuin-l i on i nci iu!r/('r tli(> cotilrol of

i ' • '
Orf-yniiiicie facto iy  lieoid. Various. oi irii.-.nrt- f'uct'Mii*'-

■V'*' ■ ' - .
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aueulion of th.. Pilnciral Bond, ond the AlUl,ob.>, B.ncl,

W l u . v « i  t h P  . , > r . , U c H l o „ n  l , a v e  b < . , „  d l „ „ i s s . c l  » n f l  h e l d  

U K  , . 0 U c y  C . C 1 5 1 0 „  „ M c h  I s  n o t  a r b i t r a r y  a n d  t l , .  t r = „ „ . ,

1 .  t o  b .  t h , n - c  n o  i M t e r l . r e n c ^  1 „  t l . e  s a , „ .  o .- .„ b , ,

M t l , o u g h  t h < ,  J . b „ l „ u r  D c n c h  h a s  p l . c c d  r c l i . n c f  o n  

t h .  c i r c u l a r  « h l c h  h a s  b « n  I s s u e d  p r i o r  t o  t h e  i s s u a n c e  

o t  t h e  p o l i c y  d e c i s i o n  i n  v h l c h  t h e  J . r o v l s i o n  f o r  o , . t  t o n  

'« = „ y > L v r c  b u t  T ,o c o n s o i u c n c e s  l o r  n o t  e x e r c i s i n g  t h e  

o p t i o n  o r  r e f u s i n g  t o  g o  v a s  p r o v i d e d .  I t  a p p e a r s  t h e . e -  

■<l t e r  t h C '  J C H  « t  a n d  d i s c u s s i o n s  t o o k  p l a c e  a n d  a f t e r  I

v a r i o u s  d i s c u s s i o n s  b e t . v e n  t h e  « , p l o y a r  a n d  t h e  e m p l o y e e s '   ̂

r e p r e s e n t a t i v e s  t h e  p o l i c y  d e c i s i o n  w a s  a n n o u n c e d .  A s  i n  j

^ l , e  J a b a l p u r  c a s e  s u b s e q u e n t  d e v e l o p m e n t . ,  h a v e  n o t  t a k e n  {

p t o «  - .nd  t h e  o u c s t i o , ,  , r .  t o  W h e t h «  I n  c a s e  t h e  o p t i o n  

i s  n o t  e > : * . r c i s e d ,  t h e  t r a n s f e r  e v e n  t i l l  c k n  b e  c t f e c t e j  o r  

w h e t h e r  t h e  p o l i c y  o e c l s l o n  w a s  c o n s i d e r e d ,  w e  d o  n o t  

c o n s i d e r  t h a t  t h e  s a i d  c a s e  w i l l  s t a n d  i n  o u r  w a y  i n  

d e c l i i r . g  the- c a s e .  A s  n o  a r b i t r a r i n e s s  i n  t h e  p o l i c y  

d M ^ t o n  h a s  b e e n  p o i n t e d  o u V a n J  i t  h a s  n o t  b e T n ~ a t e d  

U . a t  t h e :  j u n i o r s  h a v e  b e e n  r e t a i n e d  a n H i ^ .  s e n i o r s  h 7 v e  

b e e n  t r a n s f e r r e c  w e  d o  n o t  f i n e  a n y  g o o d  g r o u n d  t o

the saiKe or ^ m v r  with tiK Judgment ,!

e i v f n  fry r r t n c l p a l  B e n c h .  w h a t t > v e r  m a'y  h r v '^ 'b e e n  ' !

t h e ?  y i e w  e a r l i e r  b u t  w «  h o v e  t a k e n  I n t o  c o n s l „ c ' , . a t l , . n  t h e .

s u b s e c u e n t  d e v e l o p m e n t .  A c c o i d i n u l y  t h i s  a p p l i c a t i o , ;  h a s

S o t  t o  b e  d i s m i s s e d  a n i  i s  d i s m i s s e d  w i t h  n o  o r c c r  a s  t o  

cost:-.
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IN THE , CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH : ALLAHABAD.

CIVIL MISC. APPLICATION NO.

ON BEHALF OF

UNION OF II'3DIA Sc OTHERS.

IN

/1992

.APPLICAJSITS 

RESPONDS TS

REGISTRATION NO. 1188 of 19 87

A

I

B a b u  L a i

,

Versus 

Union- o f  India & others,

To

.applicant

. .Respondents,

The Hon’ble The Vice Chairman and His

'

Companion Members of the aforesaid Tribunal,

answering respondent had filed  a supplementary

\

counter affidavit in response of said amendment 

applicati on.

W  ■



' Y .

2 - ■' T h a t  i n  p a r a g r a p h  No* 4 o f  t h e  S u p p l e m e n t a r y

C o u n t e r  A f f i d a v i t  t h e r e  i s  a r e f e r e n c e  o ' f  t h e l e t t e r

d a t e d  6th  A u g u s t  1 9 9 1 ' i s s u e d  b y  t h e  D i r e c t o r .  G e n e r a l
' i •

Q u a l i t y  A s s u r a n c e , b u t  t h e  s a i d  d o c u m e n t  s i n c e  w a s
I  ■ '  N  .  »

’ ' i ' 
n o t  a v a i l a b l e  w i t h  t h e  a n s w e r i n g  r e s p o n d e n t  a t  t h e

t i m e  o f  f i l i n g  o f  s a i d  S u p p l e m e n t a r y  C o u n t e r  A f f i d a v i t

/
and a s  s u c h  i t  c o u l d  n o t  be  f i l e d  a l o n g w i t h  t h e  s a i d  

a f f i d a v i t .  The c o p ' i o f  s a i d  d o c u m e n t  d a t e d  6t h  A u g u s t  

1991 i s  b e i n g  f i l e d  a s  A n n e x u r e  SCAr-1 t o  t h e  

a c c o m p a n y i n g  a f f i d a v i t  a n d  t h e  same may k i n d l y  b e  . 

a c c e p t e d  a s  p a r t  o f  t h e  r e c o r d .

3- T h a t  i n  p a r a g r a p h  n o .  7 o f  t h e  s u p p l e m e n t a r y

N

t)

C o u n t e r  A f f i d a v i t  t h e  e x t r a c t . o f  F u n d a m e n t a l  R u l e 9 ( 4 )  

h a s  b e e n ’ r e f e r r e d  b u t  t h e  s a i d  d o c u m e n t  c o u l d  n o t  

b e  a n n e x e d ' a l o n g w i t h  t h e  s a i d  a f f i d a v i t .  The same i s  

b e i n g  a n n e x e d .  a s A n n e x u r e  SCA--2' t o  t h e  a c c o m p a n - y i n g  

a f f i d a v i t , v h i c h  may k i n d l y b e  a c c e p t e d  a s  p a r t  o f  t h e

r e c o r d .

4 - T h a t  i n  t h e  same p a r a g r a p h  , i , e ,  p a r a g r a p h  7

i

o f  t h e  s u p p l e m e n t a r y  C o u n t e r  A f f i d a v i t  t h e  l e t t e r

d a t e d  1 3 t h  A p r i l  1985' h a s  b e e n  r e f e r r e d  o f t p a g e  5
/

o f  t h e  a f f i d a v i t  b u t  t h e  same c o u l d  n o t  b e  f i l e d  and 

t h e  c o p y  o f  s a i d  l e t t e r  d a t e d  1 3 . 4 . 1 9 8 5  i s  a n n e x e d



X'

-

• 3 .
* ’ ' y '

a s  A n n e x u r e  SCA-3 t o  t h e  accom'pan y i n g  a f f i d a v i t ,  

v ^ i c h  may J i i n d l y  b e  a c c e p t e d  a s  p a r t  o f  t h e  r e c o r d .

5- T h a t  i n  p a r a g r a p h  No® 1 5 ' o f  t h e  S u p p l e m e n t a r y
/

C o u n t e r  A f f i d a v i ' t ,  t h e r e  i s  a r e f e r e n c e  o f  l e t t e r

d a t e d  1 3 t h  S e p t e m b e r ,  1 9 8 4  / t t ie  c o p y  o f  s a i d

d o c u m e n t  i s  b e i n g  a n n e x e d  a s  A n n e x u r e  S C A - 4  t o  t h e
\

/

a c c o m p a n y i n g  a f f i d a v i t ' / w h i c h  may k i n d l y  b e  a c c e p t e d

a s  p a r t  o f  t h e  r e c o r d .

6 -  ' T h a t  i n ' v i e w  o f  f a c t s  and c i r c u m s t a n c e s

s t a t e d  a b o v e , t h e  d o c u m e n t s  a n n e x e d  a s  A n n e x u r e  S C A -1^ '  

S C A - 2, SCA” 3 a n d  s C A - 4  t o  t h e  a c c o m p a n y i n g  a f f i d a v i t  

may k i n d l y  b e ' a c c e p t e d  a s  p a r t  o f ’ t h e  r e  c o r d ,  o t h e r w i  se­

r e  spond ents^  w o u l d  s u f f e r  i r r e p a r a b l e  l o s s .

P R A Y E R

V
V'friEREFORE, t h i s  H o n ' b l e  T r i b u n a l  may k i n d l y

b e  p l e a s e d  t o  a c c e p t  t h e  d o c u m e n t s  a n n e x e d  a s  SCa - 1# 

S C A - 2 ,  SCA“ 3&nd SCA-'4 t o  t h e  a c c o m p a n y i n g  a f f i d a v i t  

a s  p a r t  o f  t h e  r e c o r d , o t h e r w i s e  r e s p o n d e n t s  w o u l d  

s u f f e r  i r r e p a r a b l e  l o s s ,  .

D t / -  ____-

a d d l

“vl i S m S E L  K)R RSffOHDSNTS,
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SI

I N  THE CENTRAL ADMINISTRATIVE TRIBUNAL 

a d d i t i o n a l : b e n c h ' : ALLAHABAD

•  • • • • 4»

a f f i d a v i t

i n ,

0 ORIGINAL APPLICATION NO
■i

B a b u  l a l  .
4

V e r s u s

U n i o n  o f  I n d i a  & o t h e r s  «

1 1 8 8  o f  1 9 8 7  

e A p p l i c a n t

^Re s p o  nde n t  s

Affidavit of  ̂/V /9 y /9 K I

l a ^ e d  a b o u t  y e a r s  , s / o  S / / ^ /

^ C s ^ r y /9  j
Po^re:i> ^
J^crrofiy ^

( D e p o n e n t )

I ,  t h e  d e p o n e n t  a b o v e n a m e d  do h e r e b y  s o l e m n l y

a f f i r m  a n d  s t a t e  on  o a t h  a s  u n d e r  ^  .

/

1 -  T h a t . t h e  d e p o n e n t  i s  w o r k s  M a n a g e r  ( A d m i n ) >

O f f i c e  o f  t h e  G e n e r a l  M a n a g e r ,  O r d n a n c e  F a c t o r y  , K a n p u r
\

a n d  h a s  b e e n  d e p u t e d  t o  f i l e  t h i s  a f f i d a v i t  o n  b e h a l f
\

o f  r e s p o n d e n t s  and i s  w e l l  a c q u a i n t e d  w i t h  t h e  f a c t s



2_ That the petitioner mo'ved an amendment

application introcucing certain new facts and the

a m s w e r i n g  respondent had filed a supplementary

^  to this __  , .
^ ^ ^ g ^ / a f f i d a v i t i  in resppnse of said amendment

applicationion̂ /̂̂

3-
That in paragraph 4 of the supplementary

/ .

counter affidavit there is a reference of the letter 

date^ e s f e s t  1991 issued b y the Director Deneral 

Quality Assurance, but the s a i d -docun«nt since was 

not available with answering respondent at the 

time of filling of said s u p p l i m ^ ^ y  Counter Affidavit 

and as such it could not be filed alongwith the said 

affidavit,. The copy of 'said document dated 6th August 

1991 is b e i n / m S a  as Annexure SCft-1 to the 

acoompanifei^ffiaavit and the same oay kindly be

accepted as patt ,o£ the' r e c o r d . / ^

J

4_ That in paragraph no. 7 of the supplementary

Counter affidavit the extract of Fundamental Rule 9(4)

has been referred but the' said docuinent could not

I

be annexed alongwith the said a ffid a v it . The same is 

being- annexed as Annexure sC A - 2  to the accompanying

tT  .



' a f f i d a v i t  , w h i c h  may k i n d l y  b e  a c c e p t e d  a s  p a r t  o f  

t h e  r e  c o r  d  a

3,

5 - T h a t  i n  t h e ' same p a r a g r a p h  i . e *  p a r a g r a p h  7

o f  t h e  S u p p l e  m e ,n tar y  C o u n t e r  a f f i d a v i t  t h e  l e t t e r  d a t e d  

1 3 t h  A p r i l  19 85 h a s  b e e n  r e f e r r e d  o n p a g e  5 o f  

t h e  a f f i d a v i t  b u t  t h e  same c o u l d  n o t  be- f i l e d  a n d  

t h e  c o p y  o f  s a i d  l e t t e r  d a t e d  1 3 , 4 , 1 9 8 5  i s  a n n e x e d  

a s  A n n e x u r e  S C A -3  t o  t h e  a c c o m p a n y i n g  a f f i d a v i t ,  

w h i c h  may k i n d l y  b e  a c c e p t e d  a s  p a r t  o f  t h e  r e c o r d .

6-  T h a t t  i n  p a r a g r a p h  N o , 1 5  o f  t h e  S u p p l e m e n t a r y  /

C o u n t e r  A f f i d a v i t #  t h e r e  i s  a r e f e r e n c e  o f  l e t e r  

d a t e d  1 3 t h  S e p t e m b e r #  1984# trie c o p y  o f  s a i d  ' '

d o c u m e n t  i s -  b e i n g  a n n e x e d  a s  A n n e x u r e  sCA-4 t o  t h e

a c c o m p a n y i n g  a f f i d a v i t  #v;hich may k i n d l y  b e  a c c e p t e d

a s  p a r t  o f  t h e  r e c o r d *

7- T h a t  i n  v i e w  o f  f a c t s  a n d  c i c c u m s t a n c e s

a t a t e d  a b o v e ,  # th e  d o c u m e n t s  a n n e x e d  a s  A n n e x u r e  SCA-1# 

S G A - 2 / S C A - 3 ' a n d  SC A -4  t o  t h e  a c c o m p a n y i n g  a f f i d a v i t  

may k i n d l y  b e  a c c e p t e d  a s  p a r t  o f  t h e  r e c o r d #  o t h e r w i s e
I

r e s p o n d e n t s  w o u l d  s u f f e r  i r r e p a t a b l e  l o s s e .  ^



4 . .

( T h a t ' t h e  c o n t e n t s  o f  p a r a g r a p h  1 o f  

t h i s  a f f i d a v i t  a r e  t r u e  t o  my p e r s o n a l  k n o v j l e d g e ;  

t h o s e  - o f  p a r a g r a p h s  2 ,  3, A ,  5 and 6 a r e  b a s e d  

'o n  p e r u s a l  o f  r e c o r d s  and t h o s e  o f  p a r a g r a p h  7 

a r e  b a s e d  on  l e g a l  a d v i c e ^  v ^ i c h  a l l  I  b e l i e v e  

to.  b e  t r u e .  Wo p a r t  o f  i t  i s  f a l s e  a n d  n o t h i n g  

m a t e r i a l  h a s  b e e n  c o n c e a l e d  i n  i t .

SO HELP ME GOD.

(DEPONENT) .

I / D . S . C h a u b e y , c l e r k  t o  S h r i  KC S i n h a  

A d v o c a t e  d e c l a r e t h a t  the p e r s o n  m a k i n g  t h i s  

a f f i d a v i t  and a l l e g i n g  h i m s e l f  t o  be t h e  d e p o n e n t  

i s  knovm t o  me p e r s o n a l l y  an d  I  i d e n t i f y  h im  

t o  b e  t h e  s a m e . ^

IDENTdEIER .

I



• 5 .

-k.

S o l e m n l y  a f f i r m e d  b e f o r e  me o n  t h i s  4  

o f  19 9  2 atVSi_si!a/pni b y  t h e  d e p o n e n t /  viio i s

i d e n t i f i e d  b y  a f o r e s a i d  c l e r k

I  h a v e  s a t i s f i e d  m y s e l f  b y  e x a m i n i n g  t h e  

d e p o n e n t  t h a t  h e  u n d e r s t a n d s  t h e  c o n t e n t s  o f  t h i s  

a f f i d a v i t  whikch h a s  b e e n  r e a d o v e r  and e x p l a i n e d  t o  h i m .

OATH C O m iS S t O N E R

(SH-vyP

\Msi.

»cw»i r<io__ _ _  „ ̂  2 ^

that the forgovnng S ta tc M ^ ’ 
f  c S cw rc bsforc mc^aJs day

fiy Shree ___.„ J —
t ' o  whom %  C b n & ^ 'of  
»«TC been read fwrtr^laiacd 

Bv Sbrec

•iH



REGISTE REP/MOST IMMEDI ATE

Iftolei 3016439 BHARAT SAKAR
rsksha MANTRALAYA
RaXsha Utpadan Vib^ay , I

Directorate
D H Q  DAkGHAR,NBW D E L H I - 1 1 0 0 1 1

Kn.A99353/CC/CKB/lX30A/Adniin-7(A) 06 91

T h e  Quality Assurance Officer 

UAE(My)
Ordnance Factory 
Bhandara Nagpur

SubI O A  830/80 - C K  Bapat & Ors 
^  -Vs- D G Q A  &  Ors,

Reference Ordnance Factory Bhandara letter No.AE/OASSO

2, Y o u  are requested to reiterate the following to the

Govt, Counsel inanediatelyi-

(a) Individuals were transferred Ordnance Factory
on the principle "roan on the job alongwith the job ,

fa

The pros and cons of the transfer were e x ^ i n e d  in 
great details in a number of Meetings held with the 

'">JCH Members of both D G Q A  and the DGOF and later with i
O ^ h e  leaders of the two recognised Federations. After 

■f If i/^J^a«-idexable deliberation it was d e cid/ed in May 84 
f the List of Employees who were performing the
' j relating to Quality Assurance/Control to be

t n  erred to the Ordnance Factories be displaced on
^che Notice Board of the Estt concerned for intimations 
to the B O O '^ e r n e d a in d 4 t ld u a ls , calling for objections, 

if any,withln 10 days. Representations received on such 
were examined jointly b y  the General Manager of the 
Ordnance Factory and the Inspector of the then Inspectorate 

j c o n c e r n e d  and decision taken. Non-receipt of any repre s e n -
tatlon from any employee was considered as the option 
hav i n g  be e n  given by  the employee indirectly,

(c) As p e r  p a r a  4 of M  of D  letter No,l (32)/12/D(Insp) dated 
13,9,84 the transfer of personnel will be as per the agreed 
list jointly signed b y  the General. M a n a g e r  and Head of

the DGI Esttfe concerned,

(d) As p e r  2 (c) of Arm-I-letter N o o  S/710/RJ/DGi/Arm-1 of 
April 1984, it Is not necessary to obtain options from 
the individuals for the trcinsCcrt

,oP.I
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V/

7. ''^ 2  'ftotnV

rI •If

Copy to :-
V

Th# S«cr#tary

^Jm-SWAMIN\THAN)
, S o Q f S c O ,

Deputy Director (T^X) 
for .director Gsmral qijjllty Assurance

2.
3.

in# :>©cr#tary
Orrfrwnc* Factory Boar^, / 
(Sfction ; A/N’G)
10»A Aucklan* Roiil 

001^

Orifnarc* f ^ o r y  
Ministry ^  D^ft rKf }

InSD^ctlrtn)

For Inforraation, pU isa .

r*.0
r.'̂
L

I',



/^^^uyiuc'

C I V I L  SERVICE REGULATIONS 
VOL-I (1 2 th  E d i t io n )

onriNi riONS Art. 26 Contd.

Ex, G ovt, servant penalised for 
their p atriotic  activities.
C entral Govt, employees dis­

charged on account of adliclion 
Kith TB o r Pleuri.'iy.

.u *?‘splaMd Government servants have by and large been absorved 
. various Central Services and their seniority has been fixed with refer- 

enre to the previous «rvice rendered by them. Similarly, the scnii rity of
o f  P a r t‘B ’ States ns well asa. I ® * . 'Var scrvlcc hns already been dclermlned in accordance witn the instructions cited above. As the specific objects underlying the 

Ins ructions referred to above have been achieved, the question of reverting 
to the normal principles for determining seniority has been under considera­
tion Defennce Ministry. It has been decided that the seniority of all persons 
appomted hereafter to Class I and Class II (Group A & Group B) posts in 
the lowerTonnations under Defence Ministry will be determined in accor­dance with the General principles annexed hereto.

[G .I.M .F , Defcnee M emo N o iO (l)/60/D  (A ppt.) dated the l l t h  M arch, 1965)

AN NKX URE

G ENER O F JC N IO R IT Y
O F C lV llJ A N S iN  DI;liE N C E  SERVICES—

2. (/) These principles shall apply for determination of seniority 
o f persons appointed to Class I. Class H (Group A , Group B) posts under 
the Mmistry o f  Defence.

(i/) Notwithstanding anything contained in these general principles, 

the seniority o f  persons, belonging to the following categories will on their 
appointment to civil posts, continue to be determined by the instructions 
noted agamst each such category

M H A  OM N o. 6/4/52-S &  N O  dated 
29-5-57  reproduced In A t 240/57- 
M of D  OM N o. 8  (I)/54/10313/D  
(A ppts.) dated 19-9-56 exiended to 
(ex-Pleurisy patients vide O M. No.
8 (l)/5 6 /2 4 l/D  (A ppis) dated I5-I-57 
A .I. 241/50.

Perm anent displaced Govt, 
servants nominated by the 
T ran ^f^B u rea u /T ra n sfe r Office 

ju te ly  temporary organisa- 
ations who consequent on th eir 
retrenchm ent, were absorbed in 
o th er officfs.

2. Subject to the provision o f  para 3 below, persons appointed in a 
substantive or officiating capacity to a grade prior to the issue o f these 
general principles, shall retain the relative seniority already assigned to 
them or such seniority as may hereafter be assigngd to them under the 
existing orders applicable to their cases and shall en-hloc be senior to all others m that grade.

Explanation. For the purpose o f theie principles (o) persons who are 
wnfirmed retrospectively with effect from a date earlier than the issue of 
these general principles ; and (b) persons appointed on probation to a perma­
nent post substantively vacant in a grade prior to the issue o f  these general 
pnnciples, slmll be considered to be permanent officers o f the grade.

3. Subject to the provisions o f para 4 below, pennanent officers, o f  
each grade shall be ranked senior to  persons who are officiating in that grade.

4. Direct recruits. Notwithstanding the provisions of para 3 above] 
the relative seniority o f all direct recruits shall be determined by the order 
o f  merit in which they are selected for such appointment, on the recom­
mendation o f  the W S C  or other selecting authority, persons appointed as 
a result o f  an earlier selection being senior to those appointed as a result 
o f  a subsequent selection :

Provided that where persons recruitcd initially on i temporary basis 
are confirmed subsequently in an order different from the order of merit 
indicated at the time o f their appointment, seniority shall follow the order 
o f confirmation and not the original order o f  merit. In this connection a

! ■

I
I '



Art. 26 Contd. DEFINITIONS

*P A G E
115

copy o f  Ministry o f  H om e Affairs OM N o . 9/45/60-Estt (D ) dated the 20th 
April, 1961 as also reproduced as decision N o . (28) above.

Where persons arc sekclcd either by the UPSC or by other selecting 
authority for appointment to different posts in the same grndc with dilTercnt 
quahficatioiis (c^^. posts o f  Assistant Lecturers in History, Econom ic, Physics 
etc .) the UPSC/Selecting Authority should be asked to indicate a common  order o f  merit.

i .  Departmental proniotees (/) The relative seniority o f persons pro- 
moted to the various grades shall be determined in the oraer o f their 
selection for such promotion :

Pro^'ided that where persons promoted initially on a temporary basis 
'J^ionfirmed subsequently in an order different from the order o f merit 
fniSflfed at the time o f  their prom otion, senicrity shall follow the order o f  

nation and not the original order o f  merit.
-r-i-i 2 6*^de are made from more than one grade,^gible persons shall be arranged in separate lists in the order o f  their 

seniority in their respective grades, Thereafter, the Departmental 
—̂ in-Committee shall select persons for promotion from each list upto 

^escribed quota and arrange all the candidates selected from different 
/ m  a conso idated order o f  merit which will determine the seniority o f  ihe persons promotion to  the higher grade.

6. R ela tiw  seniority o f  D irect Recruits and Promotees. The relative 
seniority o f  direct recruits and o f promotees shall be determined according 
to the rotation o f  vacancies between direct recruits and prom otees which 
shall be based on the quotas o f  vacancies reserved for direct recruitment 

^  and prom otion respectively, in the Recruitment Rules.
^  7. Tran^erees. (i)  The relative seniority o f persons appointed by
^ansfer to a grade/posts from other •departments o f  the Central or State 
Government shall be, detennined in accordance with the orders o f  their selection for such transfer.

y  (/7) Where such transfers are effected against specif.c quotas prescribed 
'•in the recruitment rules, the relative seniority o f such transferees vis-a-vis 
direct recruits and promotees shall be determined according to the rotation 
o f  vacancies which shall be used on the quotas reserved for transfer, direct 
recruitment and prom otion respectively, in the Recruitment Rules.

(iii) Where a j^rson is appointed by transfer in accordance with a 
provision in the recruitment rules providing for such transfer in the event 
o f  non-availability o f  a suitable candidate by direct recruitment or prom o­
tion, such transferees shall be grouped with direct recruits or promotees, as 
the case may be, for the purpose o f para 6 above. He shall be ranked below 
all direct recruits or promotees, as the case may be, selected on the same 
occasion,

' yV 'Vhere a person is transferred with work from one Department
/4 to  another o f  Central G overnm ent, his date o f seniority will remain 

unchanged. •



ThQ OQOK/ciiairman,

'O A, A u ck U n d  R o a d ,C iO ,c u tt2-700  001

S c ^ 3 '

Wo.l(32)/82/D(ln.spoction)
g o v e rn m en t o f India,
M inistry  of Dofonco t

Naw D o lh i , th o  .30 April, 19^

Sir, t e l o n g i n a  to  DGI t r a n s f o w o d  t o  DGOF.

t e  

%  ’3

l i t y  a l o n g 'w l t T t h V L T e L ^ ^  t ^ ^ n s f e r  o f  i n s p e c t i o n  r e s p o n s i b l e

question of f it «n  of cc't 1"  
transfon.- ■ f c te o o .i ., of personnel ,

^  - - ' - ^ . f > ^ a t x f i c ^ y _ i ^ t a n t , s l s s s s l ^ ^

converted 1 ^ 1 1 1/';;!'''":"''' Asslstants(sSAS) shall be 

lis.700-900 iPd -h-. tr-. P«y scale, of

seniority -Ut alonT' ""l! the

Organisa i.; Th? .: : ' -  the O .F .

c .  t h ; : . ! , L u l  d , r " T “ :
Forem an': ^ - ^ - ^ ^ 1 2 = : ^ ^ ^ ^ a _ t h e . j 5 . a s l ^ _ S J ^

t o F  chalf t r a n s f e r r e d  fro™  DGI

^ a r , e » e n  e . n ; „ o „ : ; e c h ( : . ; i ; ; T t :

shall b. determined on the basis of ■ h„ . =<="i°rity
h o ld in g  th e  p o s t  o -  s t o r ^ c  • " '■ ■ sp-ctive  d a t ^  o f

■ ---- superintendent and Charg^mirGTTFl/

(t260-4C0) s“ a l l t ; \ l \ ? r t h e

, the Asstt. Store-keepers in t h e T F  0 '
• the Interse senioritv h»- ^ ’ '^ ''" ‘ ” tion(8s.260-400),

■ respective date of h L l r  the

Store-keepers. The Asstt.Store-kl'perl a ' f t e T f r "  

.O .^0r.nisatlon  Shea be . d e s j : ^  ,

C o n t d  . . .  2 . . ,

....... .'.-..j d j r

• <
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No. 1 (32)/8Vlj(Tnsp>o'i-ion) 
Government of India 
MinisIxy of. r)i>frnce 

DepqrttfV»nt of I>f(!ni:c Proil>i<:f;.lon 
Mew D,.'Tlii 
DT, 33-9-1904

; y '- y ^ U K J X  u O  u D C  JLAJVJJP  ̂ o r o e r s  J L JK ^  u i l f “  I  U  r i u  ^  Jl U M ]o   ̂ a i

personnel and facilities to be transferred have 
'xp^ssued vide this Ministry's letters of even numberj 
J itJhe 28th November, 1983, 6th January, 1984 and 17th 1

To
1. The Chairman/)>30F 

Ordnance Factory Bpard 
6,Esplanade Eas t „C a l - 6 9

2. The Director General of Inspection 

Ministry of Defence
New Delhl-llOOll

Sub»“ Transfer of stage/lnter-stage Inspection 
responsibilities from the DGI to DGOF/
OFB -RecomiTiendations of the Rajadhyaksha 
Committee on Ordnance Factories,

Sir,
P u rsuant to the acceptance of the recommendations 

of the kajachyaksha Committee relating to the transfer 
Of stage/inter-stage inspection responsibilities from the 
DGI to the DGOF,orders detailing the functions,quantum

been 
numbers dated

0l^e 28th November, 1983, 6th January, 1984 and 17th February 
' s u b s e quently amended vide letters of even number 

dated 21st May and 2nd J u l y , 1984.

'2, It has now been decided that tra lefer of inspection 
responsibilities and manpower from the DGl to the DGOF 
in factories listed in the Annexure should take effect 
from 1st O c t ober 1984, The DGOF wil] thereafter be 
responsible for staye/lnter-stage and final inspection 
Of all stores and the DGI Inspectorates attached to these 
factories will be responsible for final acceptance 
inspection, quality -audit and surveillance, except in 
the explosive group of factories for which separate instructions 
have been Issued vide this Ministry's letter of even number 
dated 17th F e b . , 1984.

3. In so far as the C l othing Group of factories are 
coixrerned status quo will be maintained till further orders,

4. The transfer of personnel will be as per the agreed 
lists jointly signed by the General Managers and the 
c o n t r o l l e r s / s e n i o r  inspectors/inspectors of the concerned 
establishments,

5. This idsues with the concurrence of the integrated 
Finance vide their U,0.No,3428/ I F / D p - i i  dated 1 3 - 9 - 1 9 8 4 ,

Yours faithfully

Sd/- ( K .G .G U PTA  )
UNDER SECRETARY TO THE GOVT OF IND IA



fETOTE THE CE^IT'^WL Anf^T^jr.TR lUE TRTPU^IAL U L U m n ^ n .

ft|*£'!0«E*rr ftDPLIC^TIO^i NO. nr 1980.

(Under  3 act ion )

IN

R e q is t r a t io n  Case Wo. llflQ of 19B9 .

^harda  P n o a d  '’ anday ..........? 0tltlo no r

Versus

U nion  of Tndla and ot^R r9 . . .  Dpp. P a r t ie s .

To,

The Hon’ b 1b tbo V icc-Chalrinan ^nri cnr»o«nion 

P '̂GfRhrrs of the a fo resaid  T r ih u n a l .

The  hurrMe app licat io n  of the apnli<'?)nt 'ibove- 

named most r n sn a c tfu lly  3houath under j —

1 . That the  a p p lirat io n  was f i l e d  challpnqlnq  the

♦
iwnuqnGd orders  annexed u lth  the o r iq in a l  a n p lic a t io n  by 

which nrdrrn tho service  of the applicant had hpnn term in­

ated by tho Govt.opim um and J^lkaloid works G a r i o u r .

2 , T h it  the p et it io ner  uns sent on deputation

to  C . I . S . F .  hy the Govt.Ooimum and A lkalo id  uorks G a z i p u r .



I •

Houeuer th* ord«r of by which the natlt Inner uas ,ont 

or daDutatlon uas not niven to the raet it  loner while 

hearing th® oat it  inn their lordship uanted a cooy 

of tha ordgr by which the latitionpf m n  sent on 

deputation to C. I . l .F . ^oart from this certain iannr- 

t-ant fact which ahould have been wentionpd in the 

Petitioner uaa inadviirtantly uas not fuentloned init 

and it ia necee ĵary to mentioned thercfor»» thie 

amendw.ent application to tha o rio lra l o«tltion nh h*»s 

became neceasnry. Hence the instant applicaHon has 

 ̂ been fil»?d •

3. That the follDwing artcndment Hb ŵ ide after n«ra

11 of the oriqinal njatlMfjn and it ray he addpd 

in ĥe orioInal petition as nara.

11(a) That the order by ŵ -ich fho nptitinner waa -jpnt 

On deputation to C. I . i .T ,  was not oiven to the nfctUio* 

ner and la not beino qiven today fn-^oits of t^g «

petitioner best efforte to optain i t .  In ♦■hla attu^tlnr 

the pat it  loner pute helpleee to produce e copy of the

•7.-



nrdf?r Tf It in ’‘hi? intnres*- of 7u3f-ire fhat.

f>at rP3nondBnt»^ tnoy >'B ^^ked tn Trar̂ tjCB ’̂ny nrder 

u ^ l c h  sB T v lr*! In  ♦’> 9  noiu»»( r  ^r^’n ry  u>»i o*"fpr^*!d

Hy nnv nripr of dRnti*-Htinn or ^v ♦'^rrlnsi^ion 

orrcslnn^it Ion of his ssrvlcn*

11.(h) That* the ant: 1̂ .Inner awrmnĴ  ̂ oth»r« uaa

«i3k«?d if  he «nd ot.bnrs to bp gent on deoutstion

to C ,I.5 * r . ind t hB ORt it loner alonqwlth nom» ô *hpr 

employrps wade an option of >*«lnq spnt on denutsitlon 

to C .I. wF. ubere a l l  such opt ices uarf? spnt for 

tlmK« training hy th« C. T .i.F* and ♦•hprw thpy u»rp 

qlwi? cf?rl-aln amount.  ̂ trup rooy nf ĥe» document 

«fort*nald Is hslnq filed  fll«?d as ^nnsyure  ̂ to this 

Sfl»»ndffflnt îppllca  ̂ion.

11.fC) • That tho word us?d In ai-ov« doucwant 

filpd ss ' n̂npxure  ̂ to th is amllca+Ion Is opt8i”s •

Tf ^he opt-It loner uas relns^-ntpd In the Bi»*oloyfB«n^- of 

C. T. i . r .  than th«?rf» u«s no n^pd nf roferronco  of tha 

uord ontscfls In thr* aforp'sild docuw»?nt. f l l n d  ss 

“̂ TnfxnrR .TV'isrt^f!*rr»'nci5 Is of *-He word ootBC«?s is



^̂ 9

it dlcatlioa of th« fsct that tNi patitisntr and 

Bueh other optacai wara awployaas of tha opticea 

factory and had only optad to on

doputat Ion*

That In vlsu of tha facta stetad thotjt it  la 

expert lent in the interest of ^juatics that thla 

Hnn’ blo Tribynal «**ey be cleased to allow tbe Inatant 

»«»ndipent application end be incorporated In tha 

Instant petition and ho treated »f part of tha 

record.

? n y c fT

uhsrafore on the fecta stated ebout it  la

noat reaoectfully prayed that thie Hon*hie tribunal

nay be pleased to allow the aforeaaid atiendiient

application end perfuit tha epplicant to Incorporete 

the 8»id a«end«ent in the «ain appUcstio n and tha 

saeic b© troated as r>art of the rocnrd*

M!iTH llfjnH)

Pt./- CnUNSEL rry> TV'C '̂ rTTTIOSEPl.



the A'»^lf»BT0«iT!yE THTPM‘?Al

AFflOAviT

IV

'̂ Ĉ'fi-CSJT A»̂ »Lir<*Tyn?< no. nr mfi,

IH

\

^a9t»tr«tlon Cnw «o. ll88of 1998.

■5̂ •rÔ  PrM.d i’and.y------------ -------

V0FSUS

Union of India and  ---------- Hop.
f  '■

Affidavit of Iharda ^rtaad '̂ anday 

aged about i f  yaara, 9/o lata art 

/ •^*^»vir Praaad »»nday R/o Opaun

^•ctory Ghazipur ,

(Oapofiant)

T* th« dar?on«ni do har«hy •olownly

affirip and at at a aa undar i

I. That th» dsponent la the petit loner Inth# InttJint 

P3ta and as such hii l« fu lly  liccjualntaa ulth tha f«ct« 

of thft p0*a dapoiPd to b«low.



2, That th» aop lies* ion filed  chslUnqlnq the 

i»POQn«d ord»ra annsxsd uith orlrilnal lo illc ft lo n  

by which orrtara tha arrvlca of tho applicant had haan 

tarwlnatad by novt*Oplu» and •^Ikal'-old Uorka Cliaxlpur*

3. That tha patltlonar uss » aant on deputation to 

C . I . l . F .  hyf iha Govt. Oplu* and 'Alkaloid uorka nhazlour. 

Houawor tha order of by which tha patl»-lonar unn aant

or danutatlon was not given to tha patltlnnar t^hlla 

hearlnq tha net it  Ion their lor-lahlp uantad a copy of 

of tha order by uhich tha net it loner waa not on deoutat:- 

ion to C. T.^.F. ‘̂ part from thie certain Iwnortant fact 

uhlch ahould h'̂ vff ►aan i^antlonnd In tha petitioner waa 

lnarlwi!»rt?»nt ly tit's nnt >««ntloned in It and It la nacaaa- 

^ry to h® wentioned thRraforo thla aRendff-ant aopllcation 

to tha orlalnal petition hag hecaa»R narasaary, encp the 

Instant nppllcapftion to th" "rlo inal petition hi<» hfjĉ vo 

nnrr^sary. Hsnce the instant apollrntlon hoen fllRd . 

a. That t^e fo llo jinq a<̂ BndwBnt »-0 P*‘»de af‘ er nara

11 nf the or In Inal petition and it way he adrfpd in the 

original ODtitlon para*

-2*
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/

U(M That thtt ord«r bv which tht pstltloner uaa sant 

On dBfJutaklon to C. I . l . F ,  uaa not qlven to the petltlonf r 

and is not halng nlvtn evan tnd«y Inspita of tha oetltiont 

b63t efforts to ootaln I t ,  In th is sltu itlon tha oatl-lon® 

put# belola,9 to produca copy ~f tha order aforaaaid .

It la in tha intar. at of 3ustica that fha TBsooniants 

fnay ba B9k8d to oroduca any orrtar by which hla aarvlca 

in tha nplu35 F flctory u-s effactad hy any order of daputa- 

tlon or by tarmlnation dismiasal or reslfjn»ition of his 

servica,

11(b) That tbo pat It loner amongst others was askad if  

ha and othari choosa to ha sont on daoutation to 

C .T . j . r ,  and tha petitioner alonoulth sn̂ ta othnr enoloyaaa 

»a«a an option of bolnq gent on daoutation to C. l . l . f .  

where a l l  such ootlcas ware sent for training by the 

C .I .I .r ,  und thara thay ware qiva certain apount.  ̂ true 

copy of the document aforaaaid Is balnp fllnd as 

^nnaxufe ft to thla aaandmant aopllca^ion.

-3-



11(c) That th« word oted In th» abov« docunsnt fll«d  

88 ftnneiiur«!  ̂ to th is application la opt Aina. If  tha 

petltlonar was relnatated In the amoloywant of n .I .S .F ,

then thara uaa no naed of rafaranca of tha uord optacaa 

in tha aforaaald document filed  aa Â nnoxura-A. this 

rgferanca la of tha word optacaa la dlcatlva of tha fact 

that tha petitioner and auch other optpces werw emolyaea 

of tha optlcaa factory and had only ot)tad to C, T . I .f .

On deputation*

■fi. That In view of the facts stated about It la

f expedient In tha Interest of Hustlca that th is Hon'bla

Tribunal may be pleased to allou the Instant amendment 

application and ha Incorporated in the Instant petition 

and be treated ss part of the record.

1, the deponent ahnvenamad do hereby declare 

thst the contents of p-̂ r̂es • « • • •• **« •

of th is affidavit are true to my oersor'al knowlerfae;

and those of paras . . . .  ....................................................

ft



/
/

«r* based on the perusal of rBCord anH fho,* of para«i

* * * * * * * * • * ’ ...................  * *«fo ^assd on legal advlc#

which a l l  I hellsve tn be tn be true and nothing material haa 

haen concetlpd end no part of It la falso, 30 Help ng God.

(DE'^O^JENT)

I .  '5.L.3rivfl9tava clerk to S r i »»arendra Nath 3inqh

Advocate Hi,h court A»Uh,t,ad do hereby d .c la r . th .t t1-. per.on

"akinn thU affidavit and allaqinq hlmsalf to S r i 3.tda

Prasad  ?andey 1« the  aan-a oar .on  who la known to na from 

the oeruaal of record.

-5-

Clerk.

3oU.nly affirmed hofora ,e  on thoZ;^,h of Octobar W"q.

• ^ ' l o  a.»./P^*r^ho has boon identified l.y the afor. aald 

‘̂̂ork,

I have » „n  a .H jfied  «.v>alf by e«.rlnloq the deoonent 

he has undarsl-.ood the contenta of th is affidavit uhlch 

Haa *"eBn resd pvsr and explained to hlw,

rif̂ TH r nr * 131 1 omcr.



/

K o , - a  I Ti) / n  / C I S F / a .  
Govern'Tierit of India. 
Ministry of iioiiie Ai’fairs.

g a K i i a xTa y s .

lo,
The Icspector General,
Central I adust rial Security Fores, 
lB3/A-Jor~Eisgh,
New Delhi.

Hew Delhi the 24th Septeml'er ,1971.

Subject;- Grant of Ta/DA to the GIJJF Optees of OPlum Fnctory, 
Ghazlpur while under y,oing tranlng at Trainlnjj ^College, 

____________________ ___________________________________________

Sir,
With reference to your U.0.Nj),»5(3)/7l/GISF/Ad.I./9l ,

dated ,the 28th AUfe'Ust ,1971,on tbe above subject,! am directed
£. Pv

I to convey the ŝ stictlon of the president under i » — l64 to the 

grant of dally allowance to the perojsnal of CISF mentioned tn the 

enclosed statemt^nt, deputed to the Traiaing College,Paratapur for 

refresher Trs.lnf-ng/Course during the p-,rlods from 22/2/1971 

14/8/1971 and 2/^1971 to 27/ll/l971 at half of the following

V

■V:
rates *•

(a) At full rrste for the fi.rat lO days#

(b) -At 3/4th rate for next 20 days.

(c) A% l/\i rave for tte rest, of t̂ ie period,

2* The expenditAre involved is debitable to Major Head "23- 

Police uoier the Sub-head F-Centrel Industriol Security Force, 

#F-3,Ta/DA charges under Grant of No, -6734-UF/71 , dated l7/9/l97|

\

i

Yours faithfully,

Sd/-(V.JAYARAMAN> - 
UNDER secretary TO TliR G0\.

i h d i a .



To,

I Ins*’ -S !' 'r.-.r>

--gvt ,-Opta FacfSy, '
-•h&2:i.par (U.p.) ^

Subject- Grant of Ti/Aa fr> 4.1

; y , j „

« » ) A y a s 5 - l ', :  “  " “ ■“  ” ”  "■ • • ” « ‘ »  i . « » .  . . -

Personex ,„n the ,tove ^abjecta .

It ls ,reqalK^ that the ,,

to sobait* conoeriBd may piess, - |

-  - t  to ,ec„.nt3 o " r  T ' "  ’ i

Security Jb.ce, .i83-A-Jor ... ,  I

\

OOPT K)SW«OKy JO . .

AccouaSs Citfii-s 

tBlU Gro.p ^ I

. ■ 1

I

Sd/^ W-r
:r

i:W|

a copJ^of*'tl5^°® ®longwlti>, if

<v.̂V
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C E N T R A L  A D M I N I S T R A T I V E  T R I B U H A L ,

In the Allahabad
R E G IS T R A T IO N  N o  1 1 .8 .8 .o f  19,8.7.
rBsfe.uIal. .&,..O.r.S...... ....'!..... Petitioners

Appelant
Applicant

VERSUS
U n i o n  o f  I n d i a  & O r s . ...................................... Respondent

Opposit Party
in the above matter hereby appoint and retain 

SHRI K R ISH N A  C H A N D R A  SIN H A , Advocate H igh Court
to appear, act and plead for m e/us in the above mattt-r and to conduct/prosecute and 
defend the, same in all interiocutory or m iscellaneous proceedings connected with the same 
or with any decree or orders passed therein, appeals and or other proceedings therefrom  
and also4in proceedings for review o f  judgment and for leave to appeal to Suprem Court and 
to  obtain return o f  any documents filed therein, or receive any money which may be payable 
to rne/us,.

2. I/W e futher authorise him to appoint and Instruct any other legal practitioner 
authorising him to exercise the powers and aulhoriiies hereby conferred upon the Advocate 
whenever he may think fit  to do so.

3. I/W e hereby authorise him /them  on m y/our behalf to enter into a com prom ise 
in the above matter, to execute any decree/order therein^ to appeal from any decree/order 
therein and to appeal, to act, and to plead in such appeal or in any appeal preferred by 
any other party from any decree/order therein.

4. I/w e agree that if/w e fail to pay the fees agreed upon or to give due instruction at 
all stages he/they is/are at liberty to retire from the case and recover all amounts due to 
him/them and retain all m y/our monies till such dues are paid.

5. And I/W e, the undersigned do hereby agree to ratify and confirm  all acts done by 
the Advocate or his. substitute in the matter as my own acts, as if  done by m e/us to all 
intents and purposes.

Executed by m e/us this day o f  19 at

( P .U .B K A V I K A T T I )
G E N S ^ M iirb p  NAGER

ORDNANCE F A C T O R Y ,K A N PU R  
E xecu tan t/s are p erson a lly  k n ow n  to  m e he h a s /th ey  have /  s ign ed  before m e

Satisfied  as to  the id en tity  o f  execu tan t/s signatu re/s.
(w here the ex ecu ta n t/s  is/are illitera te  b lind  or u n aq u ain ted  w ith  the lan guage o f  
v a k a la t )
C ertified  that the contents w ere explained  to th e  e x ecu ta n t/s  in  m y presence

jn ............................................the language know n to h im /th em  w h o  ap p ear/s perfectly  to  understand
the sam e and has/have signed in my presence.

A ccepted

K .C . S IN H A
A d voca te  

A d d itio n a l S tand ing  C oun sel 
C entral G overn m en t  

H ig h  C o u rt-A lla h ab a d  
C o u n se l for P etition er/R esp on d en ts  
N o .......................................................................


